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show áause-memorandum is. yet to be/uPmitted as these 

memorandum received very shortly. / \ 
Copy 	of / the 	show cause 

memorandum /dated 	13.01.2015:.an 

15.01.2015./is enclosed herewit 

and marked/as Arinexure:- 8. 

4.14 That the applicant begs to s ate that out of five 

cases registered by CBI, in one case the Special 

Judge, CBI, Assam had acquitte the applicant from the 

charges and in 	. r cases he was convicted. The 

applicant pr erred ap eal 	gainst all four cases 

separately and the Hon'b e uwahati High Court was 

pleased t stay the senten e in all the four cases. 

The bail was extended and o ration of the sentence 

passed would remain suspend till disposal of the 

appeal petition. Stay was gr nt d in Special Case No. 

06/06, 07/06, 08/06 and 19/0 

Copyo/f the \Hon'ble High Court 

order in Cas No. 06/06, 07/06 

08/06 and 19\06 are enclosed 

herewith anck marked as 

Annexire:- 9, \io. 11 'and 12 

resp ctively. 

4.15 That the applicant beg 	to state t at since the 

sentence awarded by the pecial Judge wa\s suspended by 

the Hon'ble Gauhati Hig/i Court, the cas 1  are not yet 

corn leted and it is st1Lll under iudicia ç scr,utinyas 

such the department al/ this stage could \not .take any / 
step to cut 100% p7hsion of the applic'nt. Further 

the epartment had already initiated \Iepartmental 

procee ing on the /ame allegation which 4re already 

cornplet d and fina4 order could not be issed because 

of stay ante /y Hon'ble Delhi High Court. It is 

therefore not reasonable to take action under Rule 9 

of ccs (Pension) Rules 1972. The department had 
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• 	 ORDER SHEET 	- 

• 	Original Appl.ecation No. 

Iie petition Nu'  

Contempt petition No. ________ 	/ 

• 	Review Application 

APP 

Reodánt(S)__ 

Ad/6ate fd'the 
• 	I 	 ' 	' 	 c N * 

Advtcte for the Respondat(S)-d: 

'Notes'àf the Registry' ' 	Date 	Order f the Tr4bunal 
_____ 	•aa.- tfl 	

- 
• 	 14.5 • 02 1 	Heard Mr • M .Chanda. 10 arned 

c/ounse I. for thepp1 ic ant. 

The application is admitted. 

Call for the records. 

List on 12.6.2002 for orders.. 

0 	 ' 	
Member 	 ViceChairmafl 

4&{s hh od /A 	 mb 

	

12.6.02 	List 28.6.02 for service report 

I 

	

im 	I 
0 	 28.6.02 	 Written statement has been 

filed. The case may now be listed 

for hearing alongth the connected. 

\ 	
QY?( 	 1 matters on 17.7.2002. 

VIC 

I 
Member 	' 	ViceChairman 

• 	 1 	 mb 
'I 



V 

17.7,02 	List the matter on 5,3,2032 
Pr hearing alonguith oA. 62/2002. 

• .• 	 . 	 •, 	
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1ember: . 	. 	 Vice-Chairman 
mb 
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Judgment delivered in open 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GIJWAHATI BENCH 

Original Application No.62 of 2002 

Original Application No. 68 of 2002 

Original Application No.. 2 of 2002 

Original Application No.69 of 2002 

Original Application No.70 of 2002 
And 

Original Application No.151 of 2002 

Date of decision: This the 19th day of August 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No.62/2002 

Smt tisham Kamila Devi 
Md. Abdul Kalam Shah 
Sri Thokchom Basanta Singh 

All are working as Computer in the 
Office of the Directorate of Census Operations, 
Manipur, Imphal. 	 ...... Applicants 

By Advocates Mr B.K. Sharma, Mr S. Sarma, 
Mr U.K. Nair and Ms U. Das. 

- versus - 

I. The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of India, 
New Delhi. 
The Director of Census 0perations, 
Manipur, Imphal. 
The Assistant Director of Census Operations, 
Manipur, Imphal. 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I Chowdhury and Mr B.C. Das. 

O.A.No.68/2002 

Shri Bimalananda Das, 
S/o Shri Amalananda Das, 
Resident of Village Mirza, 
P.S.- Palashbari, Kamrup, Assam. 
Shri Nagen Rabha, 

S/o Shri Bipin Rabha, 
Village- Shar Khari, P.O.- Loharaghat, 
P.S. Palashbari, Kamrup, Assam. 
Shri Arjun Baruah, 
S/o Shri Arjun Baruah, 
P.O.& Village- Arikuchi, 
Nalbari, Assam 	 Applicants 

By Advocates Mr M. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

- versus - 
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I. The Union of India, 	through the 
Secretary to the Government of India, 
Ministry of Home Affairs, New Delhi. 
The Registrar General of Census OperatiOnsi 
New Delhi. 
Shri J.K. 	Banthia, 
Registrar General of Census Operatioflsi 
New Delhi. 
The Director Census Operationsi 
Assam, G.S. Road, Guwahati. 
The Deputy Director of Census OperatiOflS 
Assam, G.S. Road, Guwahati. 

Shri N.C. 	Sen, 
Deputy Director of Census OperatiOflsi 

Respondents  
Assam, 	G.S. 	Road, 	Guwahati. 	 ...... 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

O.A.No.2/2002 
Shri Bikul Chandra Hazarika, 
S/o Late Bhanashyam Hazarika, 

....... Applicant P.S. Kampur, 	District- Nagaon, Assam. 
By Advocates Mr M. Pathak and Mr D. Bárua. 

- versus - 

The Union of India, 	through the 
Secretary to the Government of India, 
Ministry of Home Affaris, New Delhi. 
The Registrar of Census Operatioflsi 
New Delhi. 
The Director of Census Operationsi Assam, 
G.S. Road, Guwahati. 
The State of Assam, represented through the 
Secretary to the Government of Assam, 
Personnel 	(B), 	Dispur, 	Guwahati. 	...... Respondents 

By Advocates Mr A. Deb Roy, 	Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

O.A.No.69/2002 
Shri Tara Charan Kalita, 
S/o Shri Samudra Kalita, 
Resident of village No.1 3iakur, 
P.O. -Kukurmara, District- Kamrup, Assam. 
ByAdvocates Mr M. Chanda, Mrs N.D. Goswami and 
Mr G.N. ChakrabOrty. 

- versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, New Delhi. 
The Registrar General of Census Operatiofls 
New Delhi. 
Shri J.K. Banthia, 
Registrar General of Census OperatioflS 
New Delhi. 
The Director of Census Operations, 
Assam, G.S. Road, Guwahati. 
The Deputy Director of Census Operatipns 
Assam, G.S. Road, Guwahati. 
Shri N.C. Sen, 

, 	Deputy Director of Census OperationS 
Assam, G.S. Road, Guwahati 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

p 
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O.A.No.70/2002 

Smt Ratna Bhattacharjee 
Shri Karuna Ram Das 

Working as Computer/Assistant Compiler 
respectively in the Office of the 
Director of Census Operations, 
Assam, 	Guwahati 	(since terminated). 	......Applicants 

By Advocates Mr M. Pathak and Mr D. Barua. 

- versus - 

The Union of India, 	 H 
Through the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of India, 
New Delhi. 
The Director of Census Operations, 
Assam, 
G.S. Road, Guwahati. 
The Deputy Director of Census Operations, 
Assam, 
G.S. Road, Guwahati. 
The Assistant Director of Census Operations, 
Assam, Guwahati. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

O.A.No.151/2002 

Shri Indrajit Das, 
S/o Late Jitendra Lal Das, 
C/o Miss Chandana Das, 
Bishnupur, Guwahati 	 Applicant 

By Advocates Mr M. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

- versus - 

I 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Registrar General of Census Operations, 
New Delhi. 
The Director Of Census Operations, 
Assam, 

G.S. Road, Guwahati. 
The Deputy Director of Census Operations, 
Assam, G.S. Road, Guwahati. 
Shri N.C. Sen, 
Deputy Director of Census Operations, 
Assam, G.S. Road, Guwahati. 
The Assistant Director of Census Operations, 
Assam, Office of the Director of Census Operations, 
Assam, G.S. Road, Guwahati. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
r K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das. 
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I All these applications were taken up together for 

" 	consideration, since it involves commonality both in facts 

and law as well. 

The basic 	issue pertains to absorption of 

retrenched Census employees of 1991. All the applicants 

were engaged during the Census Operations and they were 

retrenched when the Census Operation was over. 

The 	three 	applicants 	in 	O.A.No.62 	of 	2002 	are 

working 	as 	Computer 	in 	the 	Office 	of 	the 	Director 	of 

Ceflsus 	Operations, 	Manipur. 	The 	three applicants knocked 

the door of this Tribunal 	for their absorption under the 

resp3ndents on commencement of 2001 Census. They preferred 

three 	separate 	applications 	before 	this 	Tribunal 	which 

were 	registered 	and 	numbered 	as O.A.No.89 of 	2000, 	O.A. 

No.363 of 1999 and O.A.No.51 of 2000. 	It was pleaded that 

those 	O.A.s 	were 	disposed 	of 	by 	this 	Tribunal 	with 	the 

direction 	on 	the 	respondents 	for 	appointment 	of 	the 

applicants 	against 	available 	vacancies. 	The 	respondents 

submitted Review Applications and sought for review of the 

Judgment 	and 	Order 	of 	the 	Tribunal. 	By 	order 	dated 

11.1.2001 all the Review Applications were dismissed. 	The 

respondents thereafter preferred Writ Petitions before the 

High 	Court 	assailing 	the 	order 	of 	the 	Tribunal. 	By 	a 

common Judgment 	and 	Order dated 7.6.2001 the High Court 

dismissed all'the seven Writ 	Petitions. 	The full text 	of 

L the operative 	part 	of 	the 	Judgment 	and 	Order 	dated 

7.6.2001 .......... 

F 

I 

IL 
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7.6.2001 is reproduced below: 

"While dismissing the writ petitions, we 
hereby direct the petitioners to carry out the 
directions given by the CAT within two weeks. 
However, we, as a matter of abundant caution, make 
it clear that the petitioners would offer the 
vacancies to the retrenchees according to their 
length of service. A person with longer length of 
service in a particular category would be offered 
the job first and then the other retrenchees in 
that order. After exhausting the retrenchees, if 
there are still more vacancies available, those may 
be filled by any other method provided under the 
Rules. These directions would be applicable to all 
the retrenchees irrespective of whether or not they 
were applicants before the CAT." 

	

4. 	By order dated 30.7.2001 the three applicants in 

O.A.No.62/2002 were re-engaged as Compiler, they being the 

seniormost retrenched employees of 1991 Census, subject to 

the following conditions: 

111) Their re-engagement will not bestow upon them 
any right for regularisation in the posts in which 
they are appointed and in any other posts and 
their services shall be terminated at any time 
without assigning any reason thereof; 

As the posts are created to attend to the 
additional work of Census of India 2001 and likely 
to be discontinued on or before 20.2.2002 their 
services 	shall 	stand 	terminated 	on 	the 
discontinuation/abolition of the temporary posts 
created for Census of India 2001 and the Govt. 
shall have no liability thereafter. 

The re-engagement is given strictly as per 
seniority as per the directions of the Hon'ble High 
Court in the aforesaid order against the available 
vacancies. 

Being aggrieved by the action of the respondents for 

engaging them for limited period instead of regularising 

them, the applicants moved this Tribunal assailing the 

legitimacy of the action of the respondents. 

	

5. 	In O.A.No.68 of 2002 the three applicants were 

engaged by the respondents in connection with the 1991 

Census work. They continued to work in the department and 

their services were terminated in December 1993. They 

assailed the order of termination before the Tribunal in 

O.A.No.269 of 1993. The Tribunal by Judgment and Order dated 

5.6.1998........ 



5.6.1998 disposed of said O.A. directing the respondents 

to act as per law enunciated by the Apex Court in Union of 

India Vs. Dinesh Chandra Saxena, reported in 1995 (29) ATC 

585. The applicants made representation before the 

authority. Failing to get appropriate remedy all the 

applicants including applicant Nos.l and 2 again moved the 

Tribunal by filing O.A.No.161 of 1999. By Judgment and 

Order dated 16.2.2000 the Tribunal directed the 

respondents to absorb the applicants in vacancies that 

would occur for census operations of 2001. Similarly, the 

applicant No.3 also preferred O.A.No.76 of 2000 before the 

Tribunal, which was also disposed of on 25.2.2000 in 

similar fashion. The respondents, however, took steps for 

appointing persons by transfer on deputation to fill up 

the posts available for census of India 2001. At that 

stage, the three applicants alongwith one Harish Chandra 

Rabha moved the Tribunal assailing the methodology of 

recruitment for filling up vacancies of the 2001 Census 

overlooking their case for absorption. The matter was 

finally disposed of by Judgment and Order dated 6.2.2002 

in 0.A.No.142 of 2000. The Tribunal held that the case was 

squarely covered by the decision of the Tribunal finally 

merged in the decision rendered by the Gauhati High Court 

in WP(C) Nos.2531/2001, 2532/2001, 2533/2001, 2534/2001, 

2535/2001, 2536/2001 and 2537/2001 on 7.6.2001. By the 

impugned order dated 28.2.2002 the applicants' services 

were discontinued with effect from the afternoon of 

28.2.2002. Hence the three applicants moved the 

0.A.No.68/2002 assailing the legitimacy of the order dated 

28.2 .2002. 
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The other four applications namely, O.A.NO./2002, 

O.A.No.69/2002, O.A.No.70/2002 and O.A.No.151/2002 are 

also factually similar. Therefore, further discussions on 

these cases are not made. 

The respondents contested the case and submitted 

their written statements. In the written statements the 

respondents pleaded that as per the order of the Tribunal, 

the applicants were ordered to be appointed against Census 

related posts and they were appointed against Census 

pasts only and their services were terminated as soon as 

the Census Operation was over. 

We have heard the learned counsel for the parties 

at length. After the decision rendered by the High Court 

in WP(C) Nos.2531, 2532, 2533, 2534, 2535, 2536 and 2537 

of 2001 vide Judgment and Order dated 7.6.2001, the matter 

stood concluded. All the decisions rendered by the Central 

Administrative Tribunal got merged in the decision of the 

High Court. The High Court upheld the decision of the 

Central Administrative Tribunal and concurred with the 

reasoning adopted by the Tribunal. The matter did not end 

there. The High Court further directed the respondents to 

offer vacancies to the retrenchees according to length of 

service. The person with longer length of service in a 

particular category was to be offered job first than 

other retrenchees. After exhausting the retrenchees, if 

more vacancies came to surface, the authorities were 

directed to fill up the posts by other methodology 

provided by the Recruitment Rules. The High Court 

clarified that order and stated that the Judgment and 

• 	 Order of the High Court dated 7.6.2001 would be applicable 	• 

to....... 

r 
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to all the retrencheeS irrespective of whether or not they 

were applicants before the Tribunal. Retrenchees mean. 

persons who were retrenched in 1991 Census. The Tribunal, 

more particularly the High Court also referred to the 

decision rendered by the Supreme Court in Government of 

Tamil Nadu and another Vs. G. Mohamed Ammenudeen and 

others, reported in (1997) 7 SCC 499. As per the letter 

and spirit of this decision, the retrenchees were to be 

absorbed in terms of the direction issued by the High 

V 

Court in conformity with the principles laid down in Nd. 

Ammenudeen (Supra). In Dinesh Chandra Saxena (Supra), 

on the fact situation the Supreme Court was not inclined 

to issue a direction for framing any scheme for 

regularisation of those persons, more so since they were 
V 

 engaged on contract basis for a limited period on a fixed 

pay. Nevertheless, the Supreme Court directed the 

Directorate of Census Operations Uttar Pradesh to 

consider the retrenched employees for direct recruitment 

in regular posts in the Directorate of Census Operations, 

Uttar Pradesh in the manner indicated in the judgment. 

Therafter the.Supreme Court had the occasion to deal with 

the matter in G. Mohamed Ammenudeen and others (Supra) in 

Civil Appeal No.810 of 1998. The Supreme Court passed an 

interim order on 11.3.1999 directing respondent authority 

to frame a scheme to absorb the respondents (in C.A.810/ 

1998) and other employees who were retrenched and who were 

similarly placed. The Supreme Court in the aforesaid order 

noted the peculiarity of service of .  the Census employees 

who were' engaged for a limited duration and thereafter 

they were retrenched on completion of the project, thereby 

losing both the employment and their position in the 

queue in the employment exchange. The respondent authority 

I 
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was accordingly directed to work out a scheme for their 	 I- 

absorption. The record of the proceedings of the Supreme 

Court dated 11.3.1999 in C.A.No.810/1998 was reported in 

2001 (9) SCC 750. Sequel to the order of the Supreme 

Court, the State of Tamil Nadu prepared a scheme and 

submitted before the Supreme Court. The Government O.M. 

No.144 dated 11.8.1999 was brought to the notice of the 

Supreme Court, which reads as follows: 

1) 	Retrenched employees of the Census 
Organisation in Tamil Nadu with not less than six 
months' service were placed in priority (iii) list 
under Group III for employment assistance through 
employment exchanges. 

ii) 	A period of three years was ordered to be 
excluded in computing their age for appointment 
through the Tamil Nadu Public Service Commission 
and the employment exchanges, provided they had 
rendered temporary service of at least six months 
in the Census Organisation of this State. 

The rule of reservation was to be 
followed in making the appointment of retrenched 
census employees." 

The matter was finally disposed of by the Supreme Court by 

Judgment and Order dated 28.9.1999 ((1999) 7 SCC 499). 

The Supreme Court, on consideration of all the materials 

on record found that clauses (i) and (ii) of 

aforementioned O.M. would cause hardship and would not be 

workable and accordingly directed the State Government to 

delete these two conditions and ordered that all that may 

be insisted upon was that retrenched employees of Census 

Department could be placed in Group IV and the condition 

relating to the exclusion of three years from their age 

was to be deleted. The matter again came up before the 

Supreme Court in Contempt Petition (C) No.103 of 2000 etc. 

(in CA No.810/1998) in N. Palani Vs. Thiru A.P. Muthuswami 

and another, reported in (2001) 9 SCC 748. The Supreme 

Court as per order of the Supreme Court issued 

Notification ........ 
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Notification to the following effect vide GOMs No.144, 

P&AR dated 11.8.1999: 

"(a) All the retrenched employees of Census 
Organisation shall be placed in priority (iii) list 
under Group IV for employment assistance through 
employment exchanges for sponsoring against the 
vacancies arising in State Government, local bodies 
and public undertakings. 

(b) 	The 	retrenched 	employees of Census 
Organization shall be shall be exempted from the 
age-limit prescribed in the relevant Service Rules 
governing the posts in which they are to be 
appointed. This concesssion shall apply only to the 
retrenched employees of 1991 Census." 

The Supreme Court found that clause (a) was not justified,, 

by asking that ex-employees were to 6e sponsored again by 

employment exchanges and that condition would not be in 

conformity with the order of the Supreme Court. The 

Supreme Court accordingly directed that the proper course 

would be to consider their cases as retrenched employees 

in a separate category and work out a scheme to fit them 

against appropriate posts. It may be mentioned that all 

the aforesaid cases relate to appointment made by the 

State Governments for the purpose of assisting a'nd 

conducting the census and in that context the Supreme 

Court directed the State Government. 

9. 	Admittedly, the applicants in these applications 

were engaged by the respondents alone. The directions were 

issued for absorption of the retrenched employees. We find 

no justification for giving any narrow, constricted, rabid 

and abtruse restrictions to the judgment of the court. The 

respondents sought to mean as if the directions were 

confined for vacancies of Census Operation of 2001. 

Whatever misgivings could have been there was cleared 

by the decision of the High Court in WP(C) Nos.2531, 2532, 

2533, 2534, 2535, 2536 and 2537 of 2001. The High Court 

referred to the decision of G. Mohamed Amenudeen and 

others (Supra) and directed to offer vacancies to 

retrenchees.......... 
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retrenchees according to their length of service and 

only after exhausting retrenchees if there were still 

vacancies available those could be filled as per the 

Recruitment Rules. Appointment by Recruitment Rules itself 

means regular appointment and not appointment by way of 

stop-gap arrangement. The contention of the respondents 

that the claim of the applicants was to be confined to the 

Census posts alone and therefore, the judgment was not 

meant to be used for regular absorption, in our view is 

an ultra-technical attitude. In this connection it would 

be appropriate to recall the observation of Bose, J. in 

State of U.P. Vs. Nohd. Nooh, reported in 1958 SCR 595 

(613 and 614), where he observed 

.........Justice should, in my opinion 
be administered in our courts in a common sense 
liberal way and be broad-based on human values 
rather than on narrow and restricted considerations 
hedged round with hair-splitting technical1 
ities.............. ii  

The High Court direction was not confined only to 

the applicant, but to all retrenched employees 

irrespective of whether they were applicants before the 

Tribunal or not. The order was made for absorption of the 

Census retrenched employees in the light of the judgment 

rendered bythe Apex Court in Mohamed Ammenudeen (Supra). 

As stated earlier the decision of the Tribunal was 

subject to judicial review under Article 226. The 

respondents went for such judicial review before the High 

Court and judgment was rendered by the High Court at the 

instance of the respondents. The Judgment and Order 

rendered by the Tribunal was merged with the decision of 

the High Court alone and is subsisting and operative and 

therefore, capable of enforcement. The Constitution Bench 

in Collector 	of Customs, 	Calcutta Vs. 	East 	India 

Commercial Co. Lt, reported in (1963) 2 SCR 563 (568) 

made......... 

Ii 

:i 
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made the following observation: 

The question therefore turns on whether the 
order of the original authority becomes merged in 
the order of the appellate authority even where the 
appellate authority merely dismisses the appeal 
without any modification of the order of the 
original authority. It is obvious that when an 
appeal is made, the appellate authority can do one 
of the three things, namely, (i) it may reverse the 
order under appeal, (ii) it may modify that order, 
and (iii) it may merely dismiss the appeal and thus 
confirm the order without any modification. It is 
not disputed that in the first two cases where the 
order of the original authority is either reversed 
or modified it is the order of the appellate 
authority which is the operative order and if the 
High Court has no jurisdiction to issue a writ to 
the appellate authority it cannot issue a writ to 
the original authority. The question therefore is 
whether there is any difference between these two 
cases and the third case where the appellate 
authority dismisses the appeal and thus confirms 
the order of the original authority. It seems to us 
that on principle it is difficult to draw a 
distinction between the first t wo kinds of orders 
passed by teh appellate authority and the third 
kind of order passed by it. In all these three cases 
after the appellate authority has disposed of the 
appeal, the operative order is the order of the 
appellate authority whether it has reversed the 
original order of modified it or confirmed it. In 
law, the appellate order as an appellate order of 
reversal or modification." 

The Supreme Court interpreted the aforesaid case in the 

light of Sections 96, 100 and 115 of the Civil Procedure 

Code, 1908. The Doctrine of Merger is applicable in the 

case of a decision rendered by a Tribunal resolved by the 

decision of the superior court. Powers of adjudication, 

ordinarily vested in courts are now being exercised under 

the law by Tribunals and other constituted authority. In 

S.S. Rathore Vs. State of M.P., reported in (1989) 4 SCC 

582, it was, in fact held that there was no justification 

or bringing any distinction between Courts and Tribunals 

with regard to the principle of merger. 

II 
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12. 	In view of the clear pronouncement by the Tribunal 

and subsequently upheld by the High Court we asked Mr K.N. 

Choudhury, learned counsel for the respondents as to 

whether the matter could be resolved by the authority. Mr 

K.N. Choudhury in course of hearing placed before us a 

communication sent by Deputy Registrar General of India, 

vide Memo dated 15.7.200.2. The full text of the 

communication is reproduced below: 

"I am directed to refer to your letter 
No.DCO(E)175/2000/5782 dated 5.7.2002 and to say 
that the following concessions are already 
available to those employees who were temporarily 
engaged purely on ad-hoc and temporary basis 
against the short term posts created in connection 
with the Census and whose services were terminated 
after abolishing the temporary posts. 

As per the judgement of the Hon'ble Supreme 
Court of India, dated 24.02.1995 in Civil 
Appeal No.73169 of 1991 Union of India & 
Ors. Versus Dinesh Kumar Saxena & Ors. the 
retrenched Census employees are entitled to 
be considered along with general candidates 
for appointments in any regular vacancies if 
such employees are otherwise qualified and 
eligible for the posts. For this purpose the 
length of temporary service of such 
employees in the Census department shall be 
considered for relaxing the age for such 
appointment. 

In terms of the order dated 7th June, 	2001 
passed by the Hon'ble High Court, Guwahati 
in Writ petition NO.2531/2001 to 2537/2001, 
the retrenched Census employees are entitled 
to be temporarily re-engaged against the 
vacant temporary posts created in connection 
with Census, 2001 in the order of their 
seniority i.e. a person with longer length 
of service in a particular category would be 
offered the job first and then the other 
retrenchees in that order. 

It is also submitted that the applicants to 
the aforementioned OAs can not be regularized 
against the regular vacancies in view of the 
following as per the advice from Deptt. of 
Personnel & Training:- 

1. Recruitment to the regular posts is made in 
accordance with the Recruitment Rules which 
are framed under Article 309 of the 
Constitution of India. The recruitment 
rules for regular appointment can not be 

dispensed ......... 

.1: 
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dispensed with for regularising the persons 

	

engaged for short-term work. Any relaxation 	 ij i  
would have far-reaching adverse 
implications in several Ministries/Depart-
ments under the Government and in other 
parts of the country. 

Appointment to the regular posts is made 
through the prescribed channels viz. Staff 
Selection Commission. Further, presently 
recruitment to the regular vacant posts can 
not be done without obtaining clearance 
from the Screening Committee of the concern-
ed Ministry. Besides this, the other 
formalities mt he direct recruitm,ent 
procedure are also to be complied with viz. 

- following the post-based roster, etc. 

Government 	policy 	is 	to 	right-size 
manpower. It would not be proper to provide 
regular jobs without work. 

Regularization of the short-term employees 
bypassing the recruitment rules and Staff 
Selection 	Commission, 	etc. 	would 	be 
violation of Art. 16 of the Constitution. 

In view of the above circumstances, it will not 
be possible to appoint directly the applicants of 
the above mentioned O.A.s in regular vacancies. You 
may accordingly apprise the position to the HOn'ble 
Tribunal through the concerned Govt. counsel." 

13. 	It seems the authority decided to re-write the 

judgment of the Tribunal merged with the decision of the 

High Court. In our view the respondents acted in a most 

illegal fashion in attempjing to sit over the judgment: of the 

Tribunal that merged with the judgment of the High Court. 

The respondents acted contumaciously in its bid to 

circumvent 	the 	judicial 	decisions. 	Seemingly, 	the 

respondents acted to stonewall a judicial decision 

obdurately contrary to the scheme of the Constitution and 

the spirit of the Rule of Law. The administration is not 

to sit in an appeal against a judicial order nor should it 

attempt to emend 	or revise a judicial decision. The: 

functional utility of the Constitutional edifice is need9d 

to be ensured and not to be downgraded. The High court 

order in clear terms observed that only after exhausting 

the ........ 
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the retrenchees, if there are still more vacancies 

available, those may be filled by any other method 

provided under the Rules. Rules mean Recruitment Rules. A 

judicial decision given by a competent court was not meant 

to be flouted in this fashion. 

1.: 
A Government and for that matter the public 

officials under the Indian Constitution are not above Law. 

A Government is not the Government of men, but of law. The 

maxim "The King can do no wrong" is anathema to the 

Constitutional Scheme. There is equality before the Law 

and equal protection of laws. The Government and the 

public authorities are subject to jurisdiction of Courts 

and Tribunals. They are not immune from the ordinary legal 

process. 

The Indian Parliament enacted the Administrative 

Tribunals Act, 1985to provide for the adjudication or 

trial by Administrative Tribunals of disputes and 

complaints with respect to recruitment and conditions of 

service of persons appointed to public services and posts 

in connection with the affairs of the Union or of any 

State. The decision of the Tribunal is final and binding 

subject to judicial review by the higher constitutional 

courts. To permit the Executive to review or to reverse 

such decision would amount to interference with the 

exercise of judicial function. It would amount to 

subjecting the decision of the Tribunal and Court to the 

'scrutiny of the Executive which does not countenance with 

the scheme of independence of the judiciary and rule of 

law. The Executive is to obey the judicial decision. The 

Judgments and Ordersof the Tribunal in these cases were 

upheld by the High Court and the same attained finality. 

I.- 
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16. 	When the High Court had passed an order which 

attained finality, question of obtaining clearance from 

the Screening Committee of the concerned Ministry or 

dispensation and/or approbation from the concerned 

Ministry do not arise. 

	

17.. 	The plea raised by the respondents to avert the 

decision of the court is incompatible and anthithetic to 

rule of. law. The plea of administrative expediency will 

not provide lee way on the authority to bye pass the 

decision of the competent court. Needless to state that 

those who rouse the hornets nest should not complain of 

being stung as was observed by 0. Chinnappa Reddy J. in B. 

Prabhakar Raci and Ors. Vs. State of Andhra Pradesh and 

Others 1985 (Supp) SCC 432. In this context it would be 

apt to recall the statement of Lord Denning M.R. in 

.Bradbury Vs. London Borough of Enfield (1967) 3 All 

England Report 434: 

"It has been suggested by the chief education 
officer that, if an injunction is granted, chaos 
will supervene. All the arrangements have been made 
for the next term, the teachers appointed to the 

• new comprehensive shcools, the pupils allotted 
their places and so forth. It would be next to 
impossible, he says, to reverse all the 
arrangements without complete chaos and damage to 
teachers, pupils and public. I must say this : if a 
local authority does not fulfil the requirements of 
the law, this Court will see that it does fulfil 
them. It will not listen readily to suggestions of 
"chaos". The department of education and the 
council are subject to the rule of law and must 
comply with it, just like be obeyed; but I do not 
think that chaos will result. The evidence 
convinces me that the stchaosII is much 
overstated.... I see no reason why the position 
ohould not be restored, so that the eight schools 
retain their previous character until the statutory 

L  
requirements are fulfilled. I can well see that 
there may be a considerable upset for a number of 
people, but think it far more important to uphold 
the rule of law........... 
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If the authority acts incongruously in disregarding 

the direction of the court law is not debilitated and the 

court will not be unnerved in compelling the authority to 

abide by the law upholding the rule of law is no less 

important. 

For all the reasons stated above we set aside the 

orders dated 28.2.2002 passed by the respondents in the 	 H 

abov.e 0.A.s and direct the concerned authority to take 

appropriate measure to absorb the applicants including the 

other retrenched employees as per the direction of the 

High Court expeditiously and preferably within four months 

from the date of receipt of the order. 

The applications are accordingly allowed. The 

respondents are ordered to pay cost of Rs.l00/- (Rupees 

one thousand only) each to the applicants. 

K. K. SHARMA ) 	 ( D. N. CHOWDHURY ) 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 

1985). 

O.A. No _/2O02 

BE: T WEE N 

1 Sri Indraj it D a s 

Son of Late fl tendra Lal Das 

C/o Miss C: hn dan a rca 

Vivekananda Pa t;h 

B is hn u pu r 

Guta hat i--- 75.TC1.6 

Through 

 

Jupi ic:ari1. 

Un ion of I ri di a 

the Secretary to the 

Oovernment of india, Ministry 

of Home cffai ra 

Neb' Dé 1 hi 

Registrar Oe.nercl of Census Operations, 

M.n Sin qh Road, 

'1 e w Delhi 

G)MIIapt Da4 

I 

It! 
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Di rector of Cerisus Operations 

{SS&fll 	O, 3,5 Road 

Ou Aia hat; I. 

4, 	Deputy Director of Census Operations 

Assarri • 0,. 3 Road 

Gu 'A'a Ii at I 

5. 	Sri N,C5Sen 

Deputy Director of Census Operations 

ssam. G,SRoad., 

Gu W3 hr3t 1 

6 	Asstt , Director of Census Operations 

ssani • Off i c e of the Director of Census Operations 

ssarn • 0,3. Road, Ulubari Guwahati'781QQ7 

Responden ts. 

DETAILS OF APPLICATION 

This appl icat:ion is made against; the impugned order .  No. 

:co (s )50/99/pt. :1/2047 dated 28 .02.02 :issed by he Deputy Director 

of Census Oper ati one ., Assam terminating thE services of the 

appi icant wi ft effect from 28.02. 2002 in total violation oft he 

j udqrnent and order,  passed by I: he Hon bi a Central Administrat ye 

Ic i bun a). • Ouwa hati on 06. 02. 2002 in , 	No 142/2000 and the 

Hon ble High Courts jigment and order dated 0706.2001 passed 

in W,P, (C) No,. 2531 to 2537/01 and praying for direct:ion upon thr 

repon dEfl te to absorb the app). icant .i nservice on regular basis 

nterms of the judgment aforesaid and also for a further 

direction to the respondents to allow the applicant to continue ir 

service till the process of regular abeorpt:;ion is comp iet;ed. 

LIl 

1 
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The app) i cant dec) ares that this appiicatlOfl is ithifl the 

risdictlofl of the HorYble Tribunal. 

3 	jrnjtation 

The eppiicati1 further declare that this application Is filed 

within the proscribed period of. limi tatiori as per ;dmipistrat'e 

l'ri.bi.Anas 4ct, 1935. 

4. 	Facts of the Case 

4.1 That the applic&nt is a citizen of India and as such he is 

entitled to a) 1 the rights and privileges as guaran teed under the 

Con at it u t ion. 

4 .2 That the app ii cant is an ;rts Gradi..ate and passed his B 
	(Boon) 

n 1935. The reef te r he 5 in ad on 04,. 04 1991 as CompU to r in 1: he 

c: if ice of the Director of Census Operations, Acsam G'ui1ehaLi on ad 

hoc baa i.e i ri connect ion with the wo rks of 1991 CensUs. 

hat 't: he app 1 'i.cant having' been appoin ted so continued to or k in 

tho department under' the over' all control of Resporiden t No.2. Rut. 

c:n 2]... 12. 1993 • the then Respondent. no 21s sued B. lettei" whereby 

the ser\ciceS of the aplicaflt along[th ethers stood taminated 

with effect from 31. 12. 1993. The appi icant alon' with 21 cther 

ret: ran chad personS cha I I enged the said order datod 2 L,12 .1993 

bef ore this Hon ble Tribunal v ide 0. A No. 269/9% The Hon bla 

"iribunal stad the operation of the said order as an interim 

measure and the applicant therefore continUed to serve and 

aventi.)al ly following the vacation of the stay order • the app) icar:t 

was term I na'ted in 1994 a] ong with others. The 0. A. No. 79/9 

howeve r'f In a 1 1 y disposed of on 5. 6 1993 hc'l dir g that the 

Respondent No. 2 of •ta.t 0 A . would take action to appoint ftp 
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applicants in any regu la r vicancy which might. OriSa in near ,  ft ft n -a 

if the appi I can ts were ot er&ise qnial IF led and 0:1 igiF:le for those 

posts and.i. ni  that event the appi icants m.içht; individually approach 

the Respondent No.3 of the said O.A. (nc* respondent: no.2 in this 

0. A. ) 

4 . 4  that t h'areaf ter the applicant along 'nit h a there approached I: he 

respondents time and again f or -  their absorption again at; the 

available existing vacancies in terms of the judgment and order 

dated S 	,L993 but al 1 'A'Oflt in vain HO'A'eVe.r • some of the batch 

ma. tee of ,  this applicamt namely Shri Blinalnanda Des., Naqen •R.bha 

An un Ba r - ua h eq its tad the ifiet: ter bef are the Hon hi e. Cent n-el 

AcninisL.rat:ive Tribunal by filing fresh 0. A, Nos16J../99 

7611 2000,. 142/2000, 342/2000, t he Hon ble iribunal d:isposed of all 

the aforesaid OAs r(rA her-sting its direction -to the respondents to 

consider for absorption of the retnanched persons against thu 

available existing vacancies Nhich finally merged in the judgment 

dated 7.6.2001 passed by the Hon 'ble Gauheti High Court in I,  P. (0) 

Hoe, 2531/01 to 2537/01, 

4.5 That the Hon ble Gauhati High Court by its judgment passed on 

7. 6 .2003,  in tI,P, (C) Nos, 531/01 to 2537/01 clan f ied the orders 

of 1: he Hon b 1 e CAT and laid down the lai, on this matte n-  by 

di n- acting the Respondent:s to off or the vacancies to the 

n-etrenchees according to their -  length of service, A r..:ersorr with 

longer length of service in a particular cateqo' w ou ld be 

ci fan-ed the job fi ret and -then t:ha other ret:renchees in that 

order Af her exhausti rig the n-a trencheas • if there are still, mars 

vacancies available, those may be filled by other -  method provided 

under the rules. It as further d:irect:ed in thr . said judgment that 

these din-actions 'n'ou ld app]. y to all the re -- - --- ncees irrespective of 

i hat. hen-  or ri cit I: hey ve re app 1:1. can ta bef on - a 1: he Cant ra.. 

Adm i.nii strati ye Tribunal and as such it ',ia.s a.j udqment in rem and 

not a .0 dqrnent in person am Acco rdi rig]. y 1; he Hon bi a Cent ral 

4 
	 7~ 

'c 

~q~-  PAJ 
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dn in i strati ye Tn bun a. I in its last . udgmeri t; arid order passed or 

06. 02. 2:002 in 0 4 No. J.42/2000 di rec ted the Responderi te to act 

accordi nc 
to the High Court s directIon and absorb the 

ret; ren c hecs 

Copy of the High Ccurts • udgment dated 7,62001 and 041 

udqment dated 06.. 02 2002 are annexed hereto asnneXU re-I 

and II respectiV'aiY 

.6 That following the Hon ble High Cour ts 5udgmen t; dated 7,6,2OC'i 

the respondent no,6 issued an offer Of rngagement vide No, 

DCO (E) 126/2001/113 72377 dated 24. 7 .2001 in favour of the 

applicant appointing t he applicant in the post of Computer (now re 

designated as Compiler) and the applicant joined his duties as 

(::ompi icr on 3,3 .

2001. it was however mentioned in the appointment 

letter that the said appointment was on ad hoc: basis for a per icd 

up to 20.2,2002. which was created f or Census works. 2001 

copy of appointment letter dated :24.7. 2t:'O.:L is annexed hereto 

as Annexu re-Ill 

4 ......ihet hay I rig j o in ed his du ties, the appi i can t was son L on toil r 

continuO1sly from 1092001 for undertaking works relating to 

Sample Registration System' (SRS) which is a regular and 

penman enit type of Survey Won Ics taken every year arid has get no 

connection with the Census Works of 2001 and as such the appl icnt 

was virtually engaged for a egular and permanent type of works 

Si mi 1 arl y, v ide order No. DCo/sRs/55/77/5/H'/Pt. ,v :i/i 

c!at;ed 20. 2,02 i asued. by the Repondnt No. 3. the applican h was 

ordered to go on tour to Golaghat area to conduct 2nd HYS2001 and 

his tOur programme for the pniod from 2302,02 to 040402 was 

accorT,!.n..-..-.,1,l y approved and T 4. advance was paid to him f en thosa Id 

•toij r. 

a/ / ~w 0,4j, 
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Copy of order dated 20 2. 2002 and copy of approved tour 

roqr'ammedapci 22.2.2002 are annexed hereto nnexure-IV 
and V reoectiiriy, 

4 5 That while the applicant was out in the field at Ooirqhat to 

pa nf orm the works as per the aforesaid tou r programme the 

Respondent No ,4 is urJ derstood to had sent one rrlesseriqar with one 

Office Order No , DCO/SR/55/77/85 HYS/PT V 1/2/33 dated 

28 2. 02/oi .03.02 call lug hack the applicant to return to 

Headqu arter by suspending his tou r proç:jrarnme but the said letter 

cou id not be del lye red to the applicant: since hewas away for - 

t I c.i d works. However, on h is retu rn fr -em tour • the applicant 

.neceived the said order dated 282.2002/01.03.92 on 08.03.2002 

rem the off ice, Further, to hi. surpr:jse, the applican t a10 

received the I mpu quad a r'de r No 000 ( E) 50/99/Pt,, 1/2547 dated 

28. 2,2002 issued by the respondent No.5 terminating the services 

Of the appil can t with effect f ron 25.202 afternoon as per the 

.:Iirec- tnt -  of the R(sp':'ndent No2, 

Copy of the letter dated 28,2,2002/01,032002 and letter 

dated 25. 2.2002 era annexed hereto annexure VI and VII 
respect; ively 

4 9 That the applicant; begs to submit that even now there are posts of 

Comp.0 t:or • Asstt Compiler, Data. Entry Oper'ai;o i' -  • Lower Div isi on 

r k. Proof Reader etc. are 1 yin : vacant under the rasporident, 

who re the applicant can be easily absorbed and those posts a re 

per nan en L: sauct ioned poet which are evident f ron the quarrty 

IT'eper I... bearing No,. Bccl(E)45/75/0 r/44s4 dated 94. 2001. The 

hespondents ., in a bid to avert the compi:jance of the orders oft - he 

Hon ble CT and the High court and in order to deprive the 

aep I leant of his leqi tlrnat;e absorption have been making attempts 

to f 11 1 up the vacanc 'as by bringing persons from outs Ida on 

depL-ta tiori 5 ust to show that they don t have the vacant posts and 

06 PAf - 
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Thu a 1: ryi nq to do the mi achieves indirectly what they cannot do 

directly in a planned and unfair manner. 

Copy of the quarterly report dated 9042001 is annexed 

hereto as Annexure-VIIL 

4.10 iha I: most su rpr isirigly , the 	sonden ts vide thei r impugned order 

dated 28. 2,2002 have terminated the service of the applicant on 

the. alleged ground of discon t;i. nuation of sanction of t heoLs 

ors ing on the deci s:iori of the Respondent No. 2. This decision of 

• 	the Respondents is highly arbitrary and the ame have been passed 

1\IIL thou t appl.i. cation of ifi md and a iso shci nq utter disregard to 

• 	di rect ions passed by the Hon b ic COT in 0. 0. No 1.42./2 on 

62 2002 and the ju.dgments of the Hon b1e High Court passed on 

07.06.01 i i II  P (C ) No 	' 	i ,01 to 25 7/01 it is 	leir fi om t h ei 

directions passed by the. Hon bie COT and the High Court that the 

cases of the re trerichees including the appl ican 1: have no bearing 

•with the discontinuation of sanction of temporary posts 'ated 

f o rt he Census Works, 2001. As such the teruii nation of the 

services of the applican t on the Pretext that sanction has been 

dscon ti nued is con trary to the order/di recticin passed by th 

Hon 'ble Tribunal and the High Court. Os such • the impugned c'rder 

dated 28. , 2002 is liable, to beset aside and quashed 

4 11 That it is stated that the respondents have fi lied up certain 

temporary posts of Computor, Oss:i stant Compiler. L.D.C. etc on 

• 	deputation basis from STOTFED vjhich are alleged to have been 

created/sanctioned for 2001 Census as ci rcu la Led vi de ci rcu 1 an 
• 	

, flCfl ( F 50/99/2172 dated 23/24.2. 2002 but the services of thosr 

deputationists have been all o'ed to continue till date and no 

order of repa triation has been passed on the plea of 

discontinuation of sanc:t:ion. Ossijch the action oft he 

responderi ts are highly arbitrary, biased • unfair, illegal and the 

zoi'iigt4Y)J 
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:i:mpuqned order of teriiiination of the appl leant is liable, to be set 

aside and qL.lahed 

412 That your ap.:;.licant begs to state that in terms of the circular 

ated 14, 2. 20C:'l also issued by the Respondent No.2. • the applicant 

is en 1: iti ad to be absorbed on regular basis against the long term 

va cane I as 

COPIeS of Circular dated 142,2001 is annexed hereto as 

AnnexUre-IX,. 

4A.3  Thai your appl I can t most humbly submits that the respondents in 

api ta of clear di rectic.ns from the Hon 'tie CfT and the High 1..ou rt 

and in spite of avai labi 1 ity of vacant posts, have been depriving 

the applicant of his leqitmate absorption in an unjust, unfair 

and :1. 11..eqal manner and the applicant i in ding no other Aa.y, is 

approaching this Hon ble Tribunal for protection of his rights and 

in t:erests and i te is a f:i. t case for the Hon b ta Tribtinal to 

inter lere with and to pass dpprOpr'iate direct;.ions to the 

r'aspon den ts 

 

to absorb the applicant: on regular basis, 

4 . 141 That it is stated that the respondents in tnta violation of the 

. udqmen'L and order dated 6.2.2002 in 0. A. 142/2000 again issued a 

Not if i cat Ion fo......ill mg up 7 pos t:s of Data E n t r y Operator F ram 

open man' ket with del I be rate inten Lion to deny benefit of the 

j udqment dated 6 2. 2002. The present applicant is folly goal If led 

•f or t:he post of Data Er try Operator but did not; consider his 

case by the respondents for absorption on regular basis, rather an 

ettemp t. is ride fçj Ill, up the existing regular vaca.nc:ies through 

open adve rti sernent. It is also 	elevan t to men Lion here that very 

recen t:ly to posts of Assistant Compiler has been f ,i lied up by the 

respon den tS in the establishment of Census Operat: ions, Assarn 

Gu 	a ha 'I: 1, 	F rom anion q'L he daputatl c:n is ts and other e x isting 

ave i lable vacancies are no 	. being occupied by the deputation ist;s 

f nOffi other d€?pa....t:ments arid some more v'ac,:ancles are sti 1,1 available 

—1 
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with the tiector • Census 0pations , Assarn, which would he 

cvi. den L f rorri quarterly return of eta ff position of 2001 Theref ore 

Hon 'ble ir ibunal he pleased to direct the resporidenteas an 

interim measure not to fill up any existing vacancies of Computor 

fssistarit Compiler. Lo&;'er Division Clerk, Drftsrnan • Proof Reader 

Upper D:ivision Clerk Lii 1 disposal of this Original App.Li.cat:ion 

arid ft r ther be pleased to direct the respondents not proceed w:i t:h 

the No ti lice Lion /Advertjsemej'it issued vide 

dated 	 It is eta kt that you r applicant is 

cm a .1. if i ed for rE:.•qu 1 ar appoi ri tme.nt to the post of Compu tor. 

fes istarit Cornpi 1cr • Data Entry Operator ,  , Lower division Clerk, 

f) roof feade r etc 

photocopy of an4enly rcturn .e# MaS pes?404as well as 

Not if :icat .ion/cdvertjsement are annexed as Annexure-' 

4 . 15 Th. t t hi. s appl i. cat ion is made ban a f ide and fort he cause. of 

; 1)5 Li cc 

.5. 	Grounds for relief(s) with legal provisions. 

5,1 For that the impugned order of termin ation has been issuec.i in 

total violation of the Hon hie Trinal Order dated 6. 2.2002 

passed in 0. . No, 142/2000 and the Hon b le High Courts or'der 

dated 7 . 6 .2001 passed in N P. (C) No. 2531/2003. to 253/2001, 

5 . 2  For that the case of the applicant has not be(M -1 	 by the 

respondents for reqularisation: of sevices in spite of the 

di rectiori passed by the Hon ble Tribunal in its 5 udqrnent: and oi ... do. r 

dated 6 ,. 2 2002 in 0 . 	 No 142/2000 

5.3 For t:: hat di soon tin uci: ion of sanct. ion for 2001 census has no  

rele'.,ancy in the instant: case of the applicant, after the 5 udqment 

and order dated 6 2 2002 refer red to above 

nu~kbdf 
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.5.4 For t.:hat the applicant has acquired a. valuable right: to regular 

oppoin tment on pri. on ty basis under the respondents against: the 

ox I sting vacancies in terms of the j udgmeni t and order of the 

Hon ble iribuna:i referred to above 

5 . 5 Fc r 1: hrt po mien ent su I table vocan des of Assi stan I: compiler 

c::ompu tor (now redesi gniated OS Cornp'i I. or) Data Entry Ope rat:or 

0 , C etc are 1:V ing vacant in the regular establishment in the 

c:ff Ice of the Director, Census Oper -at:ions, Assem, A'hlch ouid be 

evi den t: f ram lotte r dated 9th April, 2001. As such the applicant 

is en titled to he absorbed in the service. 

5. 6 For that, t.t to respondents part IC:U br by respondent No.. 5 Deputy 

Director,, ...ted orbit rar 1. iv and i 1 iega:i ly in not considering the 

case of the app 1 icent for requ lanisation illservces I n spite of 

the dl nec tiori contained in the judgment and order Hon bl? 

(r:ibunei on 6.2.2002 in O.A. No. 142 of 200:2 

5. 7 Fort hat the applicant could easily he accorrirriodated against the  

available regu lar vacant pasts and there is no reasonable 

.in'iped.iment on the por - t of the respondents in do i ng so. 

5.8 For that the imputed order dated 28 .2. 2002 is a I leged to have 

been passed after considera Lion. of the case of the applicant: in 

terms of the order dated 6,2.2002 Is not correct and the Impugned 

rd or has been issued in a very clever mann or to ova Id the 

imp lemon tat ion of the order dated 6 .:2 .2002 passed in 0. A. No. 

142/2000 

5. 9 For that: the appi icarit is en titled to be absorbed on regular basis 

i n terms of circular noted 14. 2 ,2:C01 aciai nst the long term 

vacancies issued by the Registrar Soneral of md ia tew Delhi 

5 . 10 For t. hal: other si ml 1, an I.... situated employees rec ri..t I ted on 

doputa tion basis from the deportment STED FEll absolutely for 2001 

con sus opera tic'ns ,, Assarn has been retained In service even a ..fi:er 

d,,"~e d 
 

I 
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epi ry of sanctlon, as such the action of the r esporident:s 

term'i na'tinq the services of the a pp 1 lcant in spite of 	the 

di rect ion of the Hon 'hie Tribi.inal for regularistion 'f their 

services passed in 0. . No, 142/2000 dated 6.2.2002 is violative 

of article 14 of the constitution 

Details of Remedies Exhausted 

The appl :icarits stated that he has no other alternative and other 

efficacious remedy than to prefer this application before the 

I'lori bi..e Tr'tbL!nai 

j ttan,nu previslv filed or pending with any other court/ 

Tribunal. 

The applicant 'further declare that he was a par ty along with other 

persons only in 0 . No,. 269/93 betore this Hon 'ble Tribunal which 

was disposed of on 56,1998 holdinqthat the respondents would 

take a.cti on to appoint the applicant in any re . u lar vacancy in 

rr''r fft re but ni s case has not been considered He further 

declares that no writ petit ion or su it regarding the uiatter in 

respect of which this application has been made is pending before 

any Cciij rt or Tribunal. 

S. 	Reliefs sought for 

Under the f acts an ci circumstances sta ted above the applicant 

humbly prays 'that your Lordships be pleased to issue 	notice to the 

r'espon den t;s to show cause as to wh 	the ret. iefs sought: for by -the- 

npplicant she 11 not be granted , call for the records of the case 

arid on perusal of the records and after hearing the parties on the 

cause or causes that may 	be 	sho,,ri , . he p1 eased to grant the 

tel. lowing relief 

/AVtf)41? 
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S , 1 that the impugned order of t;erminati. on from ser'vie issued under 

F'os, ci rcu lar iseued under order No. DCC) ( E) 50 /99 Pt 12547., dated 

W.2.2002 (cn n extu re-V 1 I ) he set aside and quashed 

8.2 	That t: he respcn den t:s be di r ected to absorb the app 1 loan t. in 

service against any ex:istinq a'aiiable permanent vacancies of 

CotTiputOr,  :sIstan t Comp I I.e r. Loer Div isi on Clerk 	Data Ent;ry 

Operator,  Proof Reader etc. in terms of the ,j udgmen t and order 

dated 	,2,2002 passed in C),, 	. No, 142/2000 by the Hun b1e C;) 	and 

,udqrnent dated 0706,2001 pasd by the Hon 'ble High Court in 

VI P 	I. 	NC) 	231/01 to 23 7 j01 

8.3 That the Hon bie Tr iburial be pleased to set aside the 

Notif ication/dvertisement issued under letter No, 	.dated 

8.3 P -  of the (ppl ication 

5.4 Any other relief or relief to which the applicant is entitled 

under the facts and circumstances of the case as deemed lit and 

proper by the Hort ble Tribunal 

9. Interim Relief craved for 

9 1 The t t. he Hon ble Tribunal he pleased to stay the opera;tLon oft he 

impugned order no. DO)50/99sPtF'2847,dated 2822002AflflcXUI-

issued under (Annexture- 	) be stayed till disposal of this 

app 1 icat.i. on and further be p1 eased to direct the respondents to 

allow the appi icant.s to continue in service till disposal of this 

appl icat:ion. 

That the Hon ble Tribunal he pleased to direct the respondents not 

to f 111 up existing vacartci es of Computor, Assistan t Corip i le r 

Li 
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~O 

Lc:r 	:ijij, ici 	::::Fk, 	Ir(:c)t 

(:b sposal. 	of 	t:iis 	jistan t 	appi :icat.i.cn 

I hat. 	the 	IIon 	I ribunal 	be 	pleased 	to 	suspend 	tile 

Not if I cat ic 	,/YdvertiseiIieri t: dated (inne:><u re -- 	 : t. 11 

dlsr:osal 	of 	this 	appdi.c:ati.00 

0 4 -jrj- 	to 	1l(ti 	1(. 	Ppi(fltS 	Thi? 	;t. Lied 	t:c 	under-  Iho. 

t 	iri:Ti 	 1tr:i 	in 	 4 	of  

This application 	has been 	f i.d throuh 	vc:cate 

a  r 	I 	r 	I 	I 	11 	1 
_/6 	00 

•TPO No. 

D.te Cit 
 

.issied 	frorri  

r.t 

I. 1.st 	i.DicrIi;:t?urEia 	 t5L,cj 	on 	the 	1rI(i2:x., 

• 	

. 

..-. 
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I 

I., Shr i 1 ndr3j it Des. Son of Le te Ji ten dra La 1 Des, aged 

about 36 years, res:j dent of Vi ve.Rc,nanda Pa ft. 61 shnupu r Cih3Ci 

Kern : ,, ssam applicant in the instant appl i. cation do hereby declare 

the t 1: he ste tements made in paragraph 1 to 4 and 6 to 1 are true to my 

Rn owl edge 5(Id those made in paragraph 5 are true to My legal cdv ice 

which I believe to be true. I have not suppressed any materia) fact. 

ind I sign this verif ir:atlon on this the 	13. , 	day of 
/L 

QJ2WAE ()J 
Signature 
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IN'T}IE GAUHALI UIGH oun'r 	 AN1EXURE' 

;'. H COURTOF  ASSAM, NAGALAD, MEGHALAYA S  MANIPUR, TRIPU, 
/ 	I 

• ; 7 	MIZOPJ\M AND ARUN/\CHAL I'RADESH) 	
: 	 ) 

H WRIT 2531/2001, 	200 1 

2536/2oO1 and 
alc2001. 	

: 

(i) Injp(C)_o.2jLaQp 2- 

Union of India. 

The Registrr General of India, New Delhi. 

The Director of Census Operations, 4anipur. 

Petitioners. 

• 	
S 	Oinam Indra(nanj Sinqh, 

• 	 .5 	Irnphal,Manipur. 

... 	2dt. 
(7) In Wjj!2 	5327001 - 

Union of India and 2 other3 
(as in WP(C) No 2 531/2001) 

4_tioners • 	 -Versus- 	 . 	• 

Md. Hatim i\ii, 
Viii Yairipok Samon Leikai, 
Manipur 

Rpç nclent 
(3) 	n W p oL25 .33/2201 2- 

Union o Ir1cia and 2 others, 
(as in WP(C) o. 2 531/2001) 

	

... • 	
... 	 Petit1oners. 	 • -Verus_ 

Shri K.S. Tlieimi, 	
S 	

0 of viii!. Hundung, Ukhrul, 
Manipur. •:. 	

S 	 0 

... 	ond 
• (4) 	In wp(C) No 2 53 4 /2001 g- 

3 	 Union of India and 2 others. 
(as inWP(c) No. 2531/2001) 	 0 	 • 

-Vetsus- Petitioners 	
0 S  

Md. Hasim Ithan, 
of viii. Top, 

• 	• 	 Manipur. 	S  
.... 	Rejndent 

(5) 	
- Union of India and 2 others 

Nis in wp(c) No. 2 531/20.01). Ia 
/ 

Petiti 
-Versus - 

2 
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* 
htj A. Qop:il  Si ngl, ,  

of Viii Top, 
Dist. Imphal, Manipur. 

Resent 
(6) 	In WP (C) No7j 	

- Union of India and 2 others 
(as in w(C) No. 2531/20)1) . 

Qers. H -Versus 

Th.Basanta Singh, 
of Bishnupur, Imphal. 

•• 	9. () 	L.2Laa- 
• 	 Unjoi of India and 2 others. 

(as in WP(c) No. 253/2001) 

Md. Abdul Kalam Shah, 	
'I of viii. Yairjp0, 

i)ist, Thoubal, Mani.puj-, 

V
....  

TI-{fl HON'SLD THE CHIJt' JUSTtCC (ACTiNG) MR. R.G. 
IIONGIA 

THE HoN'f' MR. JUSTICE D. 	I$VtAs 
For the PCti1oner$ 	

Mr. K 1 Mahanta, CCISC.  
For the respondents 	s 

Mr u.K. Sharma, Mr. U.K. Goswamj, 
Bothra, Mr B.p, Eahu, 

Advocates, 
Date of Heating and Judgment 	7th June, 2001, 

LG.CNT AND ORDCR (9J 

ccj - 

This oLc1er will d1po 	o 	WP(c) Uos.2531/ 
2001, 2532/2001 253/2001, 2534/2001 2535/2001 2536/2001 
and 2537/2001 	he ij,tjj?Ljqnoc.1 nder i 

pawed in th Orlgj nl 'App1.1.ctj0j 5  by the Central 
Administrative TribuaI, Assam(for short, th 

CATLhoug1 lUer1Licaj, are 
of difterent 7dates in 

these cases. However, the Qrdr P'ssed in the Revje, 
Application5 is thesame in- all th cases 	The fCS are / 	being taken from WP(c) No 2531 of 7001 

/( all, 

.,. 	 3 
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4 jr 

have 
	

1cc1 Mi. 	K K 

Centralovt. 	tandinqCouise) , appearing for the petitionorø 
I '  

and MrB.K. Sharina, 	learned counsel for the respondents. 

I Thn wrt I: 	pcti tioij in WI' (C) 	No. 	2531 of 	2001 

the order of l:he Central Administratjve Tribunal, 

(Guwahatench 	(for short, 	the CpT), 	dated 20th January, 

2000, passed in Original Application No 	415/99 (Annexure- 
0000 0 

B/7), 	as á1so the order passed on revie, filed by the 

responets 	(petitioners before us), 	dated 11th January, 

0  

2001 	(Annexure-B/.11), by which the Review Application was 

dismised0 	
0 

Instead of giving the facts giving rise to 

the present petition, 	it will be apposite to reproduce the 

order: 	Passed by the CAT, 	dated 20th Jtnuary, 	2000, 	as also 
the order dated 11th January, 	2001, 	passed on the Review 

0'• Applicatin, 	0 	 0 

• • 	I 	 - 	
-- 	 •• 	 0 

,•. 	
•• 	

0 0 	

':• 	

•' 	
0 	

0 	

0 	
0 

This is a consent orderas areèd by the 
learned counsel for the parties. 11.1che.brief - 

I- 

ire as 1:OJ..1o:s 	0 

0 

The applicant was appointed L0.101 DiVialon 
C1rk on 28.2.1991 in the Census Department for 
the Purpose of Census Operation of 1991. After 
the operation was over, the applicant was 0 

rencnej 0  According tothe applicant the 
census operation for the year 2000 will be taken
p;  u, from January, 2000 and, therefore, some 

vacancies will arise. The applicant having 
worked for almost two years submitted Annexure5 
representation dated 28.8.1996 for apoolntment 
in a suitable post. However, the representation 
has not yet been disposed of. Hence the present 
application, 

-- 

Heard Mr. S. Serma, learned counsel for the 
applicant and Mr. B.S. 8nsumcttary, learned 1dcil, C.u:;.C. 	it :L.'i ugreed by. the learned Counsel 
for the parties that as per the decision of 
the Apex Court in Government of Tain1 Nodu and 
•n1th' -V. G 0  14d lunmendden and others, reported 
in (1999) 1 SCC 499, the applicar iren1.it1ed 
to get th' appointment when the new vacancy will 0 
arise. As per the said decision, the learned 

Counsel . . . 

X-a' tc. 

0 	0 	 .. 	• 	
:0 
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cOunsel for the pirtie submit that the 
appl.ican t. may be absorbed in the vacancy that 
will occur for Census Operatjor' of 2000-ina 
suitable post which he is entitled to following 
the judgment of the Apex Court. 

The application j3 accordingly disposed of 0 . 

0rderdatei1170 ,1 	
* - 

1 "A11 the ReVIeW Appljcaj05 were taken 
up together for consideration since it Involved 
similar questions of facts and law. 

Nuiiber of applications were filed b.efor 
the Tribunal by the retrenched census employees 
for regu1arisatjoj' of their serv.tces in the 
light of the judgment rendered by the Supreme 
Court in Government of Tamilriadu and another v, 
G. Md. Ammendden reported in (1999) 7 scc 499. This tribunal in the light of the diectjoi 
rendered by the Suprene Court Q1lod the 
applications. Noi, these Review applicatjo5 
have been filed by the Union of India referrijg 
to the communications tho0 were sent to the learned Standing Counsel for the Union of India 
by 'the concerned authority indicating the 
policy decisions which were taken by the,respon dents, The aforementioned communications were 
sent by the Ministry of Home Affairs and 
Ministry of 

Finatce. By the communication dated 
5.8,1999 the Ministry of Finance 

issued Certain 
9uideljnes on expenditure Inallagemerit and to make 
fiscal Prudencft and austerity, which also mentibed about the ',hn on f.t]iing of Vacait posts' and 10% Cut in'po't 0  Ry the comm 1njcatjon dated sent: from the M.j.nj,qj, of Home' Affajrs 
were also Pet;aining to f.illlnq up of GrOup C 
and D posts in the Census department either by 
promotion or on depjj(:ation nt:op)iIg 

ed hOC appointment, from open market. 

'!e have heard learned Counsel for the 
Union of India and also the 

COUflS 	appearing for the Opposite 	
in the O.A, 

On 'perusal of the documents those referred to 
earlier we do not find that those materials 
provide any scope 'for review of the earlier judgment passed hy;thjs Tribunal 0  The materials now produced by the revie, pet.ttjorlers 'rjoes not 

 The caiJ,. for review of the ear.1,ier order. ' 
'power of review Is not absolute and unfettered 0  The power is hedged with limitationsprescrib.d 
in section 11 4/0rder XLVII Rule 1 of C.P.C. 
reed with':sectjon 22(3) (f) of the Adminjstratjv 
Tribunals Act, 1985. No such ground for review 
is discernible in. the cflSC in haric3 0  
4 • 	Under the 	nd,cj r.'cumstances these 
Review Applications are liable to be dismissed 
arid thus dismjssd0 

There Shall,ho,everbe no orr1r - -- 
	 '-USc5.0 

1 

5 

. 	 , 

 

 

,4;. 
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Apart from the fact that the order dated 
/ 	

20t 	aa 	2000 is a 
coflSC0t 

order we also rind nothj 	

wronq or illegal in the same. The order is 
I! : 	

' I 

In co 	
with the dicta 

of the Apex Court down in Gov. 	 laid
of T.N. and anothtr 

V. G M hamed Ammenu 

petitioner s  is that 	
ifl th aforesaid by the Ape)c Court Judgmer directton were 	

as per the scheme aPproved by the Apex Court 
the retrenchees may be 

absorbed in any vacancy thaL 
may he avaj1le in any GOV 	

Department whereas in the 
present c directj05 of th C CAT we 	

ase, the
being COfl,fjflGd 

only to  the Census Department 	
We are of the view that if the 

were being only 
Confined

ndents 
 the 	 to Census 

Dp3rt,flent herein 
hQU3d haie SQfl1 	

(the app1jcan 	
before the CAT) 

grieV0 
as the right of 

Co U0 bpi9 on) ( 	 rJgj c ra 	
Qd to C nu3 Depar 

OLhe 

	

	 tment an<1 not to r te 	
DepartfflflL o the 

Coverflent 	
Learned Coutel f or th r 5p01  

h 	
(at)p1ican 	

before th CAT). has stated thai- 	
j Satisfied with th directjo1 

g.ive by the CAT. 

H 

W e have also gone through 
the 

order passed on the Revie, Application 	
Vie 1nd no infirmity 

in the 

/ 	
same. We 

COnCur wi1
th the reasoning adopted'by the CAT. 

N 	

Whjl,a disrni;sing the 
writ PCtit.tons heresy direct th 	 we 

ttonerso carLy ou 	
00 

matter of 	

th0 di. rocti gve byIthe CAT WIthi 
two wee;5 	However, we, as a 

abundt aution make it clear that the 
S 	petition 	

c 

ers would 
offer the vacancies to the retrenchee 

accordj1g 
to their length of service 

	
s 

A pers0 with 
longer length of SeJ.jce in a Pari;icljlar Categ0 

	wou 



) 

41 

: L.  

1. 

4 
Ii.  

- 

IV 

: 

C  

H 
he 01 	

the Job LJ.L 	dfld tilenthe other 
t1latorder 	

fter exhaustin the retrenchpC 	
If there are stflj more vacancies 

those may h 	1e•d by any 
other  provj(Q Under th Rules 	 method 

Thp5 d:LrectjO)$ Would be aPPJICahl 	o afl 1:1e 
rP-'(*.rellchees irresectj 	of 

th wheer or n 	 p 
ot they were appJ 	

before th CAT. 
Copy of tbj3 0rdr atte9tPd by the 

4  

he g.tve1 to 
es 	 tht Co1 

for the 

H 



rVJ 

\1 	11 CENTRAL ADMINISTRATIVE TRI 
BUNM. • GU4A11ATI BErICH. 

Original Application NO. 142 of 2000. 

Date of Order s This the 6th Day February,2002, 

0 

The Hori'ble Mr Justi.ce fl.N.Chowdhuzy,Vjce...chajrman 

The FIon'ble Mr K.K.Sharma, Administrative Member. 

1 • Shrl. Bima].ananda Das 

2. Shri Harish Chandra Rabha (since expired) 
3.. Shri Nagen Rabha and 
4. Shri Arjun Baruah 	

. . . Applicants. 
By Advocate S/sri J.L.Sarkar and M.Chanda. 

- Versus - 

Union of India 
through the Secretary to the 
Government of India, 

\Ministry of Hone Affairs, 
1'ew Delhi. 

Igistrr General of Census Operations, 
( 	 2/A, Man Singh Road, Iw Delhi. 

3 . 1Director of Census Operations, 
-, 	/Assam, G.S.Road, 

Guwahati, 
• 4. shri M.R.Das, 

Director of Census Operatjos, 
Assam, G.S.Road, 
Guwahati, 	

• . . Respondents. 
By Sri. A.Deb Roy, Sr.C.G.S.C. 

(/(W 

CHOWDH URY J. (V .c) 

In this application the applicant amongst others 

assai1cd the Circular bearing NO.DCO(E)50/gg/2172 dated 

23/24,2,2000 (Annexure.3), In addition they also sought 

for a direction upon the respondents to appoint the four 

applicants in the existing available vacancies of Computer, 

Lower Division Clerk, Assistant Compiler, proo header etc. 

in terms of the judent and order dated 5.6.98 and 

25.2,2000 in 	
161/99 and 76/2000 respectively, 

contd..,2 
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Further the appLicants also prayed for quashing the 

pugned letter No. DCO(E)/285/93/pt III dated 21.2.2001 
and letter No. DCO(E)/285/93/pt 111/2497 98 dated 21.2.2001 
iSsued by the Director of Census Operation, 

Ass. 

2. 	The 
4 applicants who were engaged by the respondens 

in 1993, the applicant No.1 as tix as 	 , applicant No.2,3 and 4 
Lcornputercornpiler/dat entry). The applicant No.2 

Sri 
Harish Chandra Rabha who died during the pendeflc,gf the 
proceeding. ippojnthet of these persons were made or 
ad hoc basis. in Connection with 1991 COSUS work. It Was 
pointed out that they continued to work in the departme nt  
arid their services were thrmjnated in Deceniber 1993. The 
ap3jcants assailed the order of termination before this  
TJ~ibgnaj by filing O.A.269/93. The said app1iatjon Was / 

dispbse of by the Tribura1 on 5 
 6-98 directing the • 'y 	

I) 
\ 	 i 

•espondents to act in accordance with the decision 

rendered by the Supreme Court in Union of Ifldia vs. 

unesh.chan&a Saxena, 1995 (29) ATC 585. 
The appli.carit 

• 

	

	made representdtion bif ore the authority. Failing to ge 

appropriate remedy the applicants again moved the Tibuna1 

by filing 0.A.161/99. By order dated 1.2.2000 the 

Tribuna1 directed the respondents to absorb 	applicants 

	

) 	 in vacancies that would occur for census oeratjons of 
2000 in Suitable posts for which the appljcatwere 

entitled. In 
another similar application fi1d by one 

of the applicant Sri ArjUn Baruah o.A.76/2ôdO which 

was also disposed of on 25.2.2000 in the similar mannr. 
• In the meantime the respondents authority tOok some 

	

- 	 I measure for appointing persons by transfer on S
deputatj n  

to fill up the posts available for census bfi±na 2001. 

At that stage the applicants moved this TribUr&1 assailing 

Contd..3 
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the methodolo, of recruitment for filling up the vacancies  
of 20' 00-2001 census by overlooking the applicants absorption 
for such posts by way of this appijctj1.. At that stage 

an interim order was passed by the Tribunal for Considering 
the ca8e of the applicants adjUstment/absorPtion in the 

census operation. The said order was not an interim order 

for continuance of the applicant 's in service after the 
census work was over. in this application in substance the 

applicants sought for direction for absorption in the light 

of the earlier direction. 

3. 	
The respondents authority seriously contested the 

Case and Submitted its written statement. The reàpondents 
so 

bunal 
 Submitted an additional Written statement in the 

/ rz~i today Opposing the claim of regujr appointment 

I f these applicants.According to the respondents these i3 
\ •\ 	

applicants Were engaged purely on ad hoc measure in 
\4 0Mp1jance 

with the direction of the Tribunal. They were 

engaged to fill up the vacancy of 2001 
census and therefore 

these applicants do not have any right to continue beyond 
28.2.2000. 

	

/ 	4 • 	Re have given our anxious consideration to the (\ 7  

matter, In our view this matter is also suare1y covered 

by the decision of the Tribunal finally mrged in the 

decision rendered by the Gauhatj High Court in WP(C) Nos. 

2531/2001, 2532/2001, 2533/2001, 2534/2001. 2535/2001 

2536/2001 and 2537/2001 on 7 .6.2001. The High Court in 

the aforesaid judgment clarified the orders of the Tribunal 
and 

directed the authorities to offer the vacancies to the 

retrenchees according to their length of service 	peso 

with longer length of service in a particular category 

would be off ered the job first and then the other, retrenchees 

in that order. After exhausting the retrenchees, if there 

A 
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are still more vacancies available, those may be filled 
by any other method provided undor the rules. 

5. 	In view of. the aforesaid direction t.te dispose 

of this application directing the respondents to consider 

the case of. these applicants also in the light of the 

decision rendered by the Gauhat.j High Court in the af ore- 

mentioned Writ petitions. 

........... . 	 The application stands disposed of. Theie Bhall, 
r. hówer, be no order as to costs, 

N 

/ 	 Sd/VICE CHAIR MN4 

Sd/EflBEFt 	(itdm) 

1RUE IM A 

pg 	

/ 	 ( r 

iir21 	çin 4-v 

- 'S 

( 



' 
GOVER101EN 	flDIA 

MIiSy OW flO,ij .FFjurns OFFICE OF TIiJ D1RE 	OF CENSUS 0PATØNS : ASSAM: GUWAJjpX fr 
Dated Gaatj the 

ffofR.egg 

In compilaice with the Honourable Central AdrnlnIsative Tribunars 	order of judgemenc in O.P..No.342/20 doted 28,11,2000 and O.A. No.385/2c00 dt.16,12001 read 
With the Honourable Guwahati high Courts judgement in W.P,© No.978/2001, 979/2001 
dt 5 3 2001 and No 25/2QO tq 2S3?1200i dt 6 2001, $hriJsr 1- .......................is hereby the post Of Computor (now 
designated as Complier) createdr 2001 CenSUSIn the scale of payof Rs.4000-100 6000/-
and other ai[vance asadmissibl frbnitie t6tl&opuely tempora and adhocbsis 
upt 2:.00•- uptsu Urna the 	cUr f 	

whichevor eorii6r, under the fOlio winQ terms and 	idltion, 

• 	 Terms and c onditJon 

This reengogement will not bestow upon hIrg/h& any right for regulorltion In the post In which h/s 	is reengoged and his/beF services shall be termin.ted at any time v4thctjt assigning any reason thereof. 

2. 	
The post Is created to attend to the additional work of 2001 Census and the pot Is 

likely to be discontinued or abolished on or before 28.2,2002, 

3 	The services of ShrlJj 	will stand terminated on the discontinuation of the sanction of this temporary 
postcreatedfor 2001 Census and the Gvt: 1ll have no liability thereafter, 

4. 	
The educationai qualification required for the post is a Degree with Econorñlcs, 

Mothomacs or statistics as a subject from any recognised University. This offer is subject to' 
the fulfillment of educational quilflcatJon prascribed In this paragraph, 

S 	
This order is issued with the prior approval of the Registrar General of India, 

If the offer of reengogemont is acceptable to him/bet -  with above terms and 
idItlons, he/;hels direçte to intimate his/he acceptance to the underighèa withk 1O(ten). 

days of the ,recelpt of this orderf&iing which this offer,of roengagoment Will tand canelled, 

Formal letter of reengogernen wIll be lsued on receipt of the above acceptàne, 

/ 
a DR S. K, BARH) / 	

A5STT,DIpEOR OF CENSUS OPERATIONS 
ASSM GUWMT1, 

MEMO NO.DCC(E)126/200l/ 112 7 2..- 	 DATE 	.7.2001 Copy for information to: 
I. The Registrar General, India, 2/A, Mnsingh Rood, New Deihi-llOOij, The Dy.Registiar, Centr.l 	 Tribunal, Guwah. 	enth, Guwhou, He is requested kindly to bring this ct to the notice of the Honourate iriunal at tha. earlIest 	•.... 	 . 

ShrVmtf 
  

4. .The Office Supgrintendent ( AccoCn 	rd 	tibithmt, 	
"): A .: •, . , 	i," 5 	ChrI A Db P//, Cr (nr& (.cAJ1 )tw)lnr; &IU 	I, c,emrai /Viiil$ 11rtl'j ir'L,i, 	4t // 	J Guwariari Benc), with a request to brIg It to the rioUce f the Hi'bIe Trlbrtai 

6. Concerned file, 	.. 	• 	 ' 	• 	
' 

rQ 
;.( DR.S;K, BARU/*i) 

	

, 	
ASS1T;DIRCtOR OF CENSUS OPER,.A11ONS 	• 

&SSP!'l GUWHATI 
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GOVERN.MEN O IN1A 

MINiSTRY OF HOME AFFAUiIGRIW MARA1AYA 
3M1f1p, 

OFFICE OF SHE D1ECTQR OF CENSUS OPERATIONS, ASSAM 
j t 	 78100' 
(.$, ROAD, UUJARI, C W.'A11 70 007 	•. 

No .DCO/sRS/55/77/85/Hys/pt .VI / i 

	

• 	 _____________________________ 

Dated Guwah*tI 20.02.2002, 
o RD CR 

The following officials are to proceed on tour w.ef; 
23rd February, 2002 to conduct 2nd HY 

— 2001 in respectf th 
zones shown against thelx names. No request for cancellation of 
their names will be entLrjned, 

1 • 	R. P. Neog 	 Hailakandi 
2, 	H. N. Kaljta 	Kokrajhar 
3. 	D. B Barua 	Mankachar 
4 	B. B&rman 	 Goalpara 

C. N. Ojha 	 Basugaon 
• K. C. Baishya 	Margherita 

/ ç 
	7. 	P. K. Sarma 	• 	Haflong 

8. 	B. CaDa 	 Dhubrj. 	 • 

• 	 9. 	L. C. Das 	 Moga1doi 	•• rye, f 	10. 	B. Chutia 	••Biswanath
11. • 	• D. A. Borab 	•, • Nagáon 
12, 	D. A. i3alshya 	• • 	E3arpeta 

Ft. K. !Jeka' 	 Lanka 	 S 	

• M. N. Sarma 	Nalbarj 	• 	 •• 
• 	A.Hajowary 	Jorhat 	• 	• 	• 

S. N..Haque 	• 	Dibruqarh 	 •' 
17,— 	Indrajit Das 	• 	Golaghat 	• 
18. 	N. C. Barinana 	Dabaka 
19, 	C. Chakraborty 	Patjicirkandj 
20 	B. K Pawe 	 Dhemajj 



H 

2 	:- 	 - 

210 	
Shri D. Hazarika 	Silcar 

220 	 Khareswar Boro Marigaon 	
0 23. 	 M. Konwar 	Sibsagar 	 ; 24 0 	Il 	Parag Das 	Tezpur 

The above offjcja1 are directed to draw their T.T.p. and 
proceed on tour on scheduled date and tim 

	

( P.HAZARI 	) 
DIk-ECTOR OF CENSUS OPEflATIONS 
',,-ASSAM 	GUWAHATI, 

Memo No.Dc0/s/55,77/85,HyS,PVI/ 	0 	
dt, 20,2,02. 

Copyto . 

Section In—charge ( Records) and Census Coil, 

P. 	ZARI.) 	H ( 	
DIRECTOR OF CENS.UOPETIONS 	

0 

	

ASSAM :;; ; GUVVAHATI 	 p 



r 

1. 

	

jj H 	w&& Acv( ôO1 oI 	T°' 	e1..30202- 

z3.0 •a 	 iv Of aCi nA4 KAd 	7anCt;  

L/.O2O 9  

o/ .  03 , / 

02 O3IO 
( 	 ?aa4 	i'iO 

o). 	 I 	 : 

O 63t 	 H 	 hoy 

u 	 ( DiiO 	-175 	d 

qLrD 

2j 

24 	 vu 

	

O O O —7 LV 	g 04  TI 11 	 giiidh 

I1. 	T1404 R- )1) 	
:• 

2O 

,6 3 O ) 

3OiO0 

02-  

oiOI 
J 	• 

03' 
i 

/ / 

All  
/ 



-7_9 

No DCO/SR/S5/77/5}1y/pt VI 
GOVJRNMIN! OF INDIA 

M!NISTlY OF HOME AFFAIRS 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM 

G.S. ROAD, ULUI3ARI, GUWAi1ATI— 781 007 

Dated Guwahati, the 28th Feb.,02. 

QEFICE ORDER 

Shri Indrajit Das, Compiler of this Directoraj is hereby informed to suspend his 
tour progranme with immediate effect and return:, headquarter. He is also áskd to 
handover all the records of HYS in respect of SRS units allotted to him to Shri Akhil 
Deka, Compiler. 

A 

Deputy Director of Census operations, 7 	 Assam, Guwahatj. To 
Shri Indrajit Das, Compiler 
Office of the DCO., Assarn. 

Copy to: 

Shri Akhil Deka, Compiler 
- with instructions to collect all the 

records from Shri Indrajit Das and 
continue the HYS work. 

2)JP 



4-i7vEx1c72E 	7 .  

No.DCQ(E)50/99/1'tI/ 
GO VER.NMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
OFFICE OF 1'l IE DIRECTOIt OF CENSUS OPERAi'lONS, ASSAM 

G.S. ROAD, ULUBARI, GUWAI-IATI —781 007 4 

Dated Guwahati, the 28 1h  Fch.,02. 

QiU)ER 

In complice with the Hon'blc Tribunal's order dated 28.11.2000 in OK 
No.342/2000 read with the Hon'ble High Court's order of judgement passed inW© 
No.2531/01 to 2537/01 dated .7.6.2001 Shri Indrajit Das was re-engaged as Computor,. 
(now designated as 'Compiler) in the office of the DCO., Assam, Guwahati against the.,, 
temporary posts created for Census of India, 2001 upto 28.2.2002. The. posts were.: 

'initially created upto 28.2.2001 and subsequently cxtcnded for a period of one year upto. 
28.2.2002. The sanction of the aforesaid posts have been discontinued.w.e.f.: the 
afternoon of 28.2.2002 vide office of the Registrar General, India's letter No.1 1020/1199-. 
Ad.11 dated 18.2.2002. 

.: 

Therefore, the services of Shri Indrajit Das, Compiler is discontinued wf the 
afternoon of 28.2.2002 with the discontinuation of sanction of the post. " 

(NC SEN) 
Deputy Director of Census Operations, 

Assan G•uwahatj... 	.. 

MLmO No.DCO(E)'50/99/pt.1 2_v 	 Dated 28 2 2002 
Copy to: 

I. The Registrar General, India 
2/A, Mansingh Road  
New Delhi - 110011 - for favour of information.  

The Pay & Accouii(sofljccr (Census), 
A.G.C.W & M Building 
[P. Estate, New Delhi - 110002. 
The l)I)CO/ADCO 
The Office Supdt. (EstE. & Acctts.) 
Shri Indrajit Das. Computor. 

/. 4/'.. 1• 

N. SF. N)  

I.)eptity l)ii'ce(or of ('cnsus ( )pei'it IOUS. 

/ssun. ( ; tI\\.11blt I 

- 	 - 	 . 
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Dkcclor 	5179 () 	S  

	

¶ 	
Phonq f 	•.302121 (El) 

	

0 	 orf. supdt. 	526954 
.rI'u 	

No • D CO ( U )45/75 / p c . I / (.f ( 	
F n x 	: 0361 547396 

'T1TN4ThR 
• 	 GOVERNIViENTOFINDIA 	 • 

	

• 	MINISTHYOFHOMEAFAIRS/GR1HAJTPAJYA 	s• 

•. 	Tfkrtt 3 	TT1R1 	I ch 

• OFFICE OFTHEDIREC'rOR OF CENSUS OPERAT1ON, ASSAM 
781007 — 

G.S.ROAD I ULUBARI,GUWAHATI 701007 	 — 

Datrd Guwahat 9th April/2001. 

To 

The flriqtstrar Conorol, India, 	 4 2/A Mansinjh Road, 
• 	 Now Delhi — 110011 1  

Quirtor1j return of st3ff position 
as on 31 .3.2001. 

Si .,, 

I have the horioui to ';ond herewith the qucrterly 
return endtnq 31 .3.2001 on 'taff strength in tho onclosod 
proforina in, respect of this diroãtorate for favouro.f your 
neceosary action, 	

S • 

Erc1og As 8bovo. Yours faithfully 

( Dii.. 5. K. DAItIUAH 
ASSTT. DIRECTOR OF CENSUS OP.EMTIONL 

LJSSAM 	i GUWAHATI. 
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"tof'rii" 

'S  

—a- 	 . 	 ALL  
LE 	 x / spec u Pu si 

1 2011 /4/2000-Ad . 1 \' 

(()Yiiu;; 	 lilA 

/ 
•/ 	 4, \ 	Itip,ii,,y or I)uP.lui /,rlln.TI(;nlll P.lAIj,lA•A 

'UU! '1 i 	I•iii, 	'i;i 	i'iq'i 
uI:I:IcI UI•.  •F flu lft(;IS I RAIL (flHIiILAL, II40IA 

rnI1 2JA Ma1ng) I Road, 

14.02.2000 

All. I)COn 

• 	 I I I.11'4 	ull 	ttir' 	pI'•II 	n.iiirt I,':'r.d 	For 	Cr'lln,,F1 	nI 
• 	 I ntl I.n-21fl1 I.. 

Sit 

/ 1) L ,. 

1 am 	(lI.rCctrd 	to 	nay t.I,ni a iiiinI,r'f 	j'('nt!o 	Ioimvn lic'c'i 
fl0llctioiicd for Cennus of 111ia-20flI . 	Thc.s 	Iostn are rciuircL 
to be tilled in as early as, I:oossiI)1e. 	As you are awrc 1l Group 	'C 	pontn nanctLnrcI 	mr time nhov n Cmntin nild  Vfleaiil nfl 	eallnn(J 	I.)) 	Group 	'C' 	and 	'I)' 	CflI(1nj( 	(Ille proInoti.Qrl in hIjhcr graden are to be I ilicU by DCOri ani 11 posts touting under Group 'A' and 'II' s1re to be fi11d by. t!iid 
nil I n . 	You ,a re rnllfl tol I', 	 ava ll.iI1:: 
for Census of India - 2001 In Group 	c' and 'D' are filled hi 	onLy 	cJ.tIi er 	by 	E'roontj,n 	nr 	Oh 	Ucliutatlon 	')•;J 
accordflcc with the p1r 	cjtmet Rules 	Drcct 
recruitnient from open rnarlcct is not. to be rnide in my ci'e for 
the above posts 	Aug(j1ti rndr'i 	0r0nrfp60j1.. 
against above mentioned posts is enclosed, w1licl, ma 	be used 
With sultai)je riced based modificitionc 

If some of tIme offjcjaJ 	appointed aga Inst Cônnu s of 	• . India 	- 	2001 	posts 	have 	to 	be 	recJu)arjsecl 	later, 	Ohm  
availability of long-term vacancies doe to retirement etc; 

	
•: 

separate orders for their rethlarisatiOn moIst he issued. 	
• 

Car an Group 	l'Ot:s 	are 	cwice.j:lw(l 	yuu nr 
requenteci to nend by 25tI, February 2000 th A .C.I(. 	 f 	 . 	 S  lant 5 yearn, vJ.jJa,mce clearance and seniority lint of. the 	• 	.5 . fcr'(ler grJen of eacIl c -mI.r'gor/ ol Croul) 	I' 	O'L' to refinble ,  mi 	 4 to pror nn the c.l.qcq Cot 	LIu i r lIronnilorm- 	llier e ci Ig IIie 

/ 	r'rnnlmn 	it 	not ivil 1,I,l 	For prron1In,i 	 Cr0011) 	' p on Lu 	ii Lion 	to 	f 1 1 1 	"I' 	thr 	1) 0)1 L 	w, 	dep0i t at I on 	nun y 	In k 	in1LlaLd by LIme 	(1 ItCCLOL iL 	/ ' Lion taken lii U!jn rctja -rd 1 

(
c ommunicated to 001 1 

r 	. 	j 	 All 	posts, 	to be 	C iliccl 	in 	by (]CP U , 

	

titiOnlna 	be 	- 	 .. . / 

	

advertised in leading ncwspaprs and Empioymri 	wems,;t1mr.ougi; r 	( DAVP, in addition to circuta/ to Govt. of India and 
	 at 

H
J ,Offxces etc. 	 • 	 • 	

st 	e Gov 
 S..  

	

/ 	 S..  • 

5, 0 	• 	0, / 	. 	 . S 	 • 	 . 	S 	• 	S 	• 	• 	
• •.. 	•5  

S 	S 	
icrurs far thiul I 	'. • 	 S  
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lb(l1!77p.,ff 	
('11150 
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yin!H11 'Nnwn 0 - I P'A1n II 'iii(; 

.'-'•., INDIAN COUNCit. (iF rohlEnhily '!rflr,,h,•iI 
£ F,DUCA1ION (l':I,u) I)I.lIIAIIIIU 

Al) 	
A.M. II,,. 112i,Ifl.I,;i iii: 

II 	,.rIu, •IA*d.o,n,,.,01 Iv., I 	I,i,!y f 	
.......... 

1, 
.t of tIle, il,vfIpd i'p'p!Icalit.n tu,,,, llnlQ,,n,I Ifte .tiiyi,to nIh,  Cv 	 o, 

o!,nV SInl,/ Putjlic Zecln, t,Iivin,ia0I, 	Allito 	n,, I,eIle# flitiid,i, 
n!J!ealio"efair (iii,,p up IIi I,'iinwi,,0 plo! fly iln,iie, 

oIl II''I'luiillO,,, icrm.i If by,) e"d Ineiiiuiai utnin, ii:. 
Clo0nry A'i 

PIu,,o of Posle 	
finencii A'Mnc ct.! CIi..f A,o,,oi,i flIrt', 

Psy flcele 	lb. I 4.binlf.illtl 111.11101. p I,,  
lillilar 11,1 , 0 

Vinra of POtl!,,g IC.1 III! (Ih,  I .  
[iib1llIy 	

I. An intI,,, A,,iIiI & Am.co,,nIa 5111icn officlit  
hrwmnp II) pooh RiDtIOc will, lrl'l:Cl of y'ittt 
Of 11imnl,n,,I 

I If 
2, An Oflicar of fltfll.ollj1,100 Acco,a,I0wlco 

under Govi. of India hviutp to yOOlS 01 
"MerlaorA IItltIuudi,,g 01101,11 7 ytrate it, 1101 ff11010 
of Ifs 10000 .325.100 will, I00I0Cf to yoit III 
lilolmiod. 

cnn 
3. faIk,w or IooIii,lo of CnlIj Cl,n,lo,e,I A'tno,In,,i 

of ln,Iie lIF aqllIvuuIl,l de0100 will, I 
OOPio!ni,cn In $u'tIIl mud nccnln,I, Olaf "'ImlI In CThvi./ flat,,! foot I Alum,,0,,,011, o,n,.l  
(Ito ailaIlolo:l, 1,i,iuii I,, 

do1j,a. 
Coin,!, it.!!,', 

blue P'c,m'liI'u'd 
Cal0900y A-2 

Home of Foci 	FInance OffiCOF 
Py Scale 	Re. 7450.775.11.500,: p.m. 
Place of Polf!j,g Or,, poet of 1- 1 ,,,,an 0 (0cc, noel, ci At iii .Illtfl,l ,Ol Isii tWfl I, ifntplIllae. 
t)Vb,try 	Olticemi hofdi,,g Iv,t of Mill, A,'a,t,nl, ,,Ifl,, 04111 S yorim Cnpinb,i,c, orn,(,,Inniuwl U. ii,, fnd!np, Atoll! 

and Aonomm,uIe DopatImnul l'bnilwny Doll!., 0flfi,r,n 
Anco,jnfs, C 1.IAulof),)nwI, 111xI1J InlInhfnkhi3O Cetngnry A.3 

HalIte of Poi 	FomiI Ibnopn OMm.nni 
Pay $co!e 	Do, 0500 - 700.10,500/. I,  In. 
Piece of Potting (I) 	fill, L)tiu,tum,i,,n. 2 i'oii, 

(ii) 	ArnI, JuofItyt,,. I ro,i 
(Ii) 	IfOiti, CoIliiIliein,C. 2 P,r,f, 
(Iv) 	11111151., l!iIIlQnhlnC I 
(a) 	(flit! JIatlol . 2 l'nlli 

'Iii!!, Jal'aiivj,. I ('oil 
Ifi' Iln,vjui -3 I'OCli 
finD 8. fInD, Citf,lo,J 	'2 I'o,f, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	o 
GUWAHATI BEN41-1: GUWAHATI 

O.A.Nb151IO2 

Shri Indrajit Das 
	

Petitioner 

) \ 	c4 

) 	
9U(  

-Vs- 

Union of India and Others 
	

Respondents 

IN THE MATTER OF 

Written statement submitted by the Respondent. 

iinary objection: 

The O.A. is hit by principle of promissory estoppels. Once the 

ant has accepted job in terms of order dated 3.8.2001, he is 

ed from challenging the same. 

PeIiiinarv Submissions: 

Census is conducted in the country after every ten years under 

the Census Act of 1948 under the directions of the Registrar General 

& Census Commissioner of india. For the purpose of corducting 

Cn4s, Directorátes have been established in each State/Union 

territory with permanent staff to carry out the normal function of these 
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ectorates. During the preparatory stage of every census, the 

pi'me of work increases to a great extent for which some additional 

Is are sanctioned for a very temporary period to cope with the 

itionat work generated during the period of census. After the peak 

od is over, the sanctions for these posts are discontinued and the 

rices of temporary staff are disengaged. This practice is being 

~iinued from 1971 census. Therefore, the process of engagement, 

-ngagement and disengagement of additional manpower for 

rus operations is not new thing in the census organization, rather 

i a regular phenomenon in each census since 1971. It is submitted 

at it is not appropriate to draw parallel between the Census 

and other organisations either State Govt. or Central 

considering the nature and volume of the work being 

Government created various temporary posts for various 

irectorates of Census Operations in connection with Census 

)01 	and also decided that these posts will be filled up by 

iromotion or deputation only. The retrenched census employees 

,f the census 1991 approached the Hon'ble Tribunal seeking their 

ppointment against these temporary census posts and the 

~, on'ble Tribunal was pleased to order that these applicants were 

be considered to be absorbed against the temporary posts 

reated for Census Operation - 2001. in the mean time, the 

ion'ble Gauhati High Court in WP(C) Nos. 2531/2001, 2532/2001, 

533I2OO1 2534/2001, 2535/2001, 2536/2001 and 2537/2001 
11 

a judgement on 7.6.2001 directing that the respondents 
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I, ild offer the vacancies to thp retrenchees according to their 

Ith of service. A person with longer length of service in a 

icular category would be offered the job first and the other 

nchees in that order. After exhausting the retrenchees, if 

e are still more vacancies available, these may be filled by any 

~,V 

other method provided under the rules. A copy of the order of 

lon'ble High Court dated 7.6.2001 is annexed as Annexure-R/1. 

In view of the aforesaid directior, the applicant was offered the 

of Compiler for his reengagement by virtue of his seniority of 

previous census against the !,post of Compiler on 24.7.2001. 

n his acceptance of the offer of appointment, he was issued the 

tier of appointment on 3.8.2001 subject to the condition that his 

ent will not bestow upon him any right for 

regularization in the post in which he is re-engaged and his 

sMces shall be terminated at any time without assigning any 

rjèason thereof. It was further stipu'ated that the post against which 

he is appointed is the temporary post created for Census - 2001 

and is likely to be discontinued on or before 28.2.2002. His 

&vices shall be terminated on the discontinuation I abolition of 11 
ttis temporary post created for 2 ,001 census and the Govt. will 

lave no liability thereafter. When the order of the Honble High 
II 
ourt was to consider the petitibners to be absorbed against 

census Operation posts and he was engaged against census 

psts only, his services is bourd to be terminated alongwith 

aolition of census posts. In view of the law laid down by the 

l-tO'bl Supreme in Union of lndii & Ors. - Vs - Harish Balkrishan 

l4ahajan, 1997(1) P.50 (SCSLJ), Jawaharlal Nehru Krishi Vishwa 
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)idyalaya, Jabalpur, M.P. - Vs - Bal Kishan Soni & Ors. 1997(2) 

P.175 (SCSLJ) and Committee of Management, Arya Nagar Inter 

pollege, Arya Nagar, Kanpur through its Manager & Anr. - Vs - 

ree Kumar Tiwary & Anr. 1997(2) P.178 (SCSLJ), the applicant 

annot be regularized and once the post is abolished, the 

applicant cannot be continued. 

2) There are no regular vacancies of Computor/Compiler to absorb 

petitioner. Further the appointment to regular post of Computor 

v Compiler) is made through 100% promotion failing which by 

utation and failing both by direct recruitment in accordance 

the recruitment rules framed under article 309 of the 

nstitution of India. The applicant cannot be regularized/ 

ointed against regular posts through back door in deviation of 

recruitment rules framed under article 309 of the constitution. 

in view of the order of the Hon'ble Tribunal as and when 

;ion will arise to report any vacancy to SSC for direct 

itment only after invoking first mode i.e. promotion and 

id mode i.e. deputation, the department will write to Staff 

ion Commission to act as per law laid down in the case of G. 

uddin by Hon'ble Supreme Court as also as per the order 

this Hon'ble Tribunal. The respondents crave the leave of this 

n'ble Tribunal to refer to the decision of Hon'ble Apex Court in 

92 SCC(L&C) P. 8051996 (2) SCSLT P. 316 State of Haryana 

others V/s Piara Singh & others 1992 (4) Supreme Court Cases 

i8. 
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1 

r 0  1 That it is respectfully submitted that in the DOPT's instructions 

dad 23 July, 2001, it is clearly provided that no appointment can 

efnade on ad-hoc basis by direct recruitment from open market. It 

is iilso pertinent to submit here that in aforementioned letter, it is 

jrher provided that if in an exceptional case (e.g. in the case if 

op1rational organization), it is inescapable to resort to ad-hoc 

pointment by direct recruitment, prior concurrence of DOPT 

(Elablishment "D" Section) may be obtained by giving full and 

orrplete justification for the same. it is submitted that in the present 

ca4 under the compelling circumstance and under the threat of 

1ontempt, the petitioner was given ad-hoc job by the Directorate of 

esus Operations, Assam, without prior concurrence of DOPT, 

tieefore the appointment of the petitioner was contrary to irules and 

hiskctions on subject and is irregular. In view of the law laid down by 

te'Hon'bie Supreme Court of india in the case of Ashwani Kumar & 

Ors1 - Vs - State of Bihar & Ors. (page 281), the initial appointment of 

ttetpetitioner being contrary to law, there is no question of their 

gslarization. The relevant portion of the judgement is extracted 

As we have seen earlier when the initial appointment by Dr. 

Mallick so far as these daily wagers were concerned were 

illegal there was no question of regularizing such employees 

and no right accrued to them as they were not confirmed on 

available regular vacancies under the scheme. It passes 

one's comprehension as to how against 2500 sanctioned 

vacancies confirmation could have been given to 6000 
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employees. The whole exercise remained in the realm of an 

unauthorized adventure. Nothing could come out of nothing. 

Ex nihilo nihil fit. Zero multiplied by zero remained zero. 

Consequently no sustenance can be drawn by the appellants 

from these confirmation orders issued to them by Dr. Mallick 

on the basis of the directions issued by the concerned 

authorities at the relevant time. It would amount to 

regularization of back door entries which were vitiated from 

the very inception. It is not possible to agree with the 

contention of learned counsel for appellants that the 

vacancies of the scheme had nothing to dO with regular posts. 

Whether there are posts or vacancies they must be backed up 

by budgetary provisions so as to be included within the 

permissible infrastructure of the scheme. Any posting which 

dehoms the budgetary grant and on a non-existing vacancy 

would be outside the sanctioned scheme and would remain 

totally unauthorized. No right would accrue to the incumbent 

of such an imaginary or shadow vacancy" 

That with regard to the statement made in para I of the O.A., 
respondents beg to state that the order dated 6.2.2002 of Hon'bte 

Trunal in OA No. 142/2000 is not applicable to the applicant. 
ow ever, it is submitted that the applicant was re-engaged in the 0/0 

Th 1  Director of Census Operations, Assam, Guwahati in compliance 
vit the directions of the Hon'ble High Court delivered in 
IVF(C)2531I01 to WP(C ) No.2537/01 dt. 7.6.2001 against a purely 
teniporary post created for a short term in connection with 2001 

n. 



hcnsus on a purely temporary and adhoc basis available at that time 
upto 28.2.2002 vide office order No.DCO(E) 126/2001/11570 dated 
31J8.2001. 

The applicant was also informed of the following terms and 
Lditions in his offer of appointment No.DCO(E)1 26/2001/11371 dated 
7.2001. 

(a) This re-engagement will not bestow upon him any right for 
regularization in the post in which he is re-engaged and his services 
shall be terminated at any time without assigning any reason thereof. 

(b)The post is created to attend the additional work of 2001 Census and 
the post is likely to be discontinued or abolished on or before 
28.2.2002. 

(c) The services of Shri Indrajit Das (Applicant) will stand terminated on 
the discontinuation of the sanction of this temporary post created for 
2001 Census and the Govt. will have no liability thereafter. 

(d)The educational qualification required for the post is a degree with 
Economics, Mathematics or Statistics as a subject from any 
recognised University as per Recruitment Rules. This offer is subject 
to the fulfillment of educational qualification prescribed in this 

H 	 paragraph. 

It was also informed to the applicant that if the offer of re-engagement is 
eptable to him with the said terms and conditions, he is directed to 
mate his acceptance to the DCO., Assam within 10 days of receipt of this 
er failing which the offer of re-engagement will stand cancelled. On his 
eptance of the aforesaid terms and conditions, the applicant was re-
;aged as Computor (now designated as Compiler) w.e.f. 3.8.2001. 

On review of the work load, the sanction of the post in which the 
applicant was re-engaged has been discontinued with effect from the 
aflemoon of 28.2.2002 vide ORGI's letter No.1 1020/1/99-Ad.II dated 
1.2.2002 and the services of the applicant has been discontinued w.e.f. 
2&2.2002. 

The copies of letters dated 24.7.2001, 3.8.2001 and 18.2.2002 are 
aiirexed as Annexure- R12, Annexure- R/3 and Annexure- R14. 
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That with regard to the statement made in para 2 to 4.1 of the OA 
respondents beg to offer no comments. 

That with regard to the statement made in pam 4.2 and 4.3 of the 
OA, the respondents beg to state that the applicant was appointed 
on ad-hoc basis against a purely temporary post of Computor 
sanctioned for 1991 Census after obtaining exemption from the 
Staff Selection Commission for filling up such short term 
vacancies. On discontinuation of the sanction of these temporary 
posts the services of the applicant were terminated with effect from 
31.12.93. The applicant alongwith other filed an OA No.269/93 
before the Hon'ble Tribunal disposed of the OA No.269/93 on 
5.6.98 directing the respondents to act in accordance with the 
decision of the Hon'ble Supreme Court in Union of India and 
Others Vs Dinesh Kr. Sexana reported in (1995) 29 ATC 585. In 
this case the direction of the Hon'ble Supreme Court is to consider 
the retrenched Census employees for appointments in any regular 
vacancies which may arise in the Census Directorate and which 
can be filled by direct recruitment, if such employees are otherwise 
qualified and eligible for these posts. The Hon'ble Supreme Court 
further directed that the appellant and/or the Staff Selection 
Commissioner may also consider giving weightage to the previous 
service rendered by such employees in the Census Department and 
their past service record in the Census Department for the purpose 
of their selection to the regular posts. The Hon'ble Supreme Court 
also observed the "the retrenched Census employees will, however, 
have a right to be considered only if they fulfil all other norms laid 
down in connection with the posts in question under the 
Recruitment 	Rules 	and/or 	in 	other 	departmental 
regulations/circulars on that behalf'. Recruitment to the posts for 
regular vacancies are done through Staff Selection Commission 
only. Regular appointment to the post cannot be done by the 
respondents without sponsorship from SSC. 

A copy of the Hon'ble Tribunal's order dated 5.6.98 in OA No. 269/93 is 
annexed as Annexure - R/5. 

That with regard to the statement made in pam 4.4 of the OA, the 
respondent beg to state that some of the applicants of OA 
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No.269/93 filed OA's No.161/99 and OA No.76/2000 seeking 
appointment against the vacancies of 2001 Census in this 
Directorate. These OA's were disposed of by the Hon'ble Tribunal 
in order dated 16.2.2000 and 25.2.2000 respectively directing the 
respondents to absorb the applicants against the Census posts. The 
Govt. of India created a few temporary posts for census 2001 with 
a direction to fill up these posts by promotion or deputation only. 
Accodingly respondents No. 3 initiated action to fill up the Census 
posts by promotion and issue circular for filling up the posts by 
deputation. Agrieved by this action of the respondents the 
applicants of the OA No.161/99 and OA No. 76/2000 filed a fresh 
OA No. 142/2000. In the interior order dated 8.5.2000 passed by 
the Hon'ble Tribunal in OA No. 142/2000, the Hon'ble Tribunal 
observed/directed as under. 

¶f In my opinion, staying the operation of Annexure - 3 order dated 
23/24.2.2000 (circular inviting applications for deputation for filling up 
(ensus posts) will result complete stoppage of Census works and 
therefore the prayer of the learned Counsel for the applicants in this 
respect cannot be granted. In view of this I am of the opinion that while 
the concerned authorities may go ahead in calling the prospective 
cindidates on deputation as per Annexure- 3 circular dated 23124.2.2000 
they shall also consider and adjust the present 4 applicants as directed 

de order dated 16.2.2000 and 25.2.2000. The benefits of these orders 
would be restricted only to the present 4 applicants who are agitating 
their cases. It is made clear that this direction shall not apply to other 
similarly situated persons who have not agitated their rights before the 
Tribunal. It is further ordered that adjustment/absorption of the applicants 
in pursuance of the order passed today will not confer any right on the 
açplicants to further continue their services after the Census Operation is 
over under their claims are considered on merits as highlighted in the 
OA ... " 

Accordingly four applicants of the OA No. 142/2000 were 
ten porarily appointed against the temporary posts sanctioned for 2001 
C1nsus as available at that time. Similarly, the applicant of the OA No. 
342/2000 dated 25.11.2000 and the applicants (2) of the OA No. 
3 '5/2000 dated 16.1.2001 were engaged against the purely temporary 
pqsts sanctioned for 2001 Census with the condition that their services 
will be disengaged on the discontinuation of the sanction of the 



temporary posts created for 2001 Census and the Govt. will have no 
liability thereafter. On discontinuation of the sanction of posts after 
review of workload of 2001 Census by the Govt., the applicants of the 
aove OA's were also disengaged w.e.f. 28.2.2002. 

54 	That with regard to the statement made in pam 4.5 of the OA, the 
respondent beg to state that the Hon'ble tribunal in its order dated 
6.2.2002 in OA No. 142/2000 directed the respondents to consider 
the case of these applicants also in the light of the decision 
rendered by the Hon'ble High Court, Guwahati in WP© No. 
253 1/01 to WP© No.2537/01 dated 7.6.2001 i.e. to offer the 
vacancies to the retrenches according to their length of service 
against 2001 Census post. However, the order of the Hon'ble 
Tribunal dated 6.2.2002 is to consider the cases of the applicants in 
OA No. 142/2000 and accordingly the respondents duly considered 
their cases but the applicants could not be accommodated since the 
sanction of the post was discontinued w.e.f. 28.2.2002. 

6 	That with regard to the statement made in pam 4.6 of the OA the 
respondents beg to state that in compliance with the Hon'ble High 
Court's order dated 7.6.2001 passed in WP© No. 253 1/01 to 
2537/0 1 the applicant was re-engaged in this Directorate w.e.f. 
3.8.01 to 28.2.02. On discontinuation of sanction of the post in 
which the applicant was re-engaged, he was disengaged w.e.f. 
28.2.2002 as per terms and conditions given in his offer of 
engagement dated 24.7.200 1 as referred in para 1 above. 

71 	That with regard to the statement made in pam 4.7 of the OA the 
respondent beg to state that the applicant was re-engaged in the 
post of Computor created for 2001 Census. The services of the 
incumbents in the post of Computor are used for the purpose of 
SRS tours besides the office work as and when required by the 
office. Since the applicant was holding the post of Computor the 
office has every right to utilize his duty either in official duty or in 
the field work as and when considered necessary. The HYS survey 
under SRS is a time bound work and the applicant was deputed for 
the survey as a few existing regular incumbents in the post either 
felt ill or taken leave during the period. The applicant therefore 
should not be allowed to justif' his claim for retention. 

10 
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That with regard to the statement made in para 4.8 of the OA, the 
respondent beg to state that since the order containing 
discontinuation of sanction of the post of Computor was received 
very late in this Directorate, the order of discontinuation had to be 
issued on 28.2.2002 only. There was notime left to the respondent 
to communicate the order by post to a particular place as the 
applicant was moving from one unit to another for survey purpose. 
The respondent, therefore, had to sent a special messenger to call 
him back from the field to the Headquarter as the sanction of the 
posts was discontinued w.e.f. 28.2.2002. However, the applicant 
was paid all his dues in full for the period upto which he was on 
duty. 

That with regard to the statement made in para 4.9 of the OA the 
respondent beg to state that the applicant was engaged against the 
purely temporary post of Computor (now designated as Compiler) 
created for 2001 Census in compliance with the Hon'ble High 
Courts order in WP© 2531/01 to 2537/0 1 dated 7.6.2001. The 
services of the applicant engaged in the post of Computor was 
discontinued with the discontinuation of Census posts of Computor 
w.e.f. 28.2.2002. The letter dated 9.4.2001 being referred to in this 
paragraph has no relevance now as it is too old and does not tally 
with the incumbency position as on date. 

Two statements (statement—I and Statement—TI) indicating the 
incinbency position as on 1.3.2002 in regular and Census posts are 
encilosed as Annexure R/6 and Annexure R/7. 

1 oJ That with regard to the statement made in para 4.10 of the OA, the 
respondent beg to state that the applicant was re-engaged against 
the purely temporary post of Computor created for 2001 census for 
a period upto 28.2.2002. The termination order was passed on the 
discontinuation of sanction of 2001 Census posts. There is nothing 
wrong in the termination order as the condition laid down in the 
offer of re-engagement is as per the direction of the Hon'ble 
Tribunal as well as the Hon'ble High Court for 2001 Census posts 
and is very clear that the services of the applicant will stand 

1 terminated on the discontinuation of the sanction of the temporary 
posts created for 2001 Census and the Govt. will have no liability 

11 
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thereafter. The applicant cannot claim for continuation in service 
after the Census Operation is over. This point has been 
categorically stated by the Hon'ble Tribunal in the order dated 
8.5.2000 in OA No. 142/2000. Since the additional work for 
Census Operations for this category of workers was over and since 
the sanction of the posts was discontinued w.e.f. 28.2.2002, there is 
no space to retain the applicant in service as there is no vacancy. It 
is also reiterated that the order of the Hon'ble Tribunal in OA No. 
142/2000 dated 6.2.2000 is to consider the case of applicants for 
their appointment only against a Census posts and not against a 
regular post. Therefore, the applicant could not be accommodated 
as the sanction of temporary posts discontinued w.e.f. 28.2.2002 
and there is no other vacancy for which the applicant is elegibie. 

1 F That with regard to the statement made in para 4.11 of the OA the 
respondent beg to state that some resultant vacancies in the post of 
Computor were filled up by deputation from State/Central Govt. 
organizations including a Public Sector Undertakings like 
STATEFED as per this Directorate circular dated 23/24.2.2000. 
Most of the deputationists are against the resultant vacancies in the 
post of Computor, Asstt. Compiler etc. Only two deputationists are 
against the Census posts of Computor but they are senior to the 
applicant in term of continuation of service in these posts. 
Therefore, the action in continuing there deputationists is not 
arbitrary and illegal. It is also submitted that the circular dated 
23/24.2.2000 issued by the Director of census Operations, Assam 
inviting applications for filling up of the posts by deputation is in 
exercise of direction issued by Government of India contained in 
ORGI'S letter dated 14.2.2000. The said circular dated 
23/24.2.2000 has never been interfered either by the Hon'ble 
Tribunal or by the Hon'ble High Court. 

of the letter dated 14.2.2000 is annexed as Annexure R/8. 

That with regard to the statement made in para 4.12 of the OA the 
respondent beg to state that the applicant has misconceived and 
misinterpreted the term contained in the circular dated 14.2.2000 

12 
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/ 
issued by the ORGI, New delhi. The referred term of circular 
applies to the promotees from the regular staff against 2001 Census 
posts and not for the fresh and ad-hoc appointees against 2001 
Census posts. 

13 That with regard to the statement made in para 4.13 of the OA, the 
respondent beg to state that the applicant was re-engaged against a 
temporary post of Computor sanctioned for 2001 Census in 
compliance with the Hon'ble High Court's order dated 7.6.2001 
passed in WP© 253 1/01 to 2537/01 for a period upto 28.2.2002 
and disengaged since the sanction of these temporary posts 
discontinued w.e.f. 28.2.2000. The respondent beg to clarif' that 
review of workload and continuation of these temporary Census 
posts is carried periodically as per requirement. The existing 
temporary posts created for Census - 2001 can be abolished at any 
time. The conditions of the re-engagement was also specifically 
mentioned in the applicant's re-engagement letter that the posts are 
created to attend to additional work of 2001 Census and will be 
discontinued/abolished on or before 28.2.2002 and his services will 
be disengaged on the discontinuation of the sanction of the 
temporary posts created for 2001 Census and the Govt. will have 
no liability thereafter. Since the applicant joined this Directorate 
after accepting the above terms and conditions, he cannot claim for 
regular appointment at this stage. 

14 That with regard to the statement made in para 4.14 of the OA the 
respondent beg to state that this Directorate has proposed to fill up 
a few post of Data Entry Operator, Grade 'B' on deputation basis. 
The post of DEO-B is one of the technical posts which requires 
following qualifications: (1) Degree of a recognised University or 
equivalent (2) one year certificate of proficiency in Computer from 
a recognised Govt. Institution preferably '0' level Certificate 
recognised by Deptt. of Electronics in Govt. of India (3) A speed 
not less than 8000 key depressions per hour for Data Entry works 
and other terms and conditions of the recruitment rule. Further, 
existing Govt. orders prohibits any direct recruitment without 
obtaining any clearance from the Screening Committee of the 
concerned Deptt. headed by the Secretary to the Govt. of India, 

13 
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Ministry of Home Affairs. Hence the vacancy in the post of DEO- 	A 
B has been circulated to fill up by deputation basis till the posts are 
filled up on regular basis after obtaining necessary clearance from 
the Screening Committee of the Govt. of India. Therefore, the 
applicant cannot be accommodated against the said vacancies of 
Data Entry Operator Grade-'B'. Regarding the post of Assistant 
Compiler no one has been appointed from the deputationist at 
present as stated by the applicant. However, a regular vacancy in 
the post of Asstt. Compiler exists but the same is reserved for 
OBC. The requisition for the post has already been sent to SSC 
who have asked for a clearance certificate of the Screening 
Committee of the Govt. from this office to take action on the 
matter. 

A copy of the recruitment rule of DEO-B and the Govt. of India's letter 
N6. 2/8/2001 PlC dated 16.5.0 1 regarding the optimization of direct 
recruitment to civilian posts are annexed as Annexure R/9 and Annexure 
Rib. 

15: That with regard to the statement made in para 4.15 of the OA the 
respondent beg to state that it is a fit case to be dismissed at the 
admission stage itself. 

16) That with regard to the statement made in para 5.1 to 5.3 of the OA 
the respondent beg to state that the averment made in these paras is 
misconceived and baseless as the order dated 6.2.2002 in OA No. 
142/2000 the Hon'ble Tribunal directs to re-engage the ex-Census 
employees against the temporary posts created in connection with 
2001 Census only and not against the regular posts or to regularize 
the applicant against the regular posts. The order dated 6.2.2002 
also does not direct the respondents to continue the Census post. 
The answering respondent further beg to state that neither the 
Hon'ble High Court nor the Hon'ble Tribunal has directed them at 
any point of time to regularize the services of the applicant against 
permanent vacancies in core posts. It is further stated that the 
applicant cannot be regularized against such permanent vacancies, 
if any arise in future in core posts by giving a complete go by to 
the relevant Recruitment Rules. This established position of law 
has been reiterated time and again by the Supreme Court in a 
catena of decisions. 

14 
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That with regard to the statement made paras 5.4 and 5.5 of 

the OA, respondents beg to state that the averménts made in these 

paras are misconceived and baseless as the order dated 6.2.2002 in 

OA No.142/2000 passed by the Hon'ble Tribunal does not create any 

right in favour of applicants to be regularized. It is submitted that 

there is no vacancy in the Directorate in the post of category 

applicable to the applicant i.e. Compiler against which the applicant 

coiId be considered for further continuation. It is also submitted that 

apointment against the regular posts is to be done in accordance 

with the recruitment rules framed under the article 309 of the 

COnstitution of India. 

That with regard to the statement made paras 5.6 and 5.7 of 

th OA, respondents beg to state that the averment made in these 

paras is misconceived and baseless as the order dated 6.2.2002 in 

oA No.142/2000 directs to re-engage the ex-census employees 

against the temporary posts created in connection with census 2001 

only and not against the regular posts or to regularize them against 

the regular posts. 

That with regard to the statement made paras 5.8 and 5.9 of 

the OA, respondents beg to state that the averment made in these 

paras is misconceived and baseless as termination order dated 

282.2002 has been issued as the census posts of Compiler has 

ben discontinued by Govt. due to reduction of workload of census 

2000 and there is no post of Compiler available for continuing the 

15 



? applcant beyond 28.2.2002. It is submitted that the order dated 

6.2.2002 in OA No.142/2000 directs to re-engage the ex-census 

employees against the temporary posts created in connection with 

census 2001 only and not against the regular posts or to regularize 

them against the regular posts. 

20. That with regard to the statement made para 5.10 of the OA, 

respondents beg to state that the averment made in this 
H  para is misàonceived and baseless as the employees taken 

on deputation are senior to the applicants in the order of 

their seniority with reference to their period of current service 

in the census posts and hence they are continuing in the 

resultant vacancies in the regular posts. It is also submitted 

that the termination order dated 28.2.2002 has been issued 

as the census posts of Compiler has been discontinued by 

Govt. due to reduction of workload of census 2000 and there 

is no post of Compiler available for continuing the applicant 

beyond 28.2.2002. It is submitted that the contenton of the 

	

H 	applicant that the order dated 6.2.2002 in OA No.142/2000 

	

H 	directs to regularize them is totally wrong. 

1. The respondents beg to state that the Hon'ble Guwahati 

High Court in its order dated 7.6.2001 in WP© No.2531/01 to 

WP© 2537/01 directed to prepare the senioñty list of 

retrenched Census employees according to length of service 

of each category of employee and to offer them job in the 

i 
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Census posts according to seniority against 2001 Census ,,\ 

vacancies keeping in view that order, Shri Das cannot be 

allowed to continue as there is no Census post available for 

Compiler beyond 28.2.2002. Further, for appointment to the 

post of Compiler against regular vacancy candidates are to 

be sponsored by the SSC as per Recruitment Rule/Govt. 

instructions. The applicant was appointed against the post of 

Computor during 1991 Census through Employment 

Exchange after grant of exemption by the Deptt. of 

Personnel for appointment against the short-term posts 

created for 1991 Census. This exemption was only 

applicable for Census post 1991 Census. In view of these 

facts, the applicant cannot be accommodated in any 

manner. 

The OA is premature and hit by Section 20 of  AT Act, 1985. 

23. The applicant had filed earlier OA and the judgement passed 

in the same is carried out in letter and spirit. 

V 	
2. The content of paras 8 and 9 are misconceived and devoid 

of merit and hence deserve to be dismissed. The applicants 

• are not entitled to any interim relief. The Hon'ble Tribunal 

may be pleased to dismiss the O.A. as wel the payer for 

' nterim relief on the following ground. 

17 
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VERF1CAT1ON 

I, Shri N.C.Sen presently working as Deputy Director of Census 

OpEations, Assam be duly authorised and competent to Sign this 

Verfication, do hereby solemnly affirm and state that Statement 

ma

1

,e in para 	are true to my knowledge and belief and 

thoe made in para 	being matter of records, äetrie to 

the best of my information derived from the office records and the ret 

are ny humble submission before this Hon'ble Tribunal. 1 have not 

supressed any material facts. 

And I sign the verification this 	 day of June, 2002. 

r44 ' 

Depone 
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•m 	 3. The Director of Census Operations, Manipur. 
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Union of India and 2 others. 
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Manipur. 	 . 	
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	4p(C) 	.2531/ 

i  
2001, 2532/2001 2533/2001w 2534/2001? 2535/2001? 2536/2001 

and 2537/2001 	
The jpUgfl 	orderst psS 	

in the 

the Centri 	

Trib' sSam(1 

short, the ChT)th0' 	
ideflt°' 

are o 
different dates in 

these caseS. 8owevers the orderP55ed.mfl the 

ppiicati0fl5 	

the same n all the CaS6.' The factS a 

r e.  

0 0eiflg taefl frorn WP(C) o. 2531 
of 2901. 
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V .. 	 ',•) 

we have heard Mr. VK.1(. S  Mahanta, learned 
C 	 .V 	 •V en.ra 	

Govt. Standing Counsel appearing for'thepetjtjoners 

and Mr. B.K. Sharma, learned counsel for th e . responc.lents. V 

The writ petition in WP(C) No. 253j of 2001 

is against the order of the Central. Administrative Tribunal, 

Guwahatj'Bench 	(for short, 	the CAT), 	dated. 20th January, 	. V  

• 	 2000, passed in Criginal Application No. 	i5/99 (Annexure- 

as also the order passed on review filed by the 

respondents (petitioners before us), dated 11thJnuary, 

20,01 (Annexure-B/11).,. by which the ReviewApp].jcatjon was 

dismissed,  

Instead of giving the facts giving rise to 

the present petition, it will be apposite to reproduce the 

order 	passed by.the;'.CVAT, 'dated:20th January, 	2000, 	as also 	' 
• 	 ' 

the order date& 11 .thVVJanixary', 	2001, 	passed on the Review' 

Application, 	. :. 	
V• ; .: 	 ' ' 

• 	 VV' V 	

': 

	

V 	
V , 	•; j : •  •U. 12000 

V  

This i s'"a consent order as agreed by the 
learned counsel for the parties. 	The brief 
facts are as follows 	

' 

The. applicant was appointed LowerDivision V 

Clerk on 28.2.1991 in the Census Dpartmeit for 
the purpose of Census Operation of 19916 After 
the operation was over, the applicant was 
retrenched. According to the applicant th'e 

V 

census operation for the year 2000 will be taken 
up from January, 2000 and, therefore, some 
vacancies will ari.e. 4 The Applicant.having 
worked for almost.'two years submitted Annexure-5 
representation 'dad 8.8.1996 for appointment 
in a suitable post. However, the representation 
haSV.Ot yet been disposed of. Hende the present 
appliàation, V 	 ' 

VY' 	 V  

Heard Mr. S. Sarma, learned counsel for the 
V 

 applicant and Mr. B.S. Basumatary, learned Addi. 
C.G.s.C. 	It j agr eed by the learned coUnsel 
for the parties that as per the decision of 
the Apex Court in Government of Tarnil Nadu and 

V. G. Md,. Amnendden and others, reported 
in (1999) 7 SCC 499, the applicant is entitled 
to get the appointment when the new vacancy will 
arise. As per the said decision, th1?ajoe.d. 

counsel 
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cóunsèl for the parties 'aubmit that' the 
appliCant'maY be absobed in th vacanCy that 

occur 'for Census Operation of 2600 in a 

suitable post whiCh he is entitled: to following 

the judgment of the ApeX Court. 

The appliCation isaccoirdinglY 
disposed of. 

•&ç 
Order dated ii.1.QOO1'On Review P1pp1iCatiO 	$- 

"hll' the Review Applications were taken 

up'toether for consideration 	
invpived  

similar questOflS of, 'facts and law. 

2. Number of applications w 	
befö ere .f.led 

the Tribunal by the retrenched census employees 

for regulari5ati0 
of 'their services in the 

light of the judgment rendered by the supreme 

Court in ooverflmet of Taxnilnad 	,'flothar 
V. 

0., Md. Nnmenddefl 
reported in (999) 7',SCC499. 

This tribunal' in the light of the.dieCU0 

endere
me Court allowed the 

t 	d by the Supre e Review,, pplicati0fl5. ed 
	Unio 
Now thes 	

appliCatt0 

have been fil by the 	
n of India referring 

to the Communications those were 
sent,,, to the 

i'eárfled 
Standin9 Counsel for th"Ui01''° India 

by the concerned authority 
policy decisiOflS whiCh dents. The aforementioned cominuflioati9flfl were 

sent by the Ministry f Home 
Affairs a4nd 

)4ini$t)Y of. TiflatiCe. By the commuflicati0fl dated 
5.8.1999 the MiniStX 0).ace issued .

certain 

guidelines on exeflditre mangefleflt nd to make 
fiscal prudeflCC andwU8tci'tY iichtal0 mentiO 
about the han ofi ft1iflg 	

vRcantPt3 and 

'.jI% flut. 

in potSo By the 'commUt1iCatifl dated 
 Minis 14.2.2O9 sent from the 

were a'lô pertaiflifl 	
0,fj jng  pof0roP C 

and, D posts 'in the Census department either"bY 
promotion or on deputation 

5topping ad hoc 

appOifltme1t from. open market. ' • • , 

3 	
We have heatd ieárned counsel for the 

Union of India and alsO the counsel appearifl9\ 

for the 0 osite party/aPP1t5 in'the O.A. 
On perusal of the docum€flt5 those referred to 
earlier we do not find that those materials 
provide any scope for review of the earlier 
judgment passed by this Tribuflal. The materia]-

5  

now produced by the review pettiOfl3 does not 
call for review of the earlier order. The 

power 	
te review is not absolu and unfettered. 

The power is hedged with, limitati0t prescribed 
 

14/Order in section 1 	
XL.VII Rule 1 of C.P.C. 

read with'Ct' 22(3) (f) of he Adminigtratte 
.Tribunal5 Act, 1985. N o 

 such ground for review 
is discernible in the case,,ifl hand, • - 

• 

4. 	Under'the faCts nd 
	instanCeS these 

Review App1icati00 	
e iHble t be diSfl'iS 

aiTd thug 
imjs,sed. 	

'- T 

n order as -tWo costs 

Th e 	
. 
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A.Vt om the fact that the order datad 

20th Jary, 200Q is a consent order, wtalso 

( 	 nothing wrong or illegal in the same. The order is 

4 	in consonance with thee dicta of the Apex Court laid 

1 	down in Govt. of T.N. and another v. 0. Mohamed Ammenu- 

deen and others, report..-i in (1999) 7 SCC 499. The 

objection ised by the learned counsel for the•• 

petitioners 'is .that 	. 	 in the aforesaid 
by the Apex Court. 

judgment directions were giventhat as per the 'scheme 

approved bythe Apex Court-the retreflchees maybe 

bsorbed in any vecancy'khat may be available in any 

Government Departluent, 'when;the..PreSentca9' the 

directions of. the CAT were beThgconfined only to the 

Census Department. 	We 	re of,he view that if the 
,.. 	-j • 	 . 	. 	 . 	 .. 	 . 

direction's. 	er 	being only..&'fiñed to Census Department, 

the respondents herein (the..:.applicants before the CAT) 

should have some grievaiice as the right of consideratiOn 
. .' 	 •. 	 . 	 , 	 . 	 .. 	 . 

.bet'T or'1y confine3 to ce'su.s Dopartme .pt anr3not to 

• the other Departments 4''th'"Stat 	Government. 	Learned 

cb'unsel fothe resport1*s. (applicants befor.9 the CAT) 

hai stated that he is satisfied with th -e diret1fi9 

given by the CAT 	 . 

We have also gone through the order passed on 

the Review Applications. 	W' 	find no infirmity in the 

same. 	'e concur with the reasoning adpted by the CAT. 

-. 	

'S 	 •' 	 •" 	 . 

While dismissing the writ petitions, we 
j. 	•-,. 

hereby direct the petitioners to carry out the djrections 

given by the CAT within two weeks. 	However, we, as a 

matter of abundant caution, m&ce it clear that the 

'.. 	petitioners would offer the vacancies to the retrenchees 

according to their length of service. 	A person with 

longer lnrg 	of service ifl a particular c-at'egory WOuld 

be 
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be offered the job first an& then the 0ther 
xhaU8t4 the  

retreflC8s in that order. after e  

retreflCe31 if there are 5tiIl9 	
vacaflcte3 

available, thbse may be -jle.Y any, .othr method 
k ' 

rovided under the Rule. p 	

0 would 
s Th Se 4ireCti 

be ppliCale to all the 
retreflces rre9P e e iV of 

hther r 0t they were 
appliCt8 before hCT0 

Copy of this order, attested b th 

be given to the oun5el f0r the 

r " 

• 	' 	patie 	 ' 
4, 

- 	cL 
çyc 

'' 	 .•. 
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GOVERNMENT OP INDTh 	U~ 
MIN]S'IRY OF HOME APF1URS 

OFFICE OF THE D1RECTR OF CENSUS OPERATIONS ASSAN: GUWAUi.TX 

Dated Guwahati the ,7(//(July/2001. 

Offer of Reenqagement 
1.. 

In complianca with the Honourebie Central Administrative Tribunal's 	order..of 
judgement in 0.A.No,342/2000 dated 28.11,2000 and O.A. No.385/2000 dt.16.1,2001 reed 
with the Honc*.irabls Guwaheti high Cc*.irt's judgement in W.P. 	t4q.97/20Q1, 979J2001 
dt.5.3.2001 and No.2531/2001 tg2S37j2t dt.6.,20Q1, $hri/mU.. 	

L-Imputor.........is hereby offered for r.sngagamsnt in the poit of 	(now 
designated as Compiler) createdfcr 2001 census'In the scale of pay of Rs,4000-100- 6000/-
and other alcmançe as admissible fróm tlri.e t6 time;i  a purely temporary a nd adhcc basis 
upto 28.22002 c- upto such time the sanction of post.contlnues, whichever Is earlier, under 
the following terms and condItlons. 

SI 
Tsrms a nJ Conditior'is 	 . 

This reerigagement will not bestow upon hln/her any right for regularisation in the 
post In. wiilch heo's is reengaged and hls/1)elservices shall be terminated at any time 
withwt assignln any reason thereof.f, 1 •. 	 . 

The pt is created to attend to the a.ddlti,onel,wo.rk of .  200.1 Census and the post is 
. likely to.bt ditntinued or abolished on or.be: 	28.2.2002, . 

The serv ices of ShrVSm,.ii. 	i::....;:wilI sthnaterminated 	th 
discontinuation of the sanction of this temry:pst create d..for 2001 Census and the Govt. 
will have no liability thereafter. 	. 

£ 	 . 

The educational qu&ication required:Jor..the: post: is a Degree with EiprnIc, 
Mathematics cc Statistics as a subject from any regnised University. This offer is subject to 
the fUlfillment* of educational quliflcatio.n prscribed.inthi.páragraph. 

5, 	Thlr 6rder- Is Issued with th:priorppr.oy,al.of:the.Re.glstrar Gener&.of India. 

If the Pr of reengegement is ecceptble to him/her with above terms and 
idlticns, he/H is dIrected to intlmat hls/i)f acceptance to the undersigned wIhiri ; 10(ten) 

days.f. the ,redolpt of this order falling whlct(tbIsoffer of reengagement will stand cancelled. 

Formal letter of reengage,inent will be isued on receIpt of the above aeptan 

(DR. 
ASSTTDIRECTOROF CENSUS OPERATIONS 

ASSP,M GUWAHATI, 

—44 MEMO NO.DCO(E)12E12C011 1/ ', ' 2 - 	7 .7 	. DATE:.7.2001 

Copy for lnfocmation to: 

r 	1. The Registrar General, India, 2/A, Menslnyh Ro.d, New DeIhi - ilO011. 

2. The Dy.Reglstrar , Central Administrative Tribunal, Guwehati Bench, Guwahati. 
H. Is requested kindly to bring this fact to the notice of the Honc.irabie Tribunal 

at the. eartiest, 	. 	. , 	 . 	. 	(5 	
, , 	 .  

hr 	.J.)L/? '-/'(- 	Cf 	''? 	')J 	 p. ,.'. ,.. 

'4• The office Superintendents,pcco  
5 	 5. ShriA. D.bRoy, Sr.CentralGovtStaldiI9cJflSei,Cefltr&P4mInlStrttVQTrlbUflalJ 	£ / 

Guw8hatiBench, with a requst.tobrlg lttoe.noUcatthe.Hc
.

'bleTrlbinal. 

.J , 	. 
- 	

. nfl 

..(npc( RAPi1H 	
.5. 

..............•1 

ITT D!CTCR OF CENSUS cERIONS 

e 

a' 

td} 
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icate of 
	

/ 	•.. 

lDfrecto 	:547396/456630(0). 

	

Phonef 	
266326(1k). 

,çflQç4 

	

SI. 	 . 	 - 

NO.DCO(iF200h//1?0 	
Fax 	0361-547396 

Ii 
GOVERNMENT OF iNDIA 

MINISTRY OF HOME AFFAIRS/GRIHA MANTRALAYA 

OFFICE OF THE DIRECTOR OF CENSUS OPERAT1ONSJ ASSAM 	- 
- .781007 

G.SROAD,ULUBARGUWHA11 -7BlOO7  

I 

OFFICE QDEB 	Dated Guwahatl 2.8.01 

	

IncornpliflO0 of the Uon'ble Cen,a 	ini8tUti'V0  

Tx'ibunaL'a 	
ed order dated 28.11 .2000 and dat 116.1s200in 

and No.)85/2000 res peotivej readw 	0n'bl 

Øjg  0 rte8J1g9m011t in wP(c) No.978/2Ol &979/2901.. dated 

2001 'and WP(c) )Jo.253l/2001 to 237j2O011dt0d 7.6.2001 

8Ii 	Idraiit pae is hereby re_engaged jLthO0jO tIe 1 DCO., fc 

Aaaam, Guwahat as CoinputOr (now 	 ci 

agai*i8t a purely temporary poSt created for4b0rt term " 	 a 

connection 1withCefl8UB 2001 on pure ytmPp 	and ad-hoc ba88 r 

upto 28.2.2002 "orupto the datO,Ofl w1)cbIO sanction of the 
	 er 

1ost exfres, whichever ia earrter, in,thePaJCale of Re. P. 
.. P.M. 1Q_1OO-600O/ 	pluS other allowance8 as admiI8ib3.e fr'u 	- 

time to time 	 : 

The e_e ngagem6nt will not bestow upOn him any right for 

regularisatiofl in pOSt in which be is re_engaged and his seqicos 

shall be terminated at any time without assigning any 
rOEflh1 

thereof. 
The post is created to attend to the additional. work of 

2001 Census and is likely to be diScontiflU0d/b0hj0d on or 

before 28.2.200t. The service8 of 
Sun Indrajit js will u 

disengaged on the diaconin.tOh1 of the sanction ç,f this 

temporary post created for 2001 CensuS and the Govt. will have 

no liability thereafter. 
Shri Indrajit Das is to join immediately. 

L 

( 

S.K. BMtUAH ) 

A st t-.-Dir e ct or Of 	C'p€r t i 
AG u'waha t i 
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/ 	 Memo 
I -  

No.DCO(E) 126/2001////'7 	Dated 268.01 

- 

Copy 
/ 

• : .1. The Registrar General,: Thdin 	2/A, Mane inghRoac, 

New I)Ol11i..11O011. 

2.; The Pay &A000untS Officer, A.G.C.W &M Building, 

S Z4ew Delhi - 2. 

3 • The Re g is b ar , Central Adul in is tr at iv e Tribunalp 

Guahati. 

14. Shri A. 	Deb Roy, Sr. C.G.S.C., CAT, Guuahat.L. 

 The Office Supdt., Estt. and AccountS. 
S 	

/ 

• 

I..-: 	• 

•.,.;. 	

: 

:5 

 Shri Indraiit flas, 	 R.Da8 ,  C/O Miss ChandaTh 

Vivekananda Path, Bishnuptw, Guwallati-6. 

& 
No.DO(E)28/93/1?t/2I  

File 	o.DCO(E)285/9)/Pt/3 N  
S S  

•. 	 • 	
• 	 S 

S  

( 
IR. S.K. BARUA1 	) 

A,8tt.Dr0Ct0r of Censue 

r perationag 

YJ. 	.i 	i .5 	 5 S 	• - 5 	 • 	 S 	 S. 	 S 	
4 	 .5 

; 
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Sir,. 

to this ff.ie Order No.A-11020/ 1/.99-Ad 

ctt of even*o .dted 1 2 2000 and order of even no dated 28 2 2001orntherabove s'ub;ect, I 

am tdirected to convey sanction of the President to the contmuationof the under-i 

nenflqed mporary posts for the Directorate of Census Operations/Assam lola 

further period with effect from 132002 to 31 1 2003 - p 

	

I 	 .... 

	

r_.. 	 __,_ r.. 	 ln nf 	7n 	 nof 
IVU.t 1'UiflUJ UL 	pUL jcaie °f jjuy - "J•- 5 

posts potts now ots 

• originally sanctbied abolished 

sanctioned w.e.f. front he 

1.3.2002 to Directprate 

31.1.2003 

1 2 3 4 5 6 

\\ J7  —. 
J 

Officeof the iegis..War General, India 
(Governthent of India, Minis try of Home Affairs) 

. 21 A, Mansingh Road, New [e1hi-110d1t 

!EOPLE ORIENTED 

J! R:A.9/1/99-Ad.IJ 

T,)R t  

1 

Date: 18.02.2002 

The Pay & Accounts Officer (Census) 
Ministry of Home Affairs 	- 
AGCW&M Building 	 S  
New Delhi. 

Subjct: 	Census of India -..2001 - Creation of temporary posts iñthe headquarters 
01 	of the Directoratèo1Census Operations. 

•M 	- In 	001iat•Ofl•' 

oltcrjof 

: 

TI1Y1 	
i 



1. JtDLrectorofCensus 

Operations 15,200 

RsJ0,000-  

2. 

3. 

Asstt. 	DirectOr. 	of 

Census Operations(G) 

icfQffjceTT 

13,500 

Rs.8,000 

13,500 

RsLJ00-  

I I - 

4. ihciInigator 

Gr.1I 

Rs.5,500-9,000 2 	- 

: 

1 1 

5. Assistant R...,000-8,0OO -2 2 	- - 

6. Confidential 

Assistant 

Rs.5,500-9000 - 

7, Sr. Drawing Assistant -Rs.6,500--10500  
 Sr. 	Technical 

Assistant (Printing) . 

Rs.5,60-9,000  
. 

 Senior Draftsman Rs.5,500-9,000 2 
10 Printing Inspector Rs 5 000 8,000 

Statistical Investigator 

Gr.II1  

. Rs5,0008;000fr -... - 

12 Compiler Rs 4,000 6000 8 - 	2 6 

13 IJDC Rs4 000 6000' - 	2 2 - 

14 DaItry Rs 2 610 3,540 1 1 - 

- Total 29 20 
) 	

9 

IA 

-... 

1 

. 	 - 	 -.. 

b. 

at 

S 
Sa 
H 

•-,.., 
;4. 

ral 
—0.- 	 Ca. 

fiI 
...-. 

-• 

ci 

/ 

expenditure involved is .non-çAn and is debitable to tli.Mijbi:Head 5454- 

Census, Surveys & Statistics; 01-Census;800.02 - Abstraction and Cbmpilatipn;' 	 en 

800.02.00.01-Salaries for the year 2002-2003. 	 . 



S 	

•.' 	 S  

2 	This has the concurrence of the Mmisy of .  Finance, Deparent of 
Expadare s I D No 16(31)/E II A/99 dated 121 2000 and IFD (Home) s Diary No 
229AFA(H) 2000 dated 12 1 2000 

Yours faiUuily 

D.S. SAINI) . 	 . 	UNDERSECRETARY No.A11flnii ,ao 	n - -- -.- "-., S, 
	 .INew VeUu, 

Copyp4rded to:- 
Director of Census Operations, Assam 
JRG(I) 

I. US(Ad.Jl)/DD(AdJJI)/us(Adjv) 
4. Accounts Officer, RGI's Office. 
5., PStoRGJ 
6.. Order file. 

U 	 S  

- 

• • 	 S . • 	 S 	 •, 45: 

(uS. SAINI) 
UNDERSEcRETARY 

- 	 •S 	

-• 	•' 	
:--- 

• 	
4•S S• 	 S 	

••;& - 	 S 	 • 	
. 	 - 

• 	.- 	
•, 	 . 	

; 

• 	 •- -'•t • * 	 S 	 S 	 •. •(4 	
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CErTRAD NISTRATIVE TfUBUN;L,, GU1A14A4 BENCH. 
	op 

Original Application IJo.. 269 of1993. t 

Date of Order 	This the 5th Dayof-june19g8.. 

Justice Shri D.N.Baruah. Vjce-Chajrman -- 
	 re 

Shri G.L.Sanglyine. Administrative Mernbr. 

ShrI Santanu Goswarj. and 20 others. 	• . -. A'plIc ants. 

By Advocate .Shri B.Malakar 	 W 

- Versus  

Union of India 	 . 
represented by Secretary, 	. 
Ministry of Home Affairs, 
New Delhi.  

The Registrar General of Census Operations. 
New Delhi.  
The Director. . 	.. . 	. 	. 
Census OperatioiS.. Assam.  

Guwahati. 	. 	 ..,, . Reapondents. 

m 	 By Advocate S/Shri? SThli, Sr C .G.S.0 and 	, 
O.Sarma,Addl.C.G.S.C. 	/ .- 	'-•. 

DLI 
• 	 . 	. 	. 	. 	.,. 	 . 	. 

 
to 

..:. 	
. 	.: m.V: 	

• 	::.. 
• . 	G.L.SANGLYINE.A1,IN ;I.STRATI,VE MEMBER. 

	

eityic 	applicants who were eployees under th2 

Director .ó
1f Cis Lon, ssarn had submitted this 

' 	. 	
. 

 

) .briginal 'ppliatiOi They were allowed vlde order dated 

30.12 1993 to oin In this single app'lJcati5n. The names of - 

1rsr 

	

	 the'app1icants. theIr designations and dates of app"intment' 

are Indicated herein below - 

Sl.No. NajTe 	 Desianation 

 Shri Santanu Goswaini. Computor 

 3hri Indrajit Das 

 Shri Ranjan Goswami 

 ShrI Tara Charan Kalita 

S . Shri Bikul Hazarika 

 Snri Xr jun 	flaruah 	 to 

 Shri Najen Rabba 	to 

Date of aopointment le 

13.3.1991 

1.4.1991 

3.6.1993 

3.6.1993 

3 .6.1993 

3.6.1993 

3.6.1993 

1.11 

- 	. 
(5) 	

(ti 
Union (4: •r. Ii 	 . -- 



'.N0. 	Name 	 DesigTlation 	Date of ppointmeflt_
er  

- 	 - 	 l993 
Shri.JibOn Malakar, 	ComputOL 

9. 	Hara.Kaflta Das 	
" 	 14.1.1993 . 

23.7.1993 
10 Md Khalekur Zamdn. 

	 - 

iiri arish Ch Rabh 	
23 .7 .1993 	

re 

t. 12.Ratna 	ttaCharjee " 
	 10.9.1993 

IS 	 ArchanaBar 	
u 	 10.9.1993 	I 

10.11 .1993 
14. 	ri afla Da5 	

U  

I. &nt • Geeta Devi 	
S 	iO.ii.1993 	 S 

Shri JiterL Kr. Deka. 	Ett.Compi1er 	
iO.i1.1993 	 rJ 

Bifla1aflaflda Das.wer Division Clerk 	3.6.1993 

10.11.199 3  
Smt. pnima Hazarika 

	 C. 

io.ii.19 93  
Shri Sailen Dóley 

	 .L. 

• 	20. " 	Jayaflta as 	Peon 	 22.3.1991 	
.S. 

21. 	Ajit r. Das 	Farash 	
7.9.1990. 

t 	Except in 
the case of appoifltmt of the Peon and the Farash 	I

lk 	 To 
mentioned above whobe case will bc mentioned separately 

all  

appointments were made on purely temporarY and adhoC basis.' - 

Ifl respect of those aopointed prior to 1993 the appointment.. 
	 -- 

I

Tot 

\f
etter6 spifiCa1):Y neniOfl. that the post was purely .,..... 

tmp0ra created specificallY in connection 
with the 

- 	/ 	
r 	

ee 

.çenstS, work and would be abolished Ofl completion of 	 'b n 

S 	 . 

.4 	 • 	••_.4• 	

•  

and the incunlbeflt will be rete,cched and 
the Government 4  would 	 i B 

\ 

- 	
flP 

have no liabilitY thereafter. In respect of those appointed 
	.. 

in 1993, the appointment letters stipulate 	
in addition 

I!! 	
0 	

S 

/ 	
the dbove that the appointmfl is adhoc in nature an 

sthly 

to contiUe upto 31.12.1993 
onlyOr may be terminated befbre 

that date or the extended period, as the case maybe 

one month's notiCe from either side or. one month's 
e rno1un1ertS 	I  

in lieu thereof. Shri Jayanta Das. PeOfl was appointed tempo- 

ost which was purely temporary 
rarily against the p 	

created 

th the 1991 specificallY in connectiofl wi 	
censuS work and would 

the work and the incumbent will 
bc ab31Shed on completiofl of  

b rettenChed u'td the Covcrfl11Iert would havo no 1iabiitY 

. 	

0 

(5) 	it 
A UnIon of IndIa .. 

(H, ( 	in WP(C) No. 2531/20oi 
	i, 



• 	
(/' 

4 thereafter. Shri 'j.iL Kr.L)as, 	. kra! çwas appointed 

tcm7orLr11y in tiu' 	.f.lcc oi thu. 'irector of. 

Operatior, h,cain;uhj, Th ap Ointment was purely ( 

teciporary and was liable to be terminated atan' time.  
'ye 

wIthout notce an assigning any resôn theràof,:}is 

appointment letter cus pot refer to the Census Operation .. 

of 1991 or tI.Lt it 	. an e6i hoc :'x)xntrIent. On the basIs 	- 

.1 

ot their appointi -1t letters the •1icahts Joined their 

rcspective posts. Cim 21-12-1993 t eres.4deflt ilo.3, tic 

Iiircctor of Census ueratjon, Assarn, Guwahati issued the 

iznpugned order Uat 	2 1-12-1993 to tho effect that the 

services of tLa a' -"licants stood teriñated with effect 

from 31-12-1993 on the ground that the sanction of the8e 

post-s expired on 31-12.1993.tHenc.tbjs Original kp1ica_ 

• 
. tion.(O.A. 	for short). 

• .. . 	. 	
•: 	 - 	

- 	.9..: 

In this O.A. the ap:p1• cants háve 	r'yed .thàtthe . 

impugneci order Fo.DCO(E) 97 18 O/Vo 1 .I dated 21-12-1993 

terminating their services be 	juas 	.11r.S."h1, .learned 

Sr.C.G.s.C., h 	opposed the 	rcaer+of.the applicants 
--;;- , 

and 	upporteu the 	 According to 
- 

hr.Ali, the a 	j1icdn s 	no t1avc 	'rcson to b€-agorieve 	with 
. 	. 	 . 	 •. 	 . 	. 	

.. 	 •.:- 

- the impagnci orucr. 'ihc) N., ert appoantcJ for a specific 

p - b.n ad hoc 	a i s 	:i€hk:a specific purpose, 	k3have. 
- 

no right to continue in th 	JXYrts iIIJefinite&. Xnsuport 

of this contention reliance wat3 plced on thC decision 

of the i-on'J)1e Supro.-ne Court,Director, Institute of 

l;anagenent LJcvcloj:tent 	U. P. 	, 	Versu. 	- Pushpa Srivastava 

(Smt) rex.'ted in (192) 21 1'.TC 377. I:r.S.'li iurther 

c'.bnits tiat i:hc trriw of tielr ap:intnents are clecirly 

ritten in th rr:,cctivc c:'D!ntIrit letters and the 

C', n t d / * 

1. 

I'. 

<-W-I 
(5) 

Un10 of Incu ._. 
(as in WP(C) No2531/, • 	I, 



/ 

1 	
L 

al)1 )licants hd 	
CCLt)110 3e terms and 

Ci 

joined the services in spite of those 
explicit terms. 

The posts agej 	which the applicants wee appojn 	were sanctIoned 
Upto 1-12-1993 and lhere 	no- sanction for 
:. 	 . 

COfltjnuance of the 
po3 

thereafter, He also submits that 

there was no necessity to continue the Posts after that 

det hecause as far as the wor) relating to the posts 
Occupj 	

by the app1jcfl5 are COncer,1., the Work was 
completed ?lr.}J.j.1alkar, th...1rfled 

COUflSC1 for the apljcants h 	ujSUted the coci iOfl of lri. - 

- 

.4 

CCflSUS 
is a COntinuing process and 

therefore there I no quGstjo of Ccmpletjon of 
its 

In fact,rerds wculd sw that the Works were sj1 

ftcr 31-12-1993 horeover, thc- respofleents 
have ractjsed oiscrjmiflatjo?j teiflat)q the services 

the ap1jcant 
'lIl1e retaining thoso o Other 

erployce5 
- 	

- 	 ) cre i11ar1y appoint as the applicants, '- 	 - 

hive heard lrned 
COUflS1 of both sjd. The 

	

..." 	.... 
Directorate of Census Operatjp 	

5aI is under the 

stry of Home Affairs Government of Indj and hs it • 	
:--- 	 . perrnen 	

flPlOyees However, in order to carry out 
CCflSUS 

Operations r1ating to a 	 CCzstnporay 
POStre 

created. Accordjn to the records Produqcdb 
t1r.Ij 	 ('----. 	- 

-11I1ors, 3 pot of Lower Division 
C1er)s 2 P

osts of 
 Pnons an 1 post of Farasil Were created 

and sanctioned vide order No.2/5/89G(Ad fl) dated 

Ithe conpetent authority In corcCtjon with the 

1991 CflSUS for the Directorate ot 	Operatjo8 

Assan in so tar as this O.A. 

(5) 

Union of India and 2 others 
(as In WP(c) No 2531/2001). 

is Concorned Al]. therost s 
 

Cofltd/_ 

(ti. 



S7V 

. 5. 

5; 

/ 

I 

Were tcnporary anu wer'. sanctionf u upto 2b-2-199]. 

-k1ccording to tI.t oruer. No rX)St oi j Lr, 3lIp11(L 

'a3.saflctjozc-a. '1hi fti also evi(r)t. froi:t the letter 

20-10-1997 .sub:nittcu by 11 r.t4 a 1 tkr.pjointpnent to 

'ssistant 'ompilcr :as uccor1inç to tIi 1cttcr UateQ 

20-10-1997 nau(-- ari.inrt tI.e COnS(1JUent1C1 VCLr3Cj 	causcJ 
y r'ronotiori to tj1z , i:.t. of 	 jctjcj. I!.t.rj/ 

IflVeStiyator created purely fort), 1991 cflus. ThL 	 Ser 

applacay3ts %:er appintec1 in the ;octs of (-omputor, tS&istant 

Compiler, Lowcar L'iv.ision Clerks, Peon an Rarash. On 

30-11-1993.t.h Government of Inaia, tinistry of Horn. "ffairs 

coLrnunjcatj its uecision that all. the posts createt in 

con 	tion 	iith the 1991 census\ 	rat Present sa'ition 

- 	. . UI)tO 	31-12- 1993 orly. 	1 trther, 	t).t. 	rs J.Jll 	tand 

abolishea on that ddte and no further 	xt ension of the 

posts was necessary. Thereaer ,  thc-dm,`-uqnect order date4 

21-12-1993 was issueci terninatin 	the 	crvices of the appli- 

cants in this O.A. among others..Irth 	O.t. presently -'s ,- 
before usii.. is clear fror 	the 3  let.tes of apiointrient of 

. 	 . - 	•- 	 . S  

(. 
the apL l1cant 	J.ncluan' 	that of I5irnajnrian 	L'as, LIJc 	4- 

j 	uthit tItL çoss s LrL crc ItLu for Lhr 	l91 t.-cisu 	Operation. 

\ only. 4ccoruing to the lctt 	1o..2/4/9O-.i.(1a 	1) 
S  

3O-1i---j993 	piôduce-J by flr.I:J.i 	Sáfl(tiOI 	t( 	the FstS 

S  availabic upto 31-12-1<93 only alI.i tlR'rc 	t:as no 

of the sanction after that Ute. 	(n the cjrcutustanc&s it is 

clear that accoraing to thc resnuent 	there ws no 

work concernini the posts after that date or th?t there was 

no necessity to retain the tcip3rary posts for carrying out 

the pendino works if any. It mv be mentioned here th?.t 

in state of Hiti chi1. Iraut: Vs. 	uresh wRar Vert. (. 

another rc:rti in 1096(1) :ij 6ic/1c :;C(LLs) 645 

I 	
.5' 

Sd 

/T'A 
(5) 	In _ 

Un1n of 
(as in WP(C) No. 

I. 
55)..  

I'. 



:: . 

/ 77  
_____ 

/ 

/ 

& 

-6- 	 • 

SCtVI('O5 Of .Dai.y Wuge 	
nploye05 were terMjnztecj.on 

groun I of abscnce of work. The lion'b].e Suprame Court 

t.9.terminaj0 of servjt1u s : 

It Ic ser that ti'e Project in sihiph tho respon-dents were engagrj had come to an en hdtthat, 
therefore, -they have necessarily been: terminated ior,  "ant of work..The Court cannot 1ve.any 
ciirectjon to re-engage them in any other work or 
anjnL than against existing vacancies. Other-
:ise, the judicial process would becorue other mode 

of recrujti,,cnt de hors the rule s .W 

Iir.Zlala)(ar submitted that the 1991 census work was not 

completed as on 31-12-1993 ano, In fact, some persons 

were, retajnj byou that date. He basU his Submission 

re 

• 	LC 

• 	on.thc letter t'o.UCo(J2)7/7e/Vol IX(Aatd 20-10-1997 	'' 	
'' 

writtenbrthjOifltUi 	 Census Operation, Asaxn" 
to the .Je.jistrar Gcn) 	Irkija. This letter howe' - 	 .•• 	 •-•••• 	 -••• 

of no help to the applicctnts. There are aifferent psts 
re 

performing ,.elffer,c.nt taIjts- In census Opeiatjons. The ,tc 
- 	 work contemplated must necessarily relate to the work' 

be 
nb 

concerning the partctijar posts. The 	etter dated 2bJiO.9g7  )6 
:;((' : 	• 	onhr.Ia1'akar relied on -it' 	dotcernThg thadhb.L. 

ower P'vsj 	.c:irks/a 	stant CornI1r who could 

acco tnodated in the core posts. It has not beershownby' 
: , 

the 	
V1jants that theë also'- such ad 'hoc employeesho 

could be accoflo0at 	likewise. Even if they are of\ \te  

sare typa, the principle of last-come.-f1rs.q0 thay sly 

and the applici ants have ljot shown whether those persons 

mcntionaa by 'r.!ala)r whose names hve not been dis- 

cls,j were senior or junior to the -n. The decision making 

authority of the respondents is competent to make decision 

regardinc, requirement of work in their orgni&ation. 

It is apparent from the fact that sanctions were extended 

ur'to 31-12-93 rh.t after making assessment of the 

I" 
	

contd/- 



/ 
/ 

/ 

requirient of :ork again the oicr dated 30-13-1993 men-

tIoned aoove was issued which Is auplicable all over the 

country. In the circumstances we are of the vict: that the 

competent authority of th rcsnt)ent.s hd not arbitrri1y 

 

 

discontinuet ti.' ncticn of tLe rests. In thc 	cts and 

the oec±SIOn ci th' rcs - ondent 1o.2, the tc.isrr ';cner1, 

1n1ia to uiscatiriuc sanct ion te ,  tl:e t - prary pasts 

specially creat 	for the. 19'1 Cenws Operation. Corweqitently, 	ai 

we find no merit in the nrycr of the a"puicants that the 

im,1 -u9ned Order is to be quashc. • fl:iir. pra'cr cannot there-

fore bz a1lo:ed. 

Oinolns above vill nct:howev.cbe aplicab.le. 

in this particular case to Ijit1ir 	L)as.1araSh, àplicant 

.. 	: 	N6.19, in-as-much as the terr's of ii1ippointment are 

djffei'ent from ti'ose of the other arplicansv iccording 

to his appointnent letter ciateU79-I99O.' Anzteyure-18 

(name showntherein 	 j i.)ias 	of bri is bri tJ it h .n or 	son  I1adan 

tn  Chandra Das of orjhar, hairu, rci 	hasp IOt bcen dis xteu 

that he is nt the saie as I . 	 &pLicant  

1`6 he ;a not ajiIt :• for thc 191 C()US. IC' ti _ria1 WIS Y. 

p1cei before us b the res::or..IIits to tho'.i that he was 

actually aP)OirIt(_.) against a 	specia) ly creat.0 or 

the 1991 census. isccordinçj to t.hi ajipoinient lct.ter he 

was a xjinttu 	eiiporary c;.LOvaC. It i true th:t thire 

in i stipulation i,' the orncr '.i..i 7.9.19)O tM !is 

aprointncnt cou1 be terririat 	at any t±ne ithut notice 

-n6 asignin.; any re5On thcruf nd liuli accCp:c the 

t er; 	cr a 	oinLI:ut . 3Ut • 	iri. ie \:a6 liOt.. ).irt icu1rly 

i,puifltt.0 iOr 	 1?91 CO1))U5 	1)C( 	 th1(JCLV-Lt.V 

21 
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services will have to be governed by service 
rules 

the law relevant thereto. The respondents could not 
'Jiave terminated his service on the .round that aanctjo 

had expired as had. been done in this case. Further it may 

be mentioned here that the fla:ne of applicant No.19, Ajit 

Kwnar Das, does not appear against Sl."22.Farash$ in the 

of±icc note ciated 1-12-1993 produced by the respondtg 

before us. In the fcts and circ(Istances the impugned 

order dated 21-12-1993 in - so-far as it relats to. serial 

No.27 Ajit Kumar L)as, arash, mentionj therein is not 

sustainblc in law and accordingly it is herby set aside 

• to that extent. The respondents are directed o reinste 

k thc aPidicant 14o.19, Shri jjt umar Uas, Farash and treat 

him as in cOntiflUouservjcc from i - 1- 194iith all c1r\icL 

benefits including noay 

5.. 	.i'o remaining 20 a oijcanta drked with the 

resjnuefl5 for sometime béfoe 2-12-1993 and some of 

them ha worked since 991.Thbuh t)ey are not tiuccesofu1 . 	 '. 

this application on nerit yet we take noto ofhe,. 

cion of ir1ia1j 	. 	thycan 	'cconiodatec in / 
oticr vacancies avaiIbncjx. the bntro1 of RspOnaent 

No.3. In this reqard we ma' refer to the decTisidtof the 

lion' ulc Suprerne Court in Union of India Vs. t)inesh Kwnar 
\ 

axenr, reported in (1995) 29 Nrc 585 in which it was 

held among others as follows: - 

"Lns of justice will be met if the bi rec torate  
oL Lensus Op?rtions, UF is ciirectèd to 
consider those respondents, ho have worked 
tenporari1y in connection with 1981 and/or 
1991 census operations and who have been sub- 

• 	 sequently retrenched, for appointments in any 
• 	 regular 'UCäflC1cS which may arise in the L)irec- 

torate of Ccr s  Qperatjon3 and which can be 
fJ.11e by Qirect recruitment, if 

for these 

contd/- 
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SI. Name. of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts . 

posts 
( 

filled 	up;....:. :  

per SIU) 
1 2 3 4 5 6 

1 Joint Director 1 I — 	 .. The 	post was filled 	up 	and 	transfer 
(10000-15200) DCO, Nagaland alongwith the incumber 

2 Deputy Director 3 3? - 1 	Sr' N C Sen 
Of Census . . Sri B.L. Sarmah 
Operations .. . 	 .. •... Sri S.S. Hiramath 

(10000-15200) 

3. Assistant Director 3.. - .. 	3 1. 
Of Census 

'. 2.. 	TobefilledupbORGl. 
Operations (T) 

S.c.  
3 

(8000-1 3500) . 

4 atistical 	 '4 4 - AU the four posts sanctioned/earrnar 
Investigator Gr. I 	. ..f 	I . vc the Directorate consequent to restructt. 

(6500-10500) . 	 . ...Statistical cadre w.e.f. 29.9.2000. 	ThE 
have been filled up by promoting the fc 
.incumbents — 

.1. 	Sri B.M. Talukdar 
2 	Sn P. Kalita 

ed 
•it 

:ed f. 
irrng 

po 
110 '[1 

C) 

4' 

El 

ILddllIAS 	 . --- '?1V 
(1! 	 (5) 
--- 

10 

STATEMENT 
1 	1 

Name of the 000: ASSAM, GUwhati: 
CORE POSTS 
Incumbency position as on 1.32002 

• 	 S 
• 	 5- 
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ame of the Post 

No. 

	

Nof 	acant 	n(SItSt3tUSO1 recruitment 

	

sanctioned postS . 	Posts 

posts (As 	filled up 

per SIU) 	 . 6 
3 	 744 

 

3?fS60..K. Dutta 
- 	 4 Sn A C Borgohain 

A 	 4 	
- 	 oStS sanctioned and 	 of 

earma1ke 	for 

) f rpsructurg  
Lgr_tatistiCal 

1 	
veStigat0r GrHI........... 	: 

	

(5500-9000) 	

Stti5tiCal adre. Th& foll 
owing incunbtS 

- .. 	 . 	8ç c.Cuphtg the 4 ots: - 

J. Sri.R. Dihingia 	-. 
2 Sri J.N. Bordoloi 

Sri P.K. Borah 
Sri B. Saikia 

6 	StatistiCal 	10 	
1 	

OngiflaflY , 10 posts were fified J 	/ 

Investigator Gr. UI 	 . 	
. 	 ppointing:the following incumbentS thrOugh 

(5000-8000) 	
variOUS 	es contained 	Recruitment 

Rules. Th permanent 	ders. of these posts 

are-- 
- 

PCiUI i . snT:D.Sinha 

f 	2. sri -K:. Patwary 

	

_ 	

8riB.N.Sharma 
K BhattaChariee 

-- - 	1 	
5Sri RC Fazarika 

an 

	

- 	- 	Page 2 
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Sr. Cmpiler1 
(4500-7000) 

'I 

____ 
 

SL fName of the Post NO. of 	No: of 	aantTRemarks/pres 	 recruitment No. 	 sanctioned pbsts 	Posts 
posts (As 	filled up 

2 	 3 : 4 L 5 iH 	6 

/ 

• 	 . 	. 	 rIJdflJ barman 
• 	 r 	 . 8. Sriipul KumarEaruah 

• 	 • 9. Sri R.P. Neg 	-. 
10 SriK Pwe 

1 resultant vaancy has occurrea due to 
• 	 temporary / a bb promotion of e senior- 

• 	 •Q.st SlGr. Ill.(SriT.P. Sinha) to a terhporary 
'and short trrn'-potCreated for Cersus2001, 

7 	 7 	- 	As a result of restructuring of SasncaI 
cadre 7 posts of Sr Compiler 	e been 

- 	 zanctioned /-inar'ed for the 	ectora e 
th 	posts ar held permanent 	by the 
fllowing"inumbents - 

A. Sri k:k. Bhattharjee • 	 I 

	

• 	 . 	 2.Sri B.C. 
3" Sri N.C. Barnàii.:' 
4. Sri H.N. Kalita.. 

	

- 	5 SriC Chakraborty 
6. Sri D. Hazar-iká/.;..• 

	

• 	 - 	7. Sri D.B. Baruài:;.. 

Page 3 
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requested to send by 

25til F(.bLuary 2000 the A C B 
	dossiers 

last 	5 	years 	vigllafl 
feeder a: for 

seniority 	list 	of grae5 of each cstegory of to the Gro:'' 	posts 	to enable 
process 	the 	Cases 	for 	their us .: prosnotiohé 	:wher,e 	eliglbi 

are 	not 	aVailable 	for 
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1 	 • action 	to 	f1 promojon 	agajfls 	Groin 'fl' 
• 	 •'•_•_•_%'_ ....... • ••••. .."•,.••. 	- h1tI 	•. 	 •. 	 V. 	 •, 	 . 	 . 	 /••' 	 •• 

r 	 -  



SI. 	Name of the Post 
No. 

. k 

(k4i(;) ) 
	

o. of 	No. of ' 	Vacant 
sanctioned posts 	Posts 
posts (As 	filled up . 	. 	.. 
perSlU) . 	. 	. 

	

3 	
6 

Outf 7 regular ncumbent in te grade of 
r OompiIer on core side the following ha ie 

been promoted,, te.rnpôrarily and on adhoc 
. hasis against 5.: PPsts of SI 	r. Ill created for 

main Census Operations - 2001 - 

1 . . Sri K.K. Bhattacharjee 
Sri B.C. Kakoty." 
Sri N.C. Barman 
Sri H.N. Kalita 	- 
Sri €L.:Chakrabo, -ty 

Ne4:en1or and eligible incumbents in the  
grade of Sr. Compiler have been promoted 

• 	 . 	
:.agiflSt 2 posts SA (SI Gr. ill) temporarily 
-treated for 'Databetre in the'Directorate - 

¼ 	
1 Sri D. Hazarika 
2 Sri D B Baruah 

tl Thus lill. the 7 permanent and regular 
lccc  in the grade of Sr Compiler have 

benpromoted on adhoc basis a9ast5 - 

•Page4 	 .m.; •". 

- 	 I 
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- 	 r 	, 

SI 	Name of the Post No of 	No of 	acant ,  Remarks/Present status of recruitment 

No 	 sanctioned posts 	Posts 
posts(AsfiIIedUP  

per SIU) 	 I 

1 	 2 	 3 	4 	5 	6 
Pôsfs of 8IGf'IIIand2PostS of SI Gr III 

- 	 crèated for Census - 2001 operations and 

Data Centre.. 

7 resultant vacancies in the grade i Sr 

Cornp'Tlèrduë tO. adhbc promotion of 7 regUlar 

incumbents against the temporary posts 0 SI 
Gr,. Operations) and SI Cr II 
(Data 'Centre) have been filled u. 	by 

- 	 prooting the following 7 incumoen s on m  
adh6cbasi in thegrade of Compiler on core 

I.: ,1I D. r\.. DJ I Idi I 

2.;S.nPrakash Baruah 
3.. 'St, P. Bhattacharjee 
4; .Sri.C.N. Ojha 
5. Sri K.C. Baisji'ya 
6.. Sri A . K. Baruah 
7. .SrI.T.C. Goswarni 

•" 	
. 	 ' 	. 

',T1us, th r,Jno vacancy in the grade of Sr 
compiler onore side 

Page5 , ..'. 
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I 1i 

of the Post INo. of iTof Vacant Remarks/Present status of recrUUm 

No. I sanctioned posts .ost 

posts (As filled up - 

per SIU) 

2 
19 

4 
v19L 

______ 
- Originally . all the 	19 posts are occjpied On 

egulabsIs with the following incur DentS 
(4000-6000) - 

-x 
4 

Sri B.K. Barman 
2. Sri Prakash Baruah 

. 3. Srnt. P. Bhattacharjee 
4. SriC.N.Ojha 
5; Sri K.C. Baishya, 
6. Sri A.K. Baruah N 

Sri T.. Goswami 
8 SrirlJrHaZarika 
9. Sri L: 	B'orah 
10, Sri 	Konwar 
it Sri P.K. Sharma 
1Sri Bt. Das 

Sri A.C. Deka 
Smt. Khana Das 

15.8mt. P. Chaudhury 
hel 	 SriLohit D a s 

SrI\Bikul Chutia 
D;R Bora 

19Sri DR Baishya 

-- 	 Page6 
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SI. 	Name of the Post No. of 	f. of 

No., 	 sanctioned posts 
posts (As 	filled up 

Vacant Remarks/Present status of recruitment 

Posts 

4 	5 
SeveseniOrmo5t Compile.rS named heloi 

tmooiaIiI/ 
1.. 	 oncoreSiae nv 

against 7 (seven) resultant vacanCieS of Sr 
Q:ompiler also on core side as explarea at SI 
No. 7 above: 

1. . Sri B.K. Barman 
2 	Sri Prakash Baruah 

Smt. P. Bhattachaljee 

4 	
SriCN Ojha 

5 	Sri K C Baishya 
6. SrIAK Baruah 

• 	 7 	Sri T.C. Goswami 

After adhoc promotion of the above persons 
00 • . against the resultant vacancies in the posts of 

Sr. Compiler on core side, the following 
regulariflcumbeflts are holding 12 perm8nefl 

• 	: 	posts in the gradeof Compiler: - 

arma 

Page7  
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SI. 
No. 

Name of the Post No  of 
sanctioned 
posts (As 
perSlU)  

No. 
posts 
filled up 

Vacant 
Posts 	:- 

Rèmarks1esent status of recruitment 

2 3 4 5  6 	 - 

' S'riA.C.Deka 
Smt. Khana .Das 
Smt. P. Chaudhury 
SriI- oh.it.Das 
Sri Bukul Chutia 

ii: 	Sri D.R. Bora 
12. 	Sri D.R. Baishya 

- 6 	out 	of 	7 	(seven) 	resultant 	vacan 
occurringin the grade of Compiler have b 
filled up,  by temporary and adhoc promotto 
6 	eligible 	regular Asst. 	Compilers 	on 	C 

side. They are as indicated below: - 

• 

1.Sri.K.Nath 
2. Sri R. Kt. Deka 

..3. Sri M.N. Sharma 
N 	

- 4 	Sri Niranjan Das 
5 	Sri S. Swargiary 

1 	- 	 • 

. 	 • 

. 6. Sri A. .Hazoary 

- RemaIning one resultant vacancy has 
iIId up by appointing the following perso 

• 	

0  

deputatiOn: - 

I-'age 

Iny Wolf  
• 	

••.••. 	 It 
!__r: ![ 	 • 	 T1 

ies 
en 
of 

'ore 

cen 
by 

0  



de of 
up as 

Ed U 
ov.'ing 

- 

SI. 	Name . the Post ' No. of No.  of Vacant Remarks/present  status of recuitmeflt 
No. sanctioned posts 	.. Posts 

posts (As filled up 
perSlU)  

2  3 4 5  6 
1.. Sri KshabGoswami - 

:Thus 1 	all. the 	19 	posts 	in 	the 	gra 
Comiler on core side now stand filled 

• . 	 . -; on 1.3.2002:. 

9. 	Asst. Compiler 19 16 . 3 Out of 19 sanctioned posts, 	18 are fill 
(3050-4590) 80d 	ccypied permanently 	by the foil 

- incumbents - 

1-7 	ri L K Nath 
. 

2. 	Sri R: Kt.Deka 
H3. 	Sri M.N. Sharma 
4. 	Sri Nirènjan Das 

• 
. 

• 5, 	Sri S. Swargiary 
6 	Sn A. Hazoary 
7• 	Srnt. Dipti Sharma • • 

V  

8 	Sri B Baishya 
9. 	Md. S.N. Haque 

: o• SrtA. Barthakur 
11. Si'Parag Das 

- 	

• • 

.12. 	SriBaIep Kalita 
13 	SriK. Bro 
14 	SriA.Chakraborty 

• 
- 	 I 	 • ______- . 

15. Sri N. Boro  

Page9 
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. ---. . the Post 	No of 0 of Vacant 	1 Rerprks/Presént status of recruitmefl 
[T 	Name of 

No. 	 sancti osts 
q(Asfilled, 

 

Posts 

posts up 
perSl  

2 	 3 1 1  4 _____ 	
6 

-. 

____ 

16...Smt.D.DoY 
17.Sri Nabjyoti Sharma 
18. 	Sri K. Tmang 

One 	regu àr 	post 	is 	vacant, 	vh:oh 	is 

rerved fo 	QBC for which recommerdation 

oSSC is àVaited. 

From ámbng 	18 permanent and 	regular 

Asst. 	Cornilers 	mentioned 	above, 	the 

folloiing 6 (six) eligible Asst. CompleS have 
been pmoted temporarily against 	cut of 7 

resultant vacancies in the grade of Compiler - 

Nath 
oe 

..

-.--2.SriRKtDeka 
......... 

- 	 3'jrSrI M NSharma 

1 	4 	rpp. j a W Das 
ri 	.4 wargiary 

:1-• 	Sri A. Hazoary 

Since no more Asst. Compilers are eligible 
one remaining resultant vacancy in the grade 
of Compiler has been filled up by deputation 

Page 10 

- v•._i 

tfl 	if -. . 	

-  

- 

.' 	•n 	- 

• -: 
vr—• 	 -. 	 - 



- 

 

"acant 
Name of the Post \ 

	
ton 	

\ 	
t 

f 	
' 	osts 

sa 	
(A 	 j tin 

frarks/Prent status of recrutmEnh 

 

POSLS y- ' 	'•--i 1 	 I. 

- 	
are presefltY 

• 	 I J ne 	IL)flUVVII I 

.1 	
occupying On permanent basis 12 pcstS 

01 

1 :A 00mPer - 

• .•••- 	. 	•. 

-1 	Smt Di-pti Sharma 

I 2 	SrIB Batshya 
Haque 

I14. 	SriA. BarthakUI 

5.••  Sri Parag Das 

I 6r Sri Baefl Kalita 
SriK.BOrO 
Sri A. ChakrabOrtY 
Sri N.Boro 

I 10. Smt. D. Doley 
ii. • Sri Nabajyoti Sharma 

•2. .5rjK.TUmang 
I: 

Out 6ffl vacancies 4 have been t'ed up 

• by 	déütatiOfl .  and 	the 	names 	of 

deputatiOflistS are indicated b&ow. - 

.Smt. Seema Kumari 
Sri AmeO Kumar Das 
Smt. D. Lahkar 
SriB.DaS 

- 	 Page11 
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0. 	Si, \Geogra. e r 
(6500-10500) 

ThTTThapT 
(5500-9000) 

	

12. 	Sr. Draftsman 
(5500-9000) 

1 

,i?flP 

7 

'SL 
No. 

Name of the Post 	NO. of .1o. of 
sanctioned posts 

illedup  

2 

((2'  

.Vacant.. .Rarks/PresentstatusofrecruLment 

Posts. 
/ 

.5: 	 6 
Thus, they are now 3 vacanCies in the 

grade) of Asst. Compiler. 2 are resultant 
vacancies and i vacancy is permanent one 
reserd for 030 for which the 
recommendation of SSC is awaited. 

be noted that when all tne posts 
created for 2001 census are abolished and 
thebffiCiatiflg officials -are reverted back to 
the irL original posts in which they hold 

.- 	permanent lien, there will remain one regu3I 
vacancy only which is reserved for OBO to 
fIlled upthrough SSC. 

Filled up permanently by a ppo inting Sri 

Kailash Das. 

Filled up by appointing Sr AShalmaon 
dep1tatiofl basis. 

originally 2 permanent posts 3re filled up on 
peranent basis and incumbents are. - m  

Smt. S.K. Chetia 
Srtt. Minu Kahta 

Page 12 	 . 
.1 

r 



er 
No.of Vadant Refs/Presfltst 	of recruitment 

1 f the Post 	No. of 
sanctioned 	posts Posts 

No. 
posts (As 	filled up 

erSiU) 

2 'Snit 	S K 	Cheta 	has 	bed 	tempO arj 
f Sr  

promoted against one t e mporary pos t 
2001 	Smt 

Drawing 	Assistant 	for 	CensuS 

-• 	. . Mu 	Kalita 	is 	permanentlY 	holding 	one 

permanent post of Sr Draftsman 

* 
1 Fesultant vacancy which occurred ae to 

I r ternporarily promotion of Smt 	S K 	Che a to 
Assistant 	has 

census post of Sr 	Drawing 

been filled up by temporary I 	dho'c promotion 

of Smt. R. Mazumdar (permanent Draftsman) 

Smt :- Biju Mahanta, seniormost permanent 

Draftsman has 	been temporarilY 	promoted 

against one temporary post of Sr. Draftsman 

- 	created for Census - 2001. 

2 3permanent posts of 	
are  0rIglna1Y 

Draftsman 	
1 

fiUecl up with the following incumbents. - 

) 

. 

7(5000-8000 
Smt. Biju Mahanta 
Smt. R. Mazumdar 
Smt. Mamani Kalita 

- 	. 	 13 
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SI. 
No: 

I 

S 

Name of the Post 

2 

7. 

No of 	No of 	J Vacant 
sanctioned postsPosts 011- 

	 / 

pOsts.(As 	filled 	...........-T;.• 

6 
Srht cBiju Mahanta has been teriporarly 

prbmdted against a temporary census post of 
St,. Draft'srnan. 

r 	 .. 

Sm-t R. Mazumdar has been promoted on 
adhoc basis against the resultant vaa.ncy in 
the grade of Sr. Draftsman caused on 

ccount of temporary promotion of Srnt. S.K. 
:Chetia,pèrrnanent Sr. Draftsman sainst a 

temporary census post of Sr Draiiirg 
Assistant' . 

Marnani Kalita is holding one 
permai-ient post of Draftsman at present. 

• 	ere thus remain 2 resultant vacancies in 
I the regular grade of Draftsman If the census 
I posts are, abolished and the above 
I incumbentswho hold permanent lien are - 	
-çqrted p their Substantive posts tnere will 

vc. nCy in the grade of Draftsman on 
core side. 
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V SI. Name of the Post No. of 1'ThT of Vacant Present status of recruitment 
No. sanctioned posts Posts 

posts (As filed up .... 	 . . 

per SIU)  
1 -2 3 4 5 .. 	 6  

14, Proof Reader 1 1 	. - 	 . permanent holder of the post is Sri S.N .  

(4500-7000) . . . .' Rbha. He has been promoted on temporanj 
basis 	against a temporary census 	post 	of 

..Printing Inspector. - 

. 	 The resultant vacancy has been filled u: 

- by deputation (Smt Cinema Medhi) 

15 HPMO t 1 	., Sri 	B 	Kt 	Hazarika 	is 	holding 	the 	pcEt 	or ,  
(3050-4590) deputation 	He 	is 	likely 	to 	be 	abEcrb' 

- 	 - - 

- 	 i permanently 

16 Office 2 2 - Filled up on permanent basis - 

Superintendent 
. .: .. 

(5500-9000) .:. 1. Sri A.C. Gayan 
2:Sri N.N. P.athak. 

17. Sr. Stenographer 1 1 The 	post is 	permanently held 	by 	Sri 	K.N 

(5000-8000) 	. 	 . - 	 . . 	 . 	 . Gogoi. 	He. has 	been 	promoted 	against 
census 	post 	of 	Confidential 	Assistant. 	Th€ 

vacancy 	is filled 	up 	by 	appointinç ..rq.ultant 
R. Gupta by promotion on temporar 

'asis. 	If the . temporary post of Confidentia 
Asst. is subsequently abolished,i the presen 

cmbent in the post of Sr. Stepp raper. 
Page 15 
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3'. 
40. 

1' 

i -li 

19 

2Q. 

J Name of the Post No of 	No of 	VacaFF 	 status of recruitment 	

Lj 
 sanctioned posts 	Posts 

posts (As 	fiia up 	 - 
per SIU) 	 - - 

 A .  
•1.  

Smt LR GUpta, will have no post to occupy.  
.She. may have to be adjusted against any 

\'acancy in future even in the lower grade or 
,ubc. 

Sr. Hindi 	 1 	 - 	1 	. The post is.permanently held by Sri M.S. Translator 	. .. 	 . 	S 	
Chouhan.Hehas.been temporarily promoted (5500-9000) 	

.. 	against atepora post of Assistant Drector 
Q).sanctioned for Census - 2001. The post 
s1ing vi. 

Assistant 	I 
(500C 8000) 

UDO 	 4-.. 
(4000-6000) 

7•lTuI 	
r'-.3 - - 	- 	 - 	

' r 	- •-' 

- Filledwp on rerrnanent bas.- 

Sr. R.Boáh 
IC RH Sri B.K. ch.audhury 

- 3SB.N. Borah 

	

____ 	I 	
. 

3 	- 	 I 	1 
- 

posts permaentIy held by. - 

1mt' SDéb Purkayata 
2-.Sri L. D. Joshi 
3.: SJtD. Das 
4. SB. Seal 

Page 16 
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P 	Postsj 

po sts,7,f(Asf il led up 	

'!so 

b 
Smt. S.Deb Purakayatha and Sri L.D. Jshi 
have &éi promoted temporarily against 2 
postsofCenus.2OOl 

riDas and Sri B. Seal are hold ir 2 
èrthanent posts of UDC at present 

resultant vacancies one as 
beeh filled up.by giving temporary promc on 
to (SrI Nabin Das). No other LD is 
eligiblet and hence one resultant vaca-icy 
existsft post of UDC is a promotional past. 

5 	- 	The following are.-:erhanent hold7 	: 
posts:'- 

1. Sri Nabin Das' 
2 SrifSRabha.. 

SriJC. Gog6J: 
Smt: K. Deka' 

The segrmost person Sri Nabin Das ias 
been allo'do officate against a resultant 
vacancy in thé.rade of UDO. 

Page 17 	 - 
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Si. Name of the No. of No. cf. Vacant ..rRemarks/preset status of recruitment 
No Post sanctioned posts posts 

posts (As per filled up 
SIU)  

ii 2 3 4 
Two 	vacantposts 	of LDC 	stand 	filled 	upb 
appointing 	on. deputation 	basis 	the 	fo1low1n 

- 
persons:- 	' 	 I  

1.SriM.Wari. 
;2.Md.T.med 

22 Gestetner 1 1 - Filled up jermanently Shri Ramashis Rai 
Operator 
(3050-4590)  

23. Daftry 3 3 - Pçianently filled up. Incumbents are 
(2610-3540) 1 SriBK Hazarika 

Holding the post of HPMO on deputation. 
2.Sri U.C. Hazarika 
3 Si S Haloi 

24 Peon 8 	- FIldfip permanently and holders of the posts  
(2550-3200) __ tosts!.:aQ 

V .  

Pago 	
!- 	

4 

- 

• 	- 	. 

	

-. 	 --- 	
. 

	

i,s -rr,I 	 3'4'2 	 3 	 . T 



ca)" 

i. same of the Post No. of No. of Vacant Remarks/Present status of recruitment 	-- 
No. sanctioned posts posts Posts 

(As 	SIU) per filled up  
4 

1 2 3 4 
- 1.SriB.H1oi 

2.Sri S. Bharal 	- 
44 

.SriR.Bejba 
4.Sri P. Medhi 

-' 5.SriAtulBaruah 
6SnHKChamiia 
7 Smt B MyWChe / 
$SpR,Haang.,.. 
9 Sri Bhancka 	I 

Sri B. 	iâloh.s been promoted on adhoc basis against 
-' a temporpipést of Daftry created for Census —2001 

Sn 	S. 	Bfiayji 	has 	been 	temporarily 	promoted 
against 	the 	d.eputation 	vacancy. 	The 	resultant 
vacancy has been filled up by appointing Sri S. Deka 
on casual basis for a short:period. 

25. Chowkidar 6 6 i.Md. Sofik Au 
(25 50-3200) - : 2.Sri Bipul Saikia 

3.Sri Dharani.Deka 
4.Sri Girisbeka 	

•-: - 5.SriSunandaDas 
6.Sri Rup-Kumar Das:L' 

Pagel9 	
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CANTEEN 	. 	 . 

O. 	LiL)upu( I Clerk Q1 I 	L)L)i I 

(3050-4590) . 	 . 
. 

SrHiteswarHazarika 29. 	Cook 1 1 	T - 

(3050-4590).  
30 	Tea Maker 1 1 - Sri Dipak Med hi 

I 	(2610-4000) •. 

31 Bearer c i 	, - Sri Prasanna Das 
(2610-4000) 	. .L 	•.. . 

32 Wash Boy 1 1 	 - 	 Sn Hasher Au 
(2550-3200) . 

Page20 	 . 
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SI. Name of the Post No. of No. of Vacant jks/Present status of recrLitmeflt 
No sanctioned posts Posts 

posts:(As fiIIéd.up.... 

1 2 3 4 5 6 
26. Staff Car Driver 1 .1 	.. - SrBB. Rabha 

(3050-4590) . 

27 Sweeper 1 1 - Sri Uma Das 
(2550-3200) . . 	 . 

. 



I. Name of No. of No. of Vaca emarks[Present status of recruitment. 
No. Post Sanctioned Posts flU 

posts 	As filled Posts 
up.  

1 2 3 L 	4 5 6 
DDE System  

33. Sr. 3 3 .. 1 .Sri Kumud Kalita 
Supervisor 2.Sri S.Mukheriee 
(5500- 3.Sri B.Barpuj.ari 
9000) / 

34 Jr 9 9 - I 	SriM J Tamuly 9 (nine) permanent posts of 
Supervisor . •• Sri Di1ipKr.,Das. Jr. Supervisor stand filled.up 
(5000- Sri Jayanta Ghosh with 	the 	following 
8000) . 4.Sri Nayan Borah 	. incumbents: 

5.Sri M.Rajkhowa Shri 	M.J. 	Tamuly, 	Sr. 
• Sri A.Talukdar most Jr. Supervisor has been 

Smt. R.Sharma promoted 	temporarily 	on 
Smt. P.Medhi 	• adhoc basis as Sr. Supervisor 
Sri RatulDas. 	. 

against 2.001 	Census posts. 
lO.Sri Biren Das ::;: The resultant vacancy has 

- • 	
. 	 :. 	 •. been filled up by promoting 

. ... 	 . 

On 	adhoc 	basis 	Sri 	Biren 

4 

S 

St 	 3 	 1' 

- 	 . 

I 
	0 "fl. 

 



- 

* present 	all 	posts 	are 	filled 

38 	7 	1 Sri Biren Out of 45 sanctioned posts 
2.Sri SaajtD5 39 have been filled up on 
3.Sri S.Dutta perthanent 	basis 	with 	the 
4.Sri D.Bordoloi following incumbents: 
5.Md. A.Motin Sri Biren 	Das, 	Sr. 	most 
6.Sri D.K.Baruàh v  DEO-B has been promoted 
7.SriS8oro temporarily onadhoc basis 
8 SriM Roy as Jr Supervisor against the  
9.Sri.S.M. Borà post vacated by Shri M. J. 
lO.SriM.Basumatary Tamuly, Jr. Supervisor and 
11 .Sri Nimnai Roy Shri 	bas 	will 	be 	reverted 
12.Sri B. Phukan back to his original post i.e. 
13;Smt. De.epaBarua DEO-B on reversion of Sri 
l4SriAjitKalita 	- Tamuly 	Thus there are 39 
15 Sri S Mudai DEO-Grade-B 	holding 	the 
16 S m t M Devi posts permanently. Although 
17 Sri TN Baruah there are seven vacancies in 
18 Sri Nitul Dutta the 	post 	of 	DEO-B, 	SI\ 
I9.Sri D!Chakraborty vacancies 	are 	regular 	and 
20.Srj Bi iii Kalita one is resultant. 

135 DEO Gr. 	45 
'B' 
(4500- 
7000) 

2-2-. 	 4 

it' ll 	
So icr as broup 	b 	Ub 	 - 



(2I  
SI. Name of the post No.of No. of . Vaan Riiarks/ptesent status ol recruitment 

No sanctioned posts posts 
posts(As filledup 
per 

3 4 5 
21.Sri U. Talukdar 
22.Sri B. Thákur 
23.SriN. Hazarika 

- 

IF 

- 24.Smt. M.M. Chetia 
- 	 - 	 - 

. 25.Sri A. 	abha 
- - 26.Smt.B. S666'Wa1 
• 27.Sri P. Borlthkàti 

28.Sri KishorDeka 

. 
29.Sri B. Naidu  
30.Sri Nanju Englang 

-. 31., SriS.Morang 
- 32.Sri R. Bhuyan- 

Sharma 	- 

34SriP Halot 
35 Sn JitenNath 
36 Sri U Saikia 
37MdZ Hussain 

. 

38.Sii Dikariah .. 
- . .. 	

. 

39 Sri Pradep Das- 	s 
. . 	 . 	 -. 40.Vacant  

- 41.Vacant  
- 42.Vacant 	 . -. 

• 

. 	 . 

43. Vacant 	
;. 

- 44 Vacant  
. - 45.Vacant 	 - 

36. Loader 4 	. 4 - 1.Sri Kameshwar Deka 
(2550-3200) - 2.Sri Sadananda Sharma 

•3.Sri H. Ta1uk.r 
• . _______ 4.Sri Tapess'ârDeka 	-. 

Total 1 	181 1 163 1 	18 

' I 	 So fr BS (roUP 
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IY 	N.B. 
 

	

( 	
I 	Data Entry Operator, Grade 'B' is a highly technical post for which f o llowingUa1IfiCatb0n5 are required 

1' . 	Graduate with Science, 	
Statistics as a subject. 

2. 	One year Certificate of 	 .in.ompter 	ognsed Govt. institution preferablY 0 

- 	 Level Certificate recognised by DepartmentOfEleCtr0niCs in Govt of India 

S 	

.. 

.' 	A speed not less than 80. Q0 key depression per hcur for data. ; ntry work. 

4. 	Should qualify in the Personal Computer skills test 	 . 	. 

The vacancies of DEO, Grade 'B' have been circulated for filling up on deputation basis. 

II. 	
There are some temporary resultant vacancies on c6e side due to temporary promotion of the 
incumbents against temporary census posts. Afler epiry of sanction period and on abolition of census 
posts the incumbents who have been promoted will be reverted to their original posts on core side 

in 

Which they permanent l.ien.  

.- 

- 	 4 

.... 

., 

: 
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-S  

V Name of the DCO ASSAM, Guwahati 

Status of the posts sanctioned for Census Operation — 2001 as on 1.3.2002 

• SI. Name of the Post 1 No. of No. of Vacant 	Renrks/Present status 
N. sanctioneLd posts ( Pots - 

posts filled up• ..• 

•5 6 1 4 
 Joint Director 1 - 1 To b 	filled up by ORGI. 

Of Census 
Operations 

(10000-15200) 

 Assistant Director To be filled up by ORG!. 
• 

. Of Census . 
.; 

H Operations (G) •.• : : 
(8000-15200)  

3 Research Officen- 1 1 — The Post has been fiHed 
(Map) 	. . 	:. 

. K.C.S . Bhagabati from C 

— 
.. 	 (8000-15200): . . . 

— 

4. . 	 Statistical 	.. • 
.. The permanent and r 

Investigator. Gr. If' 'TT T.D.Sinha has been 
(55')-9000) 

-. 

temporary 	/ 	short 	terr 
extendedwef 31 1 20( 

up by transferring Sri 
CO. Bihar. 

guIar incumbent Sri 
romoted against tni. 

post of Si Cr ii 

3 

.1 

C-71; ~ - P - 

STATEMENT - II 

of recruitment 

S 	 . 	- 

• 	Pagei 	 S  
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TI 	of the Post No. of No. of Vacant 	RemarksIPresenfstitis of recruitmen jNarne 
No. 	 . 	 '.. sanctioned posts Posts 	. 

posts filled up 

1 	 2  3  5 	 ... 	 6 
A.sistant 2 2 . 	 - 	 Thafollowing regui.ar incumbents in t 

(5000-8000) of UDC on core side have been pron 

:.... . 	
.• adhoc basis: 

1Smt S D Purkayastha 

2SriLD Joshi 

Confidential 1 - 	 i, T- Hd follow-1 -69 incu,mbent holding perr 1 	. 	 . 

Assistant : . 	 the 	post 	in 	the:, permanent 	post 
(5500-9000) . 	 . - 	 Stenographer 	on 	core 	side 	ha 

promoted: - 

1 SriKN Gogoi 

7.. Sr. Drawing 1 1 - Filled: . Op by temoary and adhoc p 
- Assistant . . of Smt. S.K. Chetià, permanent Sr. £ 

(6500-10500) ,. . 	 . from core side. 	S 

8. Sr. Technical - 	 . . 	 - The post has beeh..abolished w.e.f. 1 
Assistant .... . 

(Printing) 	. - 	 ... 

(5500-9000) 	. . 	 . 	 . 

e grade 
oted on 

i an en t y 
of Sr 

; been 

'omotion 
'ratsmafl 

/ 

3.2002 

.1 



0_7~ 

- Name of the Post No of Noof Vdat Remarks/Present status of recruitment 
No sanctioned posts Posts -) 	 / 

posts filled up . 

1 2 3 ; 5 6 
9. Sr. Draftsman 1 1 - Jlhe post'hasJeen fifled up by promoting on 

(5500-9000) [èmporary 	bàsis 	of 	Smt. 	Biju 	Mahants 
(permanent Draftsman) 

1. Printing lnspector 1 1 - Sri. S.N. 	Rabta 	has 	been 	promoted 	on 

(5000-8000) . ternporry 	basis 	from 	the 	post 	of 	Proof 
-Reader(egular incumbent). 

-. 

11 Statistical 	-- 5 5 - The pose havebeen filled up by promoting 

Investigator Gr. Ill -. o.n 	ad.hqc. 	basis. 	The 	following 	regular 

(5000-8000) S  . ;=bents  fro:m' the grade of Sr Compiler on 
ide:.- 	

- 

- I 	SriK K .-Bhttarcharjee 
2Sri.B.C.Kakbty 

- - -3ri N C Barman 
r1t ih1N }<alita 

- 	 tione posts ots ' %riC Chakraborty 
rilied.ur •• -.-- ________ 

12 Comoiler 	 2 - 

OFut 	f'8 	posts 	originally 	sanctioned 	for 

(4000-'i000) •Census-2OOl16 posts have been abolished, 
2 	posts . have 	been 	extended 	w.e.f ,..frid 

43.2002 upto :31,1.2003. 	These 	two 	posts 
have been filled up by deputation temporarIi 
TodeoLJttor1iniStSare:- 

Page 3 
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V 

7 

TSL 
I No. 

- Nam t No. of N 7of 
4-,  

sanctioned posts Posts .: 
posts filled up . .. 

ii 	21 	
3 4 5 

1. Sri Rupram Baruah 
2:Sri N. Talukdar 

-. --- 
Yilled up by deputat:o 	- 

UDC 	 2 2 
- 

- 

(4000-6000) 
I 

, 1 Smt Caroline S Dhar 
2 SrGopal Deka 

14 Daftary  
(2610-3540) ,. 	 . 

Sri B. Holoi 

Temporarily pomoted from the post of Peon 
(regular inumbènt). 

Sri 

 

-MS.an 1 1 
- 

(DL) 
: 

1 Tempoajl.y promoted from the post of Sr 
THindi T,lator (regular incumbent). 

..: 

JO . 

. --.--- -  HindiTyst.
(3050-4590) 

Assistant Director 	1 
(Data Centre) 

ipost sanctionea tor Census - 2001 has 
- 	 bèèn abolished 

- ______ 	-... -....-... 	.....- 
Tobefilled.upRGI 

,. 
Page4 



SI. 	Name of the Post No. of No. of Ycnt 
No. sanctioned posts 	. .. 

posts filled up 1 

1.. 	2 3 . 4 
. 	 Statistical 2 2 lie 	up byproi 

Assistant 
, the following 2 regular incumbents temp 

(SI Gr. 	Ill) 
, from the grade of Sr Compiler on core 

(5000-8000) 
(Data Centre) . . 

1 
1Sri.D:I-1azarika 

.. 	. 
. 

, 

.,$riD.B.Baruah 

Senior Supervisor ,  1 1. S'riM.J. TanU 
(5500-9000) 

1- 	................... 
. 	 . 

(Data Centre) 
. 

TOTAL 	 25 3 

notin 
orar 
;ide. - 

- -- --- 	 - 

c. 

.. 

)GS 

.1 
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 "RAGGI.  
u..h'. i.20.I 1/4/200(1-Ad. iv 	 . 

(Juyr.JcplMlniulllinA 	 /9Q174e(-zZ/U—  

ts1ititiny ur huMS ArrMsWUflhIi ?,IAtIIPALAYA 
- 	

TU1 t TI1I 	tiIlI 	11 -T.I'1iI'( 	 -____ 
orf:IC1i 01: 1 0111110:(jISIRAR (;I!NIRAL, 11401A 

	

IIlI,llI12/f,I lJ j fly l % I(Ql d, 	 4 
Nri Del/si. sI, 	 14.02.2000 	 1 

RA 

All UCOs, 

Sub jecL 	Filling up the post smirk Lo,ied 	for Census of 	 . 

lndln-2001. 	 . 	 . 

Sir, 	 I 	 - 

	

S 	 . 

I am directed to s-iy Ihat a number of pus L5 Iimve been 

.saritioned for. Census of lndia-2001. These posts are requi:cd 	 . 

to be filled In as early as possible. As you Qre azare all the 

Group a : C 	posts sajictioneti for Lite above Census and - tIe: - i .....- 	-.- 

vacancies cau8ed In -Group '•C' and 'U' categor-lca-- -clue"-ko 	 • 

promotion In higher grades 're to be filled by h)GOs md tha — 

• 	pots comluig under Group '7' and '13' are to be LllFd.-.by ti'iis 

office-t You are requested Lu ensure that the puLntw-aIl-nb1e 	. 	. 

• 

	

	-. for CensuS of -Iiidia - 2001 In Group •C' and  

only either by prounotlomi or on deputation basis- in:' r'-.- 

accordance with the provisions of ilecruitmeni flules. 	Difect, ' 

. ­ tc recruitment 'from open.market is not to be macic in vny 

	

--------------- ----. --- -. 	 --- - 	 --:.--•------- 	 . •. 	 . 

thn nhov_yonte 	A ncicjgc'ated model 	ordat. 	TCIL P1 O,flOLtOflhl 

1 ' 	 against above meiilioiied ,oq1q Is eiiclosed whIch mnmy be useU 

• 	.,.' 	with suitable needbasecl:.modlficatioiis. 	 :'-:' 	. 	. 	. 	...017 

	

I ... ...........................If 	some óf 	the officials appointed agnliish 	 S.. 

.4 	India 	- 	2001 posts 	have to be recjularised 	later, :o 	-. . 	 . 

avallabi1ity of long-trm. vacancies due to retireme.iit. etc, 	 - 

sepmrate orders for t-hei -;reguarisation must be lssued;. 	-. 	 .• . •,;--._ 

. 	
. 	 . 	. 	. 	. 

So far as Group 'Ii- posts . are concerned you-are  

requested to send.by  125th Febr.uary:2000 the A.C.R. dossiers for 

last 5 years, vig1lance clearance and seniority list of tli  

feeder graee of each category or Gro'Ii 'I)' posts to enable its •.• 	 . 	
0 

to process the cases for their proinot16n. 	Where eligible 	
0 

pers9ns ar,e not available '(or- promotion aginflt. Group 	
13,  

posts, aclion to fill u 	the post ou. deputatIon may be 

Initiated by the directorate.' itioim taken- iii --  thin regard he 	 - 	
0 

communicated to 011131. 
 

A) I punle 	to be (11 Ic d In b 	de1issla Ion mnmy ha 

	

dv'rtind in lendimig nnwnpalu' .a arid iiipi oymnerit Wewa , ' throusjh 	 0 

DAVI', In addItion to circular to Govt. of India and State Govt. 	 - 	
0 

off lr'a etc:. 
0o 

	

0 	
0 

- 	. 	Yours f.aiLlifulIy, 	 0 

(. 	II. 	Sinyhi) 	 .000 

1; 	

-- 



E A'' • TA ____ ENTP OtAT0I ' 

'T'BFPttBLISIIFt) 	G'\ZEITE OF LNDIAPARTU SECTION 3 SUB-SECTION (1 

rs  

New Dellii6DatcdthcQ,20O0 ;.. 

Notification  

	

/ 	... 
\3.S.R ... ... In exercise of the powers cc;erred by the ptoviso to article 309 of Constitution and in 
supersession of the Office of the Registrar General, India and the Offices of the Directors of Census,. 
Operations in Statcs and Union Tcrritorics (Data Entry Operators, Gradc 'B') Recruitment Rulcs 1996, 
except as respects things done or omitted to be done before such supersession. the President hereby 
make-s the following rules regulating the method of recruitment to the said posts of Data Entry Operator 
Grade '13' in the Office of the Registrar General, India and in the Directorates of Census Operations ir.  
the States and Union'l'erritories, namely:- . 

Short title and commencement -(1) These rules may be called the Office of the Rgistart 1, 
General, India and L)irectorates o1 Census Operations (Data Entry Operator Grade  
Recruitment Rules, 2000 
(2) They shall conic into foice on thedate'oftheit publication in the Official Gazette  

2 Number ol postscIasslflcation and scale of pay The number of said post, its classiti ..iti6n and4.. c 
the scale of pay attached4hereto, shaibbe as specified in columns (2) to (4) of the Scheouic annxd't ti'' 
totheserutes 

y- - 

3. Method or recruitmerij....a'llilte:ducatlonal quallflcatlons etc.-The method of recrtment 
the said post, age lumtiqualification.s and other matters relating thereto shall be, as specifiedlinlr 
columns Sto 14 of the Schedule aforesaid 

4 Dlsquallflcatlons No person, i 	 -' 
(a)cho has cntcrcd intoor contracted a mamagcwith a person ha trig a spousc liing,"or r 

• 	 tb who, having a spduse 1ivinhas enteed into or contracted a marriage with any person, 

shall be eligible for appointment to the said post 

Provided that the Central Government may, if satisfiedthat. stich marriage is permissible. tlfl': 

the personal law applicable to such person and.the other party to the niarriage and that there are other 
.. wounds for so doing, exempt any person from the operation of this rule. 

1. 	 . 	 .  
5. Power to relax .-Where the Central Government is of the opinion that it is necessary otxpedieiit 

so to do it may. by order, for reasons to be recorded in writing, relax any of the provisions of these 
les with respect to any class or category of persons. 

• 	' 	C' 4:, 	6 •,,. Saving.-Nothing in these rules shall affect reservatioiis. relaxation ofage liñiit and other 
• J' 	.I I . 	concessions req.iired to be provided for the Scheduled Castes, the Scheduled Tribes. ex-seryic:emen 	. 

4,r. - and other special categories of persons in accordance with the orders issued by the C ntral . 

Government from time to time in this recard. 	 . 	 S 	

. 
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Num of No. of Posts 
/ 	the Post • • 	,• 

, 
2 

--DataEntiy 1152 
Operator (2000) 
Gradc 'B' Subjcct to variati 

dependent on 
• 	• workjo&j 

• 	 DULE 

Classification 	Svule UI paly 	WIieth- sectjuncum 
senIorjt/ selection by merit 

OtFGaZCttcd, 	 selectioncuIwsenu I
rj  

Whether benefit of added 
years ofservf cc are admissible 
under rule 30 of the Central 
Civil ServIce Pension) Rules, 

1972. 

Age limits for direct 	Educatjonai and oilier qualificatjon recruft 	
required for direct recruits. 

Not applicable 	Not excpMinn 17 	 •' i -•• ----•j 

iJ) 

- 	•• 	 .: 	
••' 

• 	
v 

• 	
.. 

• 	
'1. 	- 

j 

• 	4çt.,. ?' 	- 

-, 

- 

(Rclaxablc for Govt scrvants (a)Deg -ee of a recognised Uruveisity upto the age of4O in the case or èqüivaieht. 
ofgene 	candidates and 45 	

of proficiency years In the case. 
candidates belonging to in Cothpu(erfpj 	a recognised 

- Scheduled Caste and 	' 
- 

Gvérninèn Institutin preferabI5 . 
Scheduled Tribes 

- 	
,.• 	:r leyel certificate recognised by 

accordajce with the Dcpartmtht of EleCti-oncs in 
instructions or orders issued Goverliniénf of India 
by die Cetiti el GOVI lunetit) 
t±QILL. I he cnicial date for 

CA speed of not I es than 8000 ke 
depressions per hour for data 

' decex-nwug the age lanit entry 
Work 

shall be the closing date for 
receipt of applications (loin (d) Should qualify in the Personal 

4 candjdate in India ( and rot 
CbmpistersiIS test. 	- 	' 

the closingdate prescibed 
10 	thoein,an 	•,- '.Nte:1;prefnc e  will be 	to given 

• Meghalaya, Arunachal ,. thOevhopôsess Degree vith 
Pradesh, Mizoram 	w , Mwiip 	, i 	ce Sc 	'Mathematics Commerce ,. 
Nagaland. Iripura, Slkkim, Stt1 stIc,Econoniics 

•'.: Ladakh l)ijsion of Iarnmti j2. Qualitications are relaxable at 
and Kashmir State J.ahauJ 
Spiti District knd Nngi Sub- 

the discfetion of the Staft Selection 
Comrnision/Coiiipetjjjjijj01.jy Division 	District in 

-t of Himachal Prazte.qh Union qualified " 
Territory of Mdaman, 
Nkobur 13buids or Uitioii 

• 

j3.1'1i 	qulihiijj01 	regurditig 

- 

-: 

Territory of Lakshadweep) experience are rela.xable at the discretion 
of the Staff Selection 

Note 2: The crucial date for 
determining the ae limit in Comrnissioiticompetent Authority in case 

iCastes/Scheduled 
the case of candidate from of caiic1ids belonging to the Scheduled 

Tribes if,  Employment Exchange shall 
be the last date upto which 

at any stage o f  
selection the Staff Selection 

the Employment Exchange Conmhission/Cmpetejit Authority is of 	- 
the opiiiion that sufljcjc;it number of 

• 

are asked to nominate 
candidai candidates belonging to thcne' 

coliununities possessing the requisite 
experience are not likely to be available c' 
fill up the vacancies reserved for them. 

C 
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IVhcthcr age and 
educj0,1 / Pcriod of J 	Method ofcrujtmcnt 

/I 
 7j 	quaJInC00 probj 	

whether by direct if any 
In CO3C of 	

by pre 	
for direct recruitment or by Promotlofl/dIjta,fO.b 

i recrj 	will apply in promotion or by , 	from Which 
(hr case of deputafloPjabsorpti 	and 

Prothotfo,I/deputt, 

romo5 percentage of the post to he 
to be made. 	- 

9 10 	
fllleØ b 	methods 

No 2 (T wo) 	
By promotion failing wch yea 	for 	by direct recmjfment 

12 
t(otion: 	ta En direct 	/absomtjon and failinQ both recruj 

OPerator Grade. 	N 	111 5  yca 	reguI Service deputation.  
jPPtao 	ñ • CetjJl/Ste (short ten-n vacancies %viIl 
IGovernment Employees holding 

) 

be fi lled by 	
analogo pos or with S (fi Promotio.deputatjon only) yea reguJ 

SCfl'ICC in the pa scale of R.S. 40006000 1  or equivalent, P c essingexpe ence  
of data entry Work. 

&!Q 1on Office of the 
n(raI/State Go%enljflent holding 

analogous posis and POssessing 
qualifici05 presbed for d i  recj 	 rect in CoJu 	8. 

1 Th'e depaj1nie,tai 0ffii-5 in the 
'

1 èeder categor who are in the 
direct line of promotion shall not 'ible for 	

for 
be elig  

Iappointment on deput?t 
ofl I Simi la rly depuationistj shall 

!

not be.eligjble forconsjdera1jon for 
flPpoln(flient byproniotion I 

(Period of deputation including 
period Of deputap in another ex-
cake post held imIeate1y. 
Preceding this appojntmet in  the Sale or Some Other 

of the  
Central Coveri,cnt shall 
ordinarily not exceed 5 years. The-
maximim age limit for 
flppointment by 	

I deputat ion/absojp,0 shall not be 
exceeding 

 56 year on the closing 
date Ofjecj t of a 

/ P 

4. 
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' 	
[iatnenta! Promo tion Committee exists, whai 	ire umsiances Ita con1poitIon. 	

conuited In making recruitment 

LCroup 'C' Deparimejitni Promotion Coninijtieefoj 	 No Office Of 	 T 

Ii 

Deputy director/Under Secre 	(Adniini stration.) 
• 	 - Chairnian 

A group 'A' officer &om EDP.cadre nominated by 
Registrar (ieneral,thdja 	- Member 
A group 'A' Central Government Officer of other 

• MiuistyfDepaj.tejt of Government of Jndia, 
preferably belonging to Scheduled Castes/Scheduled • 	Tribes -Member 

IL Group 'C' Departme,itai Promotion Coinnhjtteefo, 
thJkCofthcDjrecfo0ffl 	Operafion: • 	
1. Dcputy Director of Cen.sus Operations or Assistant 

Dirtr of Census Operations (Technical) 
-Chairman 
DeputyDirector of Census Operations or Assistant 

• 	Pirector of Census Operations (Technical) 
-Member 	 k .  

A group 'A' Central Government Officer of other 
?5iñitIy/Department of Government of bid in 
ireferabIy belonging Scheduled Castes/Scheduied 
tribes -1Ieznber 	. . 

To, 

•,i':hi 

I,. 	A•t,... 	•..•.•. 

(F.No. A-12032138/99AdJ1) 

rnerni,11ndin Registrar  

The Manager, 
Govcrrmicnt of India Prcss, 
Mayapuri, Ring Road, 
New Delhi. 
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. 

Government of in  
Ministry of Personnel, Public Grievances & Pensions 	, 

Department of Personnel & Training 
- 	 . 

............... 

Now Delhi, the !( May, 2001. 

I, 

\'e 
	

OFFICE MEMORANDUM 

\ : 
, 

.BUbjacf: Optimlsat(oii of direct recruitment to civilian posts. 

I 	. . 

The Finance Minister while presenting the. Budget for 2001-2002 has stated 

II that "all requirements of recrullinent will be scrutinlsod to ensure.that fresh recruitment 

Is limited to 1 per cent of total civilian stall strength. As about 3 per centof stalt tel ire  

every year, this Will reduce the rnanpower.by 2 per 'en1 per annum achieving a 

reducJon of 10 per cent in five years as announced by the Prime Minister". 

1.2 	The Expenditure Reforms Colitmission had also considerod the Issue and had 	. . 

recommended that each MinistrylDepartmont may. tonnulate Annual Direct 

Recruitment P10n8 through the niochanismof Screening Committees 

2.1 	All Mlnlstrtos/Departments a r e accordingly requested to prepare OnnUa Direct 

Recruitment Plans coveting the nequhenients of all cadnos, whot}iãrtqngod by that 

t etc The (ask of preparing the Annual Recruitment Plan will be undertaken in each 

J Ministry/Depaririont by r  Screening Committee headed by the Secretaty et that 

, 	 1 	MInistry/Department with the Financial Adviser as a Member and JS(Adrnn) of the 

Department as Mar bar Secretarr The Connmitto would also have aria senior ,  . 
;. . -'---- 

representative each of the Department of Personnel & irelning and the Department of 

'I rj9 	J 	0 could be cleared by this Committee itself, In the case of Group 	Services the 
-4r 	I 	 ... 	 . 	 • 	. 	 4 

nnual Recruitment Plan would be deared by a Committee - headed by Cabinet 

• 	Secetary with Secretary of the Department concerned, Secrotary(DOPT) anu 
j 	 . 	 . 	 . 

1 • 	 . 	SecreteryçExpen diture) usonthors. 	 - 

Cod/ 
~,X 

- Y/,v  C)  %C - &- 
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5' 

I2.2 WhUe prepa,irig the Annual Rectuitniont f'lans the concOiflod Scroening 

Committees would ensure that direct recruitment does not in any case exceed 1% o f  
- i • 	 the total sanctioned stengtIt of the Deprtmont. Since about 31 16 bf staff retire every 

year, thl3 would translate Into only 113d  of the direct recruitment vacancies occurring In 

each year being filled up. Accordingly, direct recruitment would be limited to 11I3 or 
-•-.-----.-.•------------- -.----------------------- 

the dIrect recruitment vacandes arising In the year subject to a furthar ceiling that this 

does 'not exceed 1% of the total sanctioned strength of the Deartment. While 

examinIng the vacancies tobe tilled up, the functional n edsof the prganisation would 

be critically examined so that there Is flexibiuty in filling up vacancies in various czi"ivs 

• diding upon their relative functional need. To amplify, in case an organis'on' 

1,1.- • 

	

	 fl'i1äln posts to be filled up for sofety/securityloperathonnl considerations, a 

corresponding reduction In direct recruitment In other cadres of the organisatlon may 

• •. 	 be done With a view to restrçg the overall direct recruitment to one-third of 
I. 

•vcancIes meant for direct recruitment subject to the condition that the total vacancies 

mi or direct recruitrnn( which are not cleared by the Screnlng Comm (Ill 

ilieso posts will stand abolished 

- -.------------ 	 - 

While the Annual Recruitment Plan would have to be preparadirimodiatelyfor, 
--- 

vecancleg onUcIpted In 2001-02, the Issue of filling up of direct recruitment vacandos 
: 	 • 	wdsung on tim date of Issue of these orders, which are loss than one year old and for 

O1'7' 1iiecij'adllon has not yet been finahised_may also be cnticallyroviowedby 
I 	

jti before the Screening Committees for action as at 

hi 
2 4 	Th vacancies finally cleared by the Screening Committees will be filled up duly 

/ 	! 	•k 	appIying the •  ru 	r reservation 	icappecomiassbonatôqsth 	.. iiion.  
" 

• 	 Obj1iiif1Eiii 	Surplus Cell of the 
• 	, "' 	S 	 _____. 	 __ 	1 

• 	 Training/Director GeneraI Employment arid Training that suit 	peionn lie 11ÔT 

• 	 • available for appointment against line p0519 monnt for direct recrultnnont and only 

Contd!- 
:•:•• 	 • 	 • 	• 

MW 

Mt • 
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thereafter place indents for Direct Recruitment. 	RecrL'itin 	ageiiies would also nl 
' 

-.--- -.------------. 	 -i 	 -..-.--------.--------- _ 

accept any indents which are not accompaniod by a crntilicato lndicntinçj Uuit tho snino 
....... 	.. 

I has been cleared by the concerned Sceenuig Conumttee and th& suitable personnel 

re riot available with (he Surplus Cell. 

Tho oIlier nodes or reci uituioi it (inciudi; qj that of 	pi oinotiou) proscribed in the 

) 	
RecruItment Rules/Service Rules would 	however, coritiiiue to be adhered to as per 

the provisions or the notified Recruitment Rules/Service Rules 

• 	. 
. The ptovislons of this Offk.o Memorandum would bo applicable to all Cntral •, 

. j• 	 . Government Minla(rles/Departmontsfotganlsations 	liicludng 	Ministry 	of 	R.aliways, 

• 

fl

. 

• Department of Posts, Department of Telecom, autonomous bodies - wliolly.or partly 

financed by 	 in De1oncond. the Government, statutory corpOrations/bodies, civilians 

. nori-combatised posts in P ara .Military F orces .* 	.•: '. 	 '.';' . '' 

. 	All 	Minis(nios/Deportments 	ane 	roqustod 	to 	cliculuto 	the 	oidors 	to. 	their ,,• 

attached and subordinate offices autonomous bodies etc under their administrative 

control 	Secretaries of adminis(r rtivo' MinIstries/Departments may enSure that flctiofl / 

based on theiorde,s Is taken ImmurndIatal'.. 	 . 	
. 	

.. • 

. 	 .• . 	, 	 . 	•,' 	,• will follow. 	' 	'. 	 ., S. 	. Hinidi version 	.t . 

.. 	 . 	 . . 

: 
. 

' 	
'• 	••i 

. 	 . 	
• .,.', 

• 	 (Harinder Slngh) 
I  JoInt Secretary to the Govt of l?tdln 

•. 	 .•• 

.To.  

. 	 . 	 . 

(as per standard dLtilbu(lon li&t) 	 . 	 . 

1. 	All Ministries/Departments to the Governmentof India 	 . 

. 	
' 

Chalnnan; RRI3, SSC, UPSC and C&1\G. 	
' 

All Financial Advisers (By name) 	• 	 . 	 .. 

5•"S•. 

.5 

• 	 • . 	 . • 	 •• 

- 
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